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LLOK SABHA DEBATES

LOK SABHA

Thursday, March 25, 1971|Chaitra 4,
1893 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair)

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Shortage of Small Coins in the
Country

SHRI S. M. KRISHNA (Mandya): I
call the attention of the Minister of Finance
to the following matter of urgent public
importance and request that he may make a
statement thereon :- -

The reported shortage of small coins in
the country.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): Mr. Speaker Sir,
some complaints of shortage of coins in a
few centres of the country are being received
from time to time. Government are aware
that such complaiats have increased of late.
However, the Reserve Bank of India have
been making additional supplies to their
small coin depots in centres from which
complaints are being received. They have
also been issuing large quantities of small
coins through their counters. Government
have also taken steps to increase production
of coins. For this purpose, the Mints at
Hyderbad and Alipore are working for 60
hours a week, as against 48 hours earlier,
from 19th October and 9th November, 1970

pectively. The Bombay Mint has been
t to two shift working of nine hours each,
th an incentivescheme for the workmen
om the middle of January, 1971. Steps
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are being taken to introduce two shift
working, with an incentive scheme, in the
Alipore Miut also. As a result of the
measures already taken, the average daily
production in the Mint has increased from
about 12 lakh pieces, when they were
working for 48 hours a week to about 35
lakh pieces. It is expected that the pro-
duction of coins in the Mints is likely to
rise from 5,500 lakh pieces in 1970-71
to about 18,500 lakh pieces in the next
year.

Hon'ble Members will appreciate that
with this increased production, the supply
position of coins will improve considerably
and the temporary shortage, felt in certain
iocalities, will ease gradually.

SHRI S. M. KRISHNA : The shortage
of coins in the country has added a new
dimension to the current inflation and the
statement that has been placed before the
House is the least encouraging in the sense
that the hon. Minister has not been able to
appreciate the magnitude of the problem.
Every housewife in this country has been
undergoing the torture or the agonising
experience of being told by the shop-keepers
that they will have to come with the correct
change in order to buy a particular material.
I am sure that even Mrs. Shukla if she finds
time to go shopping would certainly be
confronted with this frustrating and agoni-
sing experience. We have got reports to
this effect from many parts of the country.
In Bombay the Foodgrains Dealers’ Associa-
tion have given out a warning that all those
ration-card holders who come to buy rations
will have to bring the correct change in
order to get their daily supply of rations.
In Modinagar the shop-keepers have created
their own floating currency. They issue
paper coupons and instead of changes these
paper coupons are being utilized. In the
DTU Delhi we hear that even girls are being
asked by the conductors to go to Scindia
House to collect their change. Just imagine
the position, They pay one rupee in the
bus and in order to collect the change of 85
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[Shri . M. Krishna]

paise they will have to go all the way to
SCMII HMGn

Now I would like to pose three pointers
to the hon. Miaister. Is it not a fact that
in April, 1970 the Reserve Bank of India
withdrew about Rs. 20 crores worth of
small coins because they were all worn out
coins ? Secondly? 1s it not a fact that the
Bombay Mimnt has take: up foreign orders
from Thailaad and Greece ? When we were
not able to fulfil our internal requirements,
I wonder at the famsightedness of the
Reserve Bank of India in taking up these
foreign orders just because they provided
Rs. 33 lakhs worth of foreign oxchange. |
also learn that there are many more orders
being placed with the Bombay Mint; parts-
cularly, there are requests fromm Ethiopia,
Brazil and Ceylon.

Thirdly, there has been some sort of
black-marketing going on in these smail
coins. You find a big queue in the Reserve
Bank of India here in Delhi where if one
gives 85 paise worth of coins he gets one
rupee. Seemingly poor people have been
queuing up at the counters of the Reserve
Bank of India here. They collect 85 paise in
coins and go to the nearest dealer who is &
middleman and some sort of a profiteer. He
melts all those coins bevause recently the
Government raised the price of nickel and
copper. So, I would like to know from the
hen, Minister as to how many cases have
been registered. against these anti-social
clements who are indulging in such black-
marketing and profiteering. Has Govern-
ment made any efforts to bring them to
beok ?

SHRI VIDYA CHARAN SHUKLA:
The complaint voiced by the hon. Member
is spbstantially correct. I am not trying to
reduce the magnitude of the problem; I have
only given the history of how thir problem
arpae, | would give a liftle bit more of
detail so that hon. Members can appreciate
how this difficult situation has arisen.

In 1968-69 the demand that the Reserve
Bank made on the minfs was 10,268 lakh
pieces. Apminst this demand the mints
sapplied thern 314,246 lakh pieces. When
the coin programme [fbr 1969-70 wis being
drawn up the demand by the Reserve Bank
was drastionlly teduced from 10,268 lakh
picoss to 4700 lakh pieces. Theefore,
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production in the various mints had to be
drastically cut down. There was spare
capacity but because the demand by the
Reserve Bank and the coin programme as
drawn up by the Reserve Bank was reduced,
production in the various mints had to be
reduced.

After that, when through the State
Trading Corporation certain foreign orders
were received from Greece and Thailand,
they were accepted, not at the sacrifice of
production for local needs but when this
production had to be cut down. They were
accepted for being minted at the Bombay
Mint.

After that the complaint about the coin
shorlage started coming . Therefore, as |
have said in my onginal statement, we
started a ctash programme of minting in the
various mnts, particularly in Bombay and
Alipore. In the Hydcrabad Mint the
machinery is very old and it cannot be used
to its optimum capacity. Wc have now put
the mint in Bombay to two shifis, as]
said, asd in Alipore it will be put o two
shifts with the centive scheme very soon.
Therefore, the situation has started eabing
up.

The two other factors pointed out by the
hon. Member are also substantially true, that
s, regarding the metallic content of the
small denomination coins like 2 paise, §
paise and JO paise coins. As a result of the
alloy that was being used particularly
because of the devaluation of the rupee in
early 1966, the face value of these coins
became less than the metallic value. There-
fore, there was & tendency amongst the
peoplé to not only hoard these coins but
also melt them and take the alloy out of
it and use it for their purposes, This
shottage became a littld more acute, But
now we have taken measures, as ! stated
eartier in the last Parliament, fo change the
alloy composition of (Hese small coins
and make them from cupro-nickle to
aluminium magnesium coins so that the face
villue will always remain more thin the
metallic value of the coins, With ‘the
crash programme that has been launched,
1 hotre, the shortage will be socon over-
come.
Oné point that ke particwlady wanted
ask from me was whether the Réserve
bas withdeawn Rs, 20 croves worth of

Efs
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coins, The small coins are normally with-
drawn from circulation. But the receipis at
the Reserve Bank have not been very satis-
factory, We have roceived only about 2
per ceat of the total coins that were issued
or in certain cases, probably, of 5 p.
coins, only 20-per cent of the coins
issued have been received back. That was
only done to see that they were not melted
or misused, There were also coins which
had become by circulation unusable. There-
fore, they had to be witharawn. I do not
know the exact figure of the coins with.
drawn, This is regularly done by the
Reserve Bank m order to see that omly
usuable coins remain in circulation.

As I stated before, forcign orders were
accepted only when ihere was surplus capa-
city available ir our mints. In order to give
overtime and working facilities to our
workers, we accepled these foreign orders
and, n addition, that gave us some Benefit
of the forcign e¢xchange carnings. 1 can
assure the hon. Member that we shall not
accept any foreign orders from anywhere
unless we are able to meet our internal
demand first, Only after we have met our
internal demand, only then the question
of accepting further foreign ordess will
arise.

As far as the cases registered for misuse
of coins are concerned, we got the Jegal
position examined. Unfortunately, there is
no law under which such people who hoard
the coins or who melt the coins can be
prosecuted, Therefore, the only way that
we can do is to make sufficient and proper
supply of small coins in the country so that
the hoarding becomes unnecessary or
becomes unprofitable.

Also, another thing that I pointed out
is that the metailic composition should be
made in such a way that the face value of
the coins always remains more than the
value of the alloy in the coins,

With these things that I have stated,
1 hope, we will overcome the acute difficulty
that is being felt at present,

DR. KARNI SINGH (Bikaner) : The
shortage of coins in the Indian market has
beon there for neatly a yesrnow. Itisa
matter of very great regret that the Govern-
ment h8s not even been able to amticipate
the shoctage and take adequatesteps to help
the people. 1 am not against our country

CHAITRA 4, 1893 (SAKA)  Small Coins (C.A) 6

minting coins for other countries like
Greece, Thailand, etc. But the first and
the foremost responsibility of this Govern-
ment is to take care of our own people.

Now, one of the questions that 1 want
to ask many of which he has aiready
answered, is this. Have you taken any
steps to carry out raids to collect these
coins that are being hoarded ? I know no
law exists, as you very rightly said. But I
want to know whether the Home Ministry
has carried out raids to collect these coins.
1 want to know what is the difference bot-
ween the intrinsic value of the coins and
their face value. You have only brogdly
hinted at it. But you have not told us
what is the difference between the imtrinsic
value and the face value of the coins.

Another point that 1 wish to ask is this.
You said that this shortage will be eased
grudually. But the country is anxious to
know the definite date by which it will ease.
Now that you have such a big majority and
are in & positition to carry out your pro-
gramme, could you not give a definite date
by which this problem will be solved once
and for all ?

SHRI VIDYA CHARAN SHUKLA :
As to the questions asked by the hon.
Member, firstly, about the raids, unless we
have the legal powers, we canmot carry out
the ruids and seize the coins. Unless we
make out an offence to hoard coins
beyond a certain limit, beyond a certain
number, we cannot raid the premises
of any particular individual or citizen and
eay that he is committing an offence of
hoarding these coins. So, the question of
raids does not arise unless we change the
legal situation.

The difference in the face value of the
coins is almost double. That is to say, if a
five paise coin is melted they would get a
return of ien paise and il & two paise coin
is melted they would get four paise out of
it. Roughly, T am’stating the position. So,
the metallic composition of the coins has to
be changed and, as 1 said earlier, this has
happened particularly after the Devalugtion ;
as most of these alloys are imported, the
difference between the face valueand the
intrinsic value of the coins has become a little
more.

He has asked about the definite dite by
which 1 expect the coins shoriage to be
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[Shef Vidya Charan Shukla)

eased, 1 think it would be very carly, but
I would not hazard a guess. We are trying
to see that in a few months and as early as
possible we do it. I cannot give the date
because it depends upon many factors, but
I am sure it will not be too late, Jt will
be earlier than later.

ot wew fagrdt araddt (vnfee) -
oo AERY, AW ¥ A% O A w0
¢, faait Fyger wix fAzdt & ¥ ot i
Fag T NN
T%T HEIT wawt g4y ¥ o7y & fF ag
i T g vt @, e ag ag
ey 3t fegfo & «FY & fo og w9
a% of & ot | & v wgar § fe
Ty #Y w0 & qr F et W gEy
g #a g fudft) g w9 el
wfAT § 99 @ d9T it wgy
A s & fold w9 QR E
$fraraam ot @ & 2’702"?0?0
wfedi & areT Tl swedt w3 o §)
"t wgRT waed fe [md & W
&Y g IAF) ogy %% fast Wl 3w
FI RN QT v ¥ fag PR s &
FAW TEIY | T AT HT  TATT I Y
@ i fr g Al B @ o,
oedy g S ) wUT aEre fafewa
gafi & s TAArd A wd o A
T8 FT awdY @ wrw W F) oeea N
91¥ ow fafios safe & e da qd
T Ewar g ?

T% o1 ara & ag sy g §
mrogaw g fs ol Y mEr W
e @ W} e el o wrg sk ok
TEE TAT FT AN ¥ FA wES

farg?
it fwr wew gow : &war gwr ¢
s waw fagr® e : W TR
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wTg ¥ge ® Ak § o fawre WY
Elag U ww aF T WK
A B AT A WO N ey
REmemug ¥ ww Wt Ty
At w3 qrF ga% fag war s frar

wy?

ot faey wew gew : ST @ A
oY ST quT § SAN & wrk w7 vy ¥
et g dfen & fex & wwwm Ao
ZaT | oE g A ag gy war fe -
T #Y wR W g g FW fred | &
A [F AR ¥ G TAATET q7 /R A
qgN (3F ST 7 IV frar g gww of
TA9TAT 4r fE 1969-70 ¥ 9w g qTH
ward s @t 7§ i 3w awg foag
¥ 3 w1 f5 Iy avx Y 13,000 At
weqr e #1 O 99 W W §T EW
4700 ar AW T, WIC W A@H
g ) gATU WIGAY &7 SR 47 39
& fgara ¥ 99 ® Yuoee foar | S
ae g qaerar e ogw @ oY g
oo oft f 20 & Tomr &Y FY Q)
@ & 1 9% I ¥ Y veAd A wawr
&1 ok I sfafrnr xeers g
dar %% 3o avasy ¥ e, 99% A
aeat faz i weige fre, g3 wag 9X
zaq fawe & gwd v wOm gE fsar)
IeTET AYT HT FYAT v g W fer
2 | AW R WY WA AT QR | v
¥ g5 wist & 21 wger § ) Poad dw
& fas 5,700 arer Afaw AN aiv
IOE g 93X gER weAr o s
130 W & WIER FEQ o
JERT ER arar § ¥g 18,550 ww
difew w1 Gt arar § 1 ww oo & waTer
eteer & w3 g @0 3y o wrdark et
famiNngd f §1 w o §

14
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frearagde vy wwa § fis ol Y o
wit § og g el g anady | A7
sTow sarar § 6 & g Al gy § n
woT aTdE A% Wl 3T & a@ef | T
g fedyatrll § ST & g@H
Y w7 FrART IR A fw F@ §
T AT gEe S g N aaran §
fe gu T oo w33 § fag ar dr
srdarawr AR ¥ fog g3 Am g ot
W TS Ah @ g oA fw
MY #Y OF w9F ¥ IA § 85 97 a7 90
T4 3 & wR g9 a1 FT QAN & Y
WEI@ag ¥ &M 1y qwE A
IA T DA T YEAT WAAF g A7
icavros AQwT a1 az ¢ fF o
wadfafedy § ot g7 wAT agr e fs
T9 aTE B AN Y gwAATgEs 9
THATTIF A FT §F |

wgt oF oy 71 gArw § H4 a§
fear & fr arg 1 . sarr d9Y awg
foek & & deq & 1 gafag gwAvr s7
®Y a7 AY § 1 §Y A7 1966 ¥ & Afww
fadg #3 g & eWT & go ag &
wsqiforee &Y @g@aT sToew & faur
fra & arehf § gy sy w1 ey
FTh Ik qIg FT N FOTANT 97, I9
% gt frew & wew w1 gegffraw
dmfaw w1 w2 fear § | T8 Frow el
W WY T Ay aTg w7 A wedtwE
¢ g AT A, IR AT g A
gy fir wy auwt dw &g ¥ s D
% 19X AT wT AT TSN FT R
bRl

AT wEeR ¥ TAwEE &Y an
o ¢+ vo¥ et B R A A
R 1 Y v § Tawd Hr wiod wow T
Rewr § 1 ww avg o wrawr @H o ¥
Wi dw & dur oy wolt woifyy fe o
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@ 7 wrd sfear€ & g 9 Ew O
gl 91 g9y | s Y wrrAr dar o
T @Y A i W md wed g
WS v Y Aifem w3 W IERT
FraEr oI & Dfew w90 & gwwr
fieamodigm @ 99 N &% W
a#ir | fafewa arde o7 a% g0 30w
< %% faar vy, wmR ¥ syregno
Ffsareai § 1 gak arg Y@ W WA
a8t & fraw g @i & faeme Friwms
FTL A, AN I F® @Y § I
famis #réars T g% TN Twy A
9% faers F1imt s a% 1 w0 F WY
I § IA%1 g g FIAT A7y & A9
IARA F Aear § g7 TwET 4@ § |
fauawarg fF g9 & =Wl # g
74 & FACTET FHA § g |WH

- ATU HIR wrary feafa v & st o

ot gww w7 wgarg (YRAT) : AR
% fawd swred

it faen woor g & oy & @
B el

wY www faw wgwe (¥afar) @ 2@
¥ [ Y wEw ey § @ w1 faE
¥ AP oW FHY AL AGA SR WHT I
W@ & g Y gE & oy 99 i 9w
wrd o qgi W A faed Wkoa)-
N yR /A A g F@ F &R
FW q¥X & ( T WG X A
@ ® Fiferw ¥ 1 § oAAT g §
fr w7 Y5 sy g WY T EwEw ST
g q1ar § anf fawwl &t &0 &7 A
g agl gomr AT & Wi, | gaw Ww
T ISUT AT g% | &9 aF faFs] o w4
wqrat €7 ¥ gL a7 gwA ?

s fawa &1 gifen o FRX E 1 F
srraT T § fe war &g Qe wrg A
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[ = wwer fowr wyw]
sy FA 9 @ & e ofed feasi w1
e G e B qa7 @ 97 & WX
TRy AT 9T wF 7 gfe g A w1 R
FTAIRATRAN @A H T§ wF A ag
Yy fear @l ? xa gEwr Q@ fem
ST 7

N fanwcmgm W TR ¥
*qaaﬁmmmwgwﬁtgﬁwq@ma
- ¥ o Ay wEy X @R A
FI #1517 | e waw wwgr Wi
saranreY AT ag g fe gw ST
& =aar qar & afw ol & ferra &
W @1 S|ET guA et o fear g
Faat T ot g1 & e o it g,
FEHY aga g g 77 Frar A |

T w1 g wew Wy ar froEm
TG AT &Y A9 N4 ¥ ST W& FwET
I ¥, 7@ FTAW Y off gHA FTFT
frar g+ ot seardt wfsmd g § WK
fred e ga ¥ & AT A
awedrs g5 § a7 SATO A PR 91, AR
& ge 3arq # Framy geA woer feat
Qrfimmwar g fr agg ol feafa
wrwTRr gV ATadr | aYer gare s @t &
s wifars gare Y gur &1 o7 wwe-
u% WEY & ) I A gH oaedy & AFET uRw
THTT WAL ATET § 1

ot waw fam
g & ?

o fowr wom Qe : S T Hraa
¥ T ) ¥ Al WA ard o W
R

SHRI BEDABRATA BARUA (Kalia-
The hoarders and those who melt
I Lave been doing his type of thing
al times in the history of our country,
‘they have done It once or twice even

: FTPA AAHT
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after Indepeadence. Why should Govern-
ment not settle this issue once and for all by
saying that the metalic confent will always
be lower than the face value to such an
extent that it will not at all be of any use
to melt the coins 7 May I know whether
Government will once and for all think in
terms of devalumg the coins further 7 1
am told that the Security Paper Mills at
Hoshangabad is producing cnough security
paper. May 1 know whether Government
think in terms of producing some smaller
denomination currency notes 7 They are
alrcady in usc m the form of stamps, bus
tickets, and s0 on  Why should Govern-
ment not regularise the whole thmg by pro-
ducing sume sort of smailer denonurational
currency notes for 50 paise and s0 on? 1
am only making a suggestion. Only Mem-
bers of Parliament may be able or may
afford to pay more for every item, but at
not everybody who can afford to do so, all
the time.

1 would also like to know whether our
mints arc really overworked. 1 think we
have four mints. 1f they are really over-
worked, then il is quite proper to export the
coms  We are all the time saying “Export
or perish’, and, therefore, certainly, we
should export coins, and n will be quite
good, and Government sould do it. But in
that case, have Government really assessed
the com requirements in the country once
for all 7 After all, paper currency has been
nrinted and it is mn sion now, and we have
today much more paper currcncy going about
n the country than at any time in the past.
S0, it 15 necessary that Government will have
to assess the coin requiroments of the
country.

In view of this, may 1 know whether
Government have considered the question
of setting up apother mint, so that not only
do we export our coins, but we alsa produce
enough for meeting the local requirements
30 that the present type of discomfiture and
difficulties do not agise for the public in the
future 7

SHR1 VIDYA CHARAN SHUKLA :
The hon. Member has made quite an
interesting suggestion regarding paper coina.
[ do not think that, that suggestion s at all
welcome, because in fact, it will worsen the
situntion, as ¥ can prove it,
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As T have said, the only way to meet
the difficulty is to produce coins in such a
way that they would always be in abun-

and not in short supply and that is
the only effective answer to the present prob-
lem. AsI have said, our minis are not
overworked, but in some, as for instance, in
the Bombay mint, there are twa shifts, and
some incentive schemes are also there which
the mint workers could take advantage of.
I necessary, we can have more mints. At
present, we have three mints, not four, and
they are able to meet the requirements at
present.  If we nced more munts, we shall
set up more, but the need for such a step
has not been felt at present.

As far as the assessment is concerned, it
is made quarterly and annually by the
Reserve Bank of India in advance, and they
frame the coin programme and give it to us
and acconding to the coin programme given
by the Reserve Bank, we mint the coins.
That asscksment procedure or process goes
on regularly

P,

11.28 hrs.
PAPFR LAID ON THE TABLE
Notffication under Indian Telegraph Act

THE MINISTER OF COMMUNICA-
TIONS (SHRI SHUER SINGH): Ibegto
lay on the Table a copy of the Indian Tele-
graph (Eleventh Amendment) Rules, 1970
(Hindi and English versions) published in
Notification No. GSR 2030 in Gazeite of
India dated the |5th Deccmber, 1970, under
sub-section (5) of section 7 of the Indian
Telegraph Act, 1885, {Placed in Library.
See No. LT-13/711.

11,28} brs.
RE: MOTION FOR ADJOURNMENT

o wew fegrdt woReh (vfirare)
% Pedrer ey agar f f 8% ot W
Vs et w1 30 90 Wy gAfNwTC
] gomw w1 fesw &% svafe
T T Y ) & Adg ¥ ow naw §
Tt dwe Awe wo fodr ag 4 sie d

CHAITRA 4, 1893 (S4XA)

Re. Adf. M. H

Rz gy ¥ dq ¥ we K F
oz e A 1w o ¥ oA €.

MR. SPEAKER : I am sorry that the
hon, Member is seeking to raise it here. 1
had already told him the whole position in
my Chamber...

st wze fegrd s . dwe ;|
difere argar § 1 & Fuw oF gaTe @
& A8 § W e g o & § oW
N wiw A =gy | § dwe 9T wyr &
wo | & wigwY gorem & faers o
HIAEAT 57T 8 orgar | afew sy 7%
Ty v fir ag oF AT WA
fomr &Y wiw g1 9€Q & | FHA g &7
# zdyEa FvET § a9taY @Y wioag
T qATH FT FE WA A2 @ fw
g Y T ¥ dwe 9T e sTEAT
mEw X €7 WA 1 IW AEW 9T 9@
feear w1 <gr &1 IWF awg} F1§ weAr w0
asdt & « wy A7 fafrey & 93 fr <€
g & o d9T fvx FumE gy § Sew
A ¥ ag A3 § oF agaew §, faed
FAAT F T FY GIF g 4w |

MR. SPEAKER : [ would request him
to sit down, Are these ballot papers hand-
ed over to him by some candidite or some-
one else 7

SHR1 ATAL BIHARI VAJPAYFF :
Yes, by a candidate, a former MP. He is
a responsible citizen of the country,

MR. SPEAKER : They are handed
over by a candidate, 1 have thought over
it. 1 had a discussion with him in my
Chamber, Let him please be sure that I
have all respect for him. He is an old
colleague and leader of a party. [ do not
think it is proper to suspect that I have
any further doubts about it, But therc are
two sides to this. I do not think an
adjournment motion can be allowed on any-
thing which would be the subject of a
judicial decision or the subject matter of 2
petition before an election tribunal,
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{Mir. Speaker]

So far as the factual information is con-
cerned, I have thought over it too. It
would have been better of these facts had
been brought to the 1otice of the Chief
Blection Commissioner...

SHRI ATAL BIHARI VAJPAYEE :
They have been brought to his notice...

MR. SPEAKER : ...to make an inquiry
himself, If the Minister were asked to
make a factual assessment of the whole
thing and start an inquiry into it and «f
later on the Election Commission on their
own have it probed into, that would not
have been proper. Any inguiry iaitiated
by the Minister might somehow prejudice
the Election Commission’s inquiry.

So far as the other matter is concerned,
you are going to have an opportunity to
discuss it during the debate on the Presi-
dent's Address

SHRI SHYAMNANDAN MISHRA
{Begusarai) : No, no ; that would be much
too late. Anything can happen in between.

MR. SPEAKFER : This could be raised
in a petition which would then be the sub-
ject matter of a judicial finding. This
House is not the proper forum to discuss it
in this way.

SHRI SHYAMNANDAN MISHRA :
Would you not kindly heed some of the
points raised ?

SHRI S. A. SHAMIM (Srinagar) : You

are prejudging the issue,

SHRI SHYAMNANDAN MISHRA :
I had also an opportunity of meeting you
in this comnection. This is a matter of
profound public concern all over. Here are
some facts brought to tight. Do they not
require some explanation ? (Interruptions)
We do require some satisfaction from you.
Why is it your pleasure not to ask the
Minister to give an explanation about the
availability of so many thousands of ballot
papers in the market 7

MR, SPEAKER : I cannot give him
ar off and answer to that. I am going to
study whether it is advisable or not to dis-

oue it hero in this way,
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SHR! SHYAMNANDAN MISHRA :
This Parliament would be reduced to s
cipher if it does not concern itself with &
matter like this.

MR, SPEAKER : This Parliament
would be reduced to cipher if it comes to a
decision on a matter which is within the
jurisdiction of the Election Commission.

SHRI SHYAMNANDAN MISHRA :
Your ballot papers are also here. This is a
matter of concern 1o you too. That being
so, 1 thought this would be a matter of
greater concern to you  Ballot papers are
available in dozens.

MR. SPFAKER : [ would advise him
to approach the Chiel Election Commis-
sioner. (Interruptions).

ot szw fagrdt wraddt ;o osrenw
RRAD, Ig UF FTEERIOAA FTOATHAT
78 & 1 woiaT AT § e 0F -
T T ATANT IST AT wFAT R
aft Fredggeia & dwz YO A
fafaret wtwoa whow wY ¥ fr o
ATAF AT A AT WA WX I g R
afrqral ¥ w3 O v fear ondr ) gw
R ofy w1 weewe four 9T Ag g
T2 T @ fe gy ot dear F dwe
I A FET T T | HAT ¥ Yol
due-3qT ¥, &Y 3TH! A ¥ oA A
Farar wrfgw ar)

ow ST aver ¥ @ ¥ dee-
fast T |T G KT A A )

dtgrw fagr® wold) : gae oA
WA EY HIY )

SHRI S. A. SHAMIM : What makes
it more serious is that there are some hon,

Members who are defepding it without
knowing what has happened.

oft garwvy wwf (Tvin) ; ffc gt
#2 go st & grey qowy w93
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T W7 I ygaer § oI ST F
TR H oY e g ey et

SHRI SHYAMNANDAN MISHRA :
You were pleased to ask us to discuss it with
the Election Commission. The Elettion
Commission says that it has no explanation
to offer.

SHRI INDRANT GUPTA (Alipore) :
As has been poi.ted out, if this matter is
taken up by way of an election petition,
that of course its disposal will rest with the
Trbunal of the Election Commissioner, but
since Mr. Vajpayee has brought this matter
to the attention of the House, prime facle
it does seem to be a matter which require
some explanation at lcast. Whether an
enyuiry or probe 1s 1o be done by somebody,
a commitice of this House or by the
Flection Commussioner, 1s a different matter,
but | see no objection why, since this has
been brought to the attention of the House,
the Ministe: concerned should not be asked
to make a statement on 1t

SHRI A. P. SHARMA (Buxar): On
a point of order. Can any hon. Member
risc in his seat and raisc any question all of
a sudden withoul your prior permission ?

MR. SPEAKER : This matter has to
be ultimately considered by the Election
Commission

SHRI SHYAMNANDAN MISHRA :
But he says he has no explanation.

MR. SPFAKER © [f you have already
approached him, it is well and good. This
Parliament is not going to sit over the
elections.

SHRI SHYAMNANDAN MISHRA :
This i of great concern that you do not
give any satisfaction on this point. You
‘Have asked us 1o go to the Flection Commis-
sion, The Election Commission says it Has
‘wo explanation to offer.  What ‘are we to
do in’ this matter,

SHRI ATAL BIHARI VAJPAYEE:
You should ask the Law Mitister to make
[T catbbirnialet et Y Ll o

*Not vecorded,
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& tntethent onf it, FFRAtis the least that

can be dome.

MR. SPEAKER : 1 domot expéet it
from the leader of a party. 1 do not mind
the others, but you are the leader of a
party.

SHRI SHYAMNANDAN MISHRA :
‘What is the reply to my enquiry ?

MR. SPEAKER : This matter pertains
to the Election Commissioner of India. The
Election Commissioner is appointed by the
President, not by this House.

SHRI SHYAMNANDAN MISHRA" :
(Interruptions)

MR. SPEAKER : 1am not going to
allow it. Nothing will go on record.

ot ke feg  (srgTIONI) ;@S
¥ UF $A g0 ¥@ WIAN §) ATY AT

it | (srwam)

ot gwo ¥o Fag (va7) : T 7N
e Y oty @t gy fF 1w T
¥ F=-49T wg & WY | (AN

MR. SPEAKER : If the Speaker is on
his legs and if some Members make observa-
tions, nothing will go on record.

SHRI SHYAMNANDAN MISHRA :
On a point of order. This arises out of
your ruling. You were pleased to ask us to
go to the Flection Commission and get a
a satisfactory explanation about this. We
had done that already but the Election
Commissioner throws up his hands and
says : we have mo explanation to offer.
Now what would be your ruling in the
circumstances 7 What is the way open to
us to get a satisfactory explanation on this

poiat.

MR. SPEAKER : I have already made
the observation that this matter rélates o
the Eledion Commissitn

.
[y -
)
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SHRI SHYAMNANDAN MISHRA :
Election petition ? This matter is of a
general nature, The very source, the very
conduct of the clections is under question
now,

MR. SPEAKER : You say that you
have already approached the Election Com-
missioner and now you ask me to direct the
Law Minister to ask the Election Commis-
sion to do something.

SHRI SHYAMNANDAN MISHRA :
There must be some remedy...(Inferruptions)

MR. SPEAKER : T thought that the
new Parliament will start under better
conditions.

SHRI SHYAMNANDAN MISHRA :
The origin of this parliament is itself in
question...(Irerruptions).

SHRI S. A. SHAMIM : This has been
happening in Kashmir for the last 24 years.

wte wptEm . TEH WI9A g
FAWT #1 anw fieqr | IR WO
sgl qarar | s 1 = § s e
fafreze w80 aY 7w gy Wik ward® ?

SHRI H. N. MUKERJEE (Calcutta—
North-East) :  After the revelation, if the
Government has to say something, why not
the Law Minister of whoever is there say
something about it ?

SHRIS. A SHAMIM : It is a crisis
of confidence.

MR. SPEAKER : This was discussed
with me in my Chamber. [ told them that
this could perhaps be a subject matter of
fudicial probe by the Coramission.

SHRI ATAL BIHARI VAJPAYEE :
Who Is to order a judicial probe ?

SHRI 8. M, BANERJEE (Kanpur):
My point of order is this. You have jost
maw ruled that this matter is essentially con-

with the Election Comumnission, 1
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penuine or dake, ‘the point i that they are
in the possession of some hon. Members
here, 8o, it Is a wvery serious matter. 1
feel, thm;fam. that here is hypothetically—
mdlsny hypothetically-—that I can persume
that these ballot boxes have been stolem by
some of the Members. Someﬂmmﬂmc
happened, (Interruptions)

SEVERAL HON. MEMBERS rore—~

SHRI S. M. BANERJEE : 1 say only
hypothetically, Something might have been
done. I would have been satisfled with
your ruling. (/merruption) My point of
order is this. I would have boen satisfied
with your ruling, but—

MR. SPEAKER : What is the point
of order ?

SHRIS. M, BANERJEE © [am comw
ing to that. 1 would have been satisfied
with your ruling il these ballot-boxes and
the ballot papers had been tampered with
somewhere cise. But here, the ballot papers
are the open properfy of this house, and
they are in the hands of some of the Mem-
bers, So, how the ballot papers came mnto
the hands of some of the Members should
be enquired into,

MR. SPEAKER : There is no point
of order. 1t is just your submission,

SHRI P. K. DEO (Kalahandi) : Sir,
this is a supreme body, and you are the
custodian of democracy in this country,
Certain charges have been made and this s
a matier of great concem to all of us,
namely, how the ballot papers could be
procured like this, Several aspersions have
been made by several Members against
their collcagues, and as pointed out by an
hon, Member from Kashmir, these ballot
papers be the signatures of the prosiding
officers. Itis & very serious matter. We
catinot Jeave the matter hera,  The question
is open for the Electian Commission to deal
with election petitions against individual
cases, and whon several cesas have been
brought to the notice of the House heve, it
is the duty of this Parliament to sou that at
Jeast a judicial probe is made, or the
Government should gome forwanded with 4
mp i
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SHRIMAT! SUSHILA ROHATOI
(Bilhaur) : Sir, Mr. 8. N. Mighra who has
bewn a leader-in the Rajya Sabha probably
is not fully aware of the procecdings of this
House. For his benefit, may 1 draw his
attention to rule 41, sub rule (xviif) which
lays down specifically that a point of order
“shall @ot relate to & matter with which a
Minister is not officially connected.” 1
would like to know whether the Minister
here is officially conmnected, in his official
capacity, with this matter. If itis so, how
then is the Election Commission an indepen-
dent body ?

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : 1 am not going to
allow any debate on it. Please sit down.
Unterruptiony 1 still hold that it relates to
the Election Commission of India, and if
it is handed over by a candidate he could
easily approach them. There are so many
remedies available to him. (Interruption)
This Parliament is not over and above the
Election Commission, so far as eleéctions are
concerned. I am sorry I cannot allow it.

SHRI SHYAMNANDAN MISHRA :
Is there not an clectoral law passed by
Parliament which eusures the fearness of
clections 7 (fferruption)

SHRI P. K. DBO : Sir, before you
come (o the neat item, under rule 377, 1
would like to raise a point—

MR. SPEAKER : There is nothing

before us now, and I do not allow anything
now,

SHRIP.K.DEQ: S8m, it is & very
imporiant matter about Orissa——

MR. SPEAKER : 1 do not allow any-
thing now. Nothing will go on record.

SHRI P. K. DEO: **

et

ul” ml

RAILWAY BUDGET 1971-72~GENBRAL
DISCUSSION, DEMANDS FOR GRANTS
ON ACCOUNT (RAILWAYS) 197172,
AND DEMANDS FOR SUPPLE-
MENTARY GRANTS
(RAILWAYS) 157071,
w~Cunid,

mm . The House, wﬂl m\v
D
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and Demands 223

take up further consideration of items 4, 5
and 6, namely general discussion on the
Budget (Railways) for 1971.72, discussion
and voting on the Demands for Grants on
Account in respect of the Budget (Railways)
for 1971-72 and discussion and voting on the
Supplementary Demands for Grants in
respect of the Budget (Railways) for 1970-71.

Out of 5 hours allotted for the com-
bined discussion on these three items, 3
hours and 40 minutes have already been
taken and 1 hour and 20 minutes now
remain,

Hon., Members present in the House
who are desirous of moving their cut motions
to the Demands for Granis on Account in
respect of the Budget (Railways) for 197172
may send slips to the Table within 15
minutes indicating the serial numbers of the
cut motions they would like to move.

Shri Ram Chandra Vikal may now
continue his speech.

st Tmeer faww (IFIow) ¢ owSw
ey, 9 &Y O AT Y qTOW
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[ o faww)
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[+t Twwex faer) .
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MR, SPEAKER : Thec opposition has
consumed all its time. Now only one hour
remains. How much time does the hon.
Minister required ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : Sir, as you
are aware, nearly 30 members have spoken.
Even if I refer briefly to a few of them it
will take a little time. It is not that 1 am
anxious to speak but I have to answer all
the points. So, I would requirc half an
WI

MR. SPEAKER : The time allotted to
the opposition is already over. I carmot
give them any more time except & minute or
two for some members.

SHRI N. SREEKANTAN NAIR : The
cut motions were circulated only this
morning.

MR. SPEAKER : You will get your
chance. Some Independents will get their
turn.

12.00 bs.

SHRI BASUMATARI (Kokrajhar) :
Nobody has spoken from Assam,

SHRI HANUMANTHAIYA : They

have spoken.

SHR1I N. SREEKANTAN NAIR
{Quilon) : Mr, Speaker, there is very litile
time ; 80, ] am reading exclusively the cut
motions standing in my name. My cut
motion No. 1 is : Abolition of the Railway
Board and the imtroduction of a uaiform
staff pattern for all Zones ; and, No. 2 is :
Negessity of enforcing ecight-hour working
day for all employees, These ate the two
major isswes on which 1 would request the
hon. Minister to devote some aitention.

So far as the mal administration of the

and Demands ®%

Railway Board s cancerned, with his vast
experience——he has been Chairman of the
Administrative Reforms Commission—he
can do somecthing to see that the railways
are put in proper shape. Theére is no work
at the so<called Railway Board and it should
be abolished. They behave as if they are
super-human beings and are high and
mighty. They are not prepared to hear
even the legitimate demands and grievances
of the ordinary people. 1 have recently
had the experience of talking to a man
there who, 1 was told, comes from my State
and who may kanow my language. They
behave as if the poor people’s business was
not their concern.  These people should be
kicked out and there must be somebody who
is responsible, Next to the Minister there
must be somebody and below him there
must be & hierarchy which gocs down instead
of everybody being high and mighty.

Regardiag some of the local demands of
my State, as you know, Kerala has got only
three route mifes per one lakh of population
whercas the all India average is nine-and-
odd. So, Kerala must be given special
comsideration from {he railways. Aloag
with Kerala, the enlire western coast must
get it. There was a West Coarst railway line
scheme sponsored by your predecessor. He
used to hold every month nieetings with
M.Ps. from that area and used to discuss
the progress of investigations.

1 am reading my cut motions so that
you may get an idea. My cut motion No.
29 is : Need for starting work on the Tri-
vandrum-Cape line, Cape Comorin has its
importance both geographically and emotion.
ally, and there is no rail link with the Cape.
The other cut motions are : Need for com.
pleting the survey of the West-Coast railway
line connecting Bombay and Cochin ; and,
Need for converting the Trivandrum-Cochin
line to broad gauge. That is very important
for the future development of the State,
Another cut motion s :
coastal
Alleppey and Cochin, Alleppey has become
so poverty stricken that it is net even worth
the name of a town. Unless it is connected
with Cochin by milway there is no hope.
All the industries have died down and the
port also dying down,

MR. SPEAKER :Shri A. P. Sharma.



2%

SHRI MOHSIN (Dharwar South) : Sir,
no Mysore Member has spoken. 1 may be
given a chance,

SHRI P. K. DEQ (Kalahandi) : No
Member from Orissa also has spoken nor
has one spoken from the Swatantra Party.

MR. SPEAKER : The time left is
entirely of the Congress Party's but out of
that time 4 or 5 minutes may be given (o
the Swatantra Party on compassionate
grounds though it is no more cven a group.

SHRI A. P. SHARMA (Buxar) : Sir, I
rise to support the Vote-on-account Budget
presented by the Railway Minijster to this
honourable House. But, at the same time,
I cannot but express my unhappiness at the
deficit budget presented by him. This
deficit in the railways, which is a monopoly
scrvice having no competitor in the field, is
a very surprising thing. A few days back
this question of deficit in the railways was
raised by the hon. Railway Minister himself
and it became a subject matter of criticism
and controversy. At that time we suggested
that deficit or loss in such a public sector
undertaking fike Railways is a verv serious
matter and that it should be inguired into
as to why Railways are running at a loss
and, further, that after the inquiry, if it is
found out that there are some reasons for
that, those rcasons skould be put right. 1
am sorry instead of appreciating that kind
of criticism, it is not beiag taken in the
proper spirit by the Railways,

I am happy to note that the hon.
Minister in his speech mentioned about
some new financial arrangements to be
examined by the Convention Committee,
He has recognised the necessity of it for this
purpose. 1 am sure either the Convention
Committee ot any other Committee that
the Railway Ministry thinks proper may go
into the causes of loss or deficit in the
working of the Railways. Iam quite sure
that on the enamination done by that Com-
mittee, this can be put right.

Sir, since this is & Vote on Account
Bugiget, 1 do not want to go in detailed
criticism or appreciation. But I would like
to draw the attention of the present Railway
Minister to two or three outstanding demands
of the people of my State,

. Platly, thevs bias been & srying aeed for
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the people of Bihar and partly for the
people of U, P. that the Railway Service
Commission should be located at Danapur
in Eastern Railway for the benefit of the
people of that area. It should be known
to the Railway Minister that a major
portion of the Eastern Railway, South-
Eastern Railway and North-Eastern Railway
run through Bihar. All the four Service
Commissions are located at Calcutta,
Allahabad, Madras and Bombay. There is
no facility provided for the people of the
backward State like Bihar wherc the people
are feeling lot of difficulty in sending their
children for recruitment purposes to Calcutta
and other places. Therefore, I request the
present Raflway Minister to look into this
matter. It is not a very difficult problem.
It does not involve big financial implica-
tions. It should be possible for him to do
somcthing. 1 had been assured by the
previous Railway Minister that this would
be done. But this has not been done. I
hope, this will be done by the present
Railway Minister.

There s another crying need of the
people of Bihar and that is the location of
a Divisional Hcadquarters at Sonepur. 1
do not know by what measurement or yard-
stick of the working of the Railways, it has
not been possible for the Railway Adminis-
tration to concedc this demand. Most of
the Members from Bihar belonging to
difierent parties had made a unanimous
demand that this should be done. The
former Railway Minister considered this
problem seriously and indicated that it
would be possible to do so. But this has
not becn done.

Another thing that I would like to point
out is that there is only one Deluxe service
between Delhi and Calcutta via DPatna.
That service runs once in a week. That is
a very aseful service specially for the people
of Bihar and Patna. We have made a
demand that there should be one more
such service in a weck. In these days of
uncertainty, when for so many days’ plane
services are stopped, it is very difficult for
us 10 go to Bihar and come back. There-
fore, I again request the new Railway
Minister to examine this. It should not
be difficult to do it, 1In view of the intro-
duction of the Rajdhani Express, it should
be possible to divert ome of the Deluxg

servipes via Patus, :
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I would fike to make one or two more
observations regarding staff matters of the
Railways. 1 was surprised yesterday to
' Histen to some of the hon. Members from
the Opposition pleading for the multiplicity
of trade unions i the Railways, One hon.
Member said that there are about 80 or %0
utirecognised unionms and, perhaps, he was
demanding recognition for all those unions.
He also resented the remark of the Railway
Minister regarding cordial relations between
the labour and the management.

Sir, I can understand the reason for these
hon. Members becsuse they never wanted
cordial relations between the labuour and the
management. They always want some
trouble here or there, not for the beucfit of
the workers, but for political reasons. They
always try to introduce politics not only in
trade unions but also 1n the working of the
Railways. I would like to take this oppor-
tunity to remind my friends...(Interruptivns)-. .
You have no Union. Why are you talking ?
These friends have all along been pleading
for one Union in one industry and now
because they have got no unions

AN HON. MEMBER - By secret ballot,

SHRI A. P. SHARMA : They have got
no Federations. There is nothing like secret
ballot. Why not you come out in the
open ? These friends, since they have got
no recognized trade unions on the Railways
balonging to their political parties and
owing allegiance to their Parties, they are
out to disrupt the trade union movement
by constituting mushroom umions in the
name of categorical unions and breaking the
solidarity of the workers and at the same
time, talking about benefit to workers. This
bas been the agreed policy of the Govern-
ment of India in regard to labour and
managerment that the multiplicity of trade
unions should be reduced. One umion-one
indastry is much better, but, so long as we
cannot achieve that, we should not en-
courage multiplicity of trade uniouns...
{Intexruplions)... :

Yesterday, one hon. Member also said
that-—pethaps he considers...

SHRI JYOTIRMOY -BASU (Diamond
Harbour) : Mr., Sharma is tafkimg abowt
Maiik's Unlons,
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SHRI A, P. SHARMA : I am uot talk-
ing about CPM, but trade unions. Somie of
the friends on the Opposition perhaps feel
that the capacity and the strength of a
Union to deliver goods is judged by causing
sporadic strikes. We are not opposed 10
strikes, We do strike but the question
of a strike comes only when all possible,
reasonable and constitutional means to settle
grievances of the workers fail. When the
question of strike comes up, that strike
should not be a strike for the benefit on any
political party. That strike should be a
strihe which must settle the demands. Other-
wise, the strike should continue indefinitely.
That 1s the strike in which we believe, not
that every now and then we should go on
strike. Sir, the iadian Railways have be-
come a target of pohtical atiacks. Railway
properties are destroyed. Railway employees
arc beaten, 1 am glad that the Railway
Minister has taken notice of that, 1 would
like to appeal to the Railway Minister and
the Government of India that in such a
situation wherever politically motivated
things are done to damage national property
of this country, serious action should be
taken not only against those who indulge
in this kind of activities but also those who
encourage such kinds of activities. (Infer-
ruptions.) 1 will take one minute and thén
finish.

I would like to roquest the Railway
Minister to direct his attention towards
some constructive activities also. There isa
great dearth of housing accommeodation on
the Indian Railwys, Perhaps only 45% of
the employees are housed so far as Ingdism
Railways are concerned. | would like to
suggest that & bousing scheme to own ¢heir
own houses for the Railway employees be
lauached in which developed plots of land
should be made available to the railway
employees, housing loans arc made available
and they should be permitted (o6 oconstruct
their own houses so that the pressure on
providing housing accommodation to the
railways is reduced. This should not ¥o
difficult for the Rallways because in other
industries thé employers are doing these
things and I hope this constroctive progrmme
of coastructing houses should be taken note
of by the Rallway Minister, )

SHRI N. SREEKANTAN NAIR :1bag
to move :

*TBA the Gomand o yINDSORHICORN



k§ Raltway Budpe CHAITRA 4, 1893 (SAKA)

under the head Rallway Board be re-

duced to Re, 1.

[Abolition of the Railway Board and the
introduction of & uniform staff pattern for
all Zones (1)}

“That the demand for grant on
account under the head Railway Board
be reduced to Re, 1.

[Necessity of enforcing eight-hour work.
ing day for all employees (2)].

*“That the demand for grant on
account under the head Railway Board
be reduced by Rs. 100."

[Need for starting work on the Trivan.
drum-Cape line (29)).

“That the demand for grant om
account under the head Railway Board
be reduced by Rs. 100.”

[Need for completing the survey of the -

West-Coast railway line connecting Bombay
and Cochin (30)).
“That the demand for grant on
account under the head Railway Board
be reduced by Rs, 100."

[Neod for converting the Trivandrum-
Cochin line to broad gauge (31)].

“That the demand for grant on
acoount under the head Rallway Board
be reduced by Rs. 100"

[Necessity of a coastal line connecting
Nayamkulam, Alleppy and Cochin (32)).

SHRI B. K. MODAK (Hooghly) : 1 beg
to move
“That the demand for grant on
account under the head Open Line Works
be reduced by Rs. 100"

[Need to remodel Bendel railway atation
Emstern-Radlways (301
“That the demand for grant on
account uher the head Open Line Works
be reduced by Rs, 100,

(Need to install double line in Tarakesh-
war and Katwa section of Eastem-Railway
(38)].

“That the demand for grant om
account under the head Open Line Works

be reduced by Rs. 100."

{Need to introduce more trains in Tara.
kethwar and Bandel-Nathati section of
Evipeataiivgs G9) .
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SHRI MOHAMMAD ISMAIL (Barrack-
pore) : I beg to move :
“That the demand for grant on
account under the head Open Line Works
be reduced by Rs. 100,

[Need to reduce the fare of monthly
tickets in Subarbaa sections (40)].
“That the demand for grant on
account under the head Open Line Works
be reduced by Rs, 100.”

[Need to construct a halt station in bet-
ween Dumdum and Belgheria in Sealdah
section of Eeastern-Railways (41)).

“That the demand for grant on
account under the head Open Line Works

be reduced by Rs. 100."

{Need to construct a halt station in bet-
ween Shyamaagar and Kankinara in Sealdah
Section of Eastern-Railway (42)],

“That the demand for grant on
account under the head Open Line Works

be reduced by Rs. 100.”

[Need to pay 4§ hours wages to Lelloah
workshop employees for which the workers
get  judgement in their favour from
Hon'ble High Court and other Courts
(43)].

SHRI SAROJ MUKHERJEE (Katwa) :
I beg to move :

“That the demand for grant on
accomt under the head Ordinary Work-
ing Expenses—Staff Welfare be reduced
by Rs. 100.”

(Inadequate quarters and lavatory
arrangements for lower grade employees
(35)1.

“That the demand for grant on
account under the head Open Line Works

(Revenue) be reduced by Rs. 100.”

[Need for the electification of Bandel-
Katwa section of Eastern-Railway (57)].

SHRI D. N. BHATTACHARYYA

(Serampore) : 1 beg to move :
“That the demand for grant on
account under the heéad Open Line Works
Mm}beredmadbyks-l i

[Noodtouhmtheﬂmhmu

Howrsh-Sheakhala light Railways

s o lgh Ralwys i Bbar

and
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“That the demand for grant on
account under the head Open Line Warks
¢Revenue) be reduced by Rs. 100"
[Need to increase the E.M.U. in coaches

in Eastern Railways (59)].

“That the demand for grant om
account under the head Open Line Works
(Revenue) be reduced by Re. 100.”

[Need to construct over bridge on Grand
Trunk Road crossing of Eastern Railway
lines at Serampore and Baidyabati (60)).

“That the demand for grant on
account under the head Open Line Works
(Revenue) be reduced by Rs. 100.”
[Need to expedite the comstruction of

circular Railway in the city of Caleutta

SHRI MANORANIAN HAZRA (Aram-
bagh) : I beg to move :

“That the demand for grant on
account under the head Open Line Works
(Revenue) be reduced by Rs, 100.”
[Failure to open Railway line in Aram-

bagh subdivision linking it from Tarakesh-
war to Bankura via Kotulpur (62)].

SHRI BIREN DUTTA (Tripura West)
1 beg to move
“That the demand for grant om
account under the head construction of
New Lines be reduced by Ra. 100.”
[Extension of Rail line from Dharms-
nagar to Agartala (63)].

SHRI RAMAVATAR SHASTRI (Patna):
1 beg to move :

“That the demand for grant on
account undér the head Railway Board

be reduced to Re. 1."

[Failure 1o provide need-based minimum
wage to Railway employees (68)].

. “That the demand for grant on
account under the bead Railway Board

be reduced to Re. 1.

[Failure to withdraw the cases against
the Railway employees arrested in connec-
tion with one day token strike of 19th Sep-
m' Im m)}*

“Yhat the demend for grant on
sccotiat tmder the head Railway Board

be reduced by Ra. 100,"
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[Need to curtail pay and allowances of
higher officers of Railway Board (72)).

“That the demand for grant om
account under the head Ratlway Board
be reduced by Rs. 100.”

[Failure to do away with the system of
providing saloons to the higher officers of
Reilways for their journey (73)].

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

[Failure to give project allowance to the
employecs working on the stations falling
within a radius of 20 Kms. of Barauni
Industrial Estate such as Barauni, Gadhara,
Begusarai, Hathidah, Mokemeh Ghat and
Mokemeh (74)].

““That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

[Need to cancel the action talen against
the Railway employees in connection with
the strike observed by them from 3rd
February to 10th February last as a protest
against the manhandling of a Railway
employee by a R.P.F, Havildar in Dhanbad
Division ol Eastern-Railway (75)].

“That the demand for grant on
account under the head Miscellaneous
Expenditure be reduced by Rs. 100."
"[Need to conduct survey immediately for

doubling the Patna-Gaya line on the
Eastern-Railway (76)1.

“That the demand for grant on
account under the head Miscellaneous
Expenditure be reduced by Rs. 100,

[Need to conduct a survey for the con-
struction of a New Railway Line from
Bihta Railway Station to Jahanabad via
Bikram, Paliganj, Arwal and Kurtha
().

“That the demand for gant om
account under the head Payments to
Worked Line and others be reduced by
Rs. 100.”

{Failure to nationalise the Railway lines
run by private companies (78)].

“That the demand for grant on
account under the head Ordinary Work~
ing Expenses—Operation (Fuel) be
reduced by Rs, 100.”

[Failure 1o check pitferage of toul.(80)),
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“That the demand for grant on

account under the head Railway Board
be reduced to Re. 1.”

[Fl.ilurc to wind up the Railway Board
in view of its non-utility. (82)).
“That the demand for grant on
account under the head Railway Board
be reduced 10 Re. 1.

[Failure to change the anti-labour policy
of the Railway Board. (83)].

“That the demand for grant on
account under the head Railway Board
be reduced to Re. 1.”

{Faifure to pay adequate attention in
providing the facilities for third clays passen-
gers. (84)).

“That thc demand for grant on
account under the head Railway Board
be reduced to Re. 1.”

(Failure to stop the discrimination in
giving project allowance to railway employees
and undue delay caused in this regard. (85)).

“That the demand for grant on
account under the head Railway Board
be reduced to Re, 1.7
{Faslure to remove in time the grievances
and difficulies of the railway employees.
(46)].
“That the demand for grant on
account under the head Railway Board
be reduced to Re. 1.”

{Failure to put an end to the connivance

of senior officers in railway thefts. (87)].
“That the demand for grant on
account under the head Railway Board

be reduced to Re. 1.

[Failure to change the bureaucratic
attitude of the Mecmbers of the Rallway
Board ana big officers of Railway Adminis-
tration. {88)].

*“That the demand for grant on
account under the head Railway Board

be reduced to Re. 1.”

{Failure to stop deficit in Railways. (89)].

“That the demand for grant on
account under the head Miscellancous

Expenditure be reduced by Rs, 100."

{Need to conduct surveys for the con-
struction of a new Railway line from
Jabharabad station of Eastern Railway to
Rajgrih vis Ekangir Sarai. (96)].

“That the demand for gmant on
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account under the head Miscellancous

Expenditure be reduced by Rs. 100,”

[Need to conduct surveys for the con-
struction of a new Railway line from Gaya
station of Eastern Railway upto Raijgrih.
ON)

“That the demand for grant on
account under the head Railway Board
be reduced by Rs. 100.”

[Need to effect changes in the present
criterion of granting recognition to Railway
Unions. (99)].

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

[Need to grant recognition to Railway
Uniops through secret ballet system, (100)].

“That the demand for grant om
account under the head Railway Board
be reduced by Rs. 100.”

{Need to grant recognition to All India
Raillwaymen Confedetation and its allied
Umions. (101)].

“That the demand for grant on
account under the head Ordinary Work-
mg Expenses—Operation (Fuel) be
reduced by Rs. 100.”

[Failure to check purchase of inferior
quality coal in the name of superior quality
coal from mine owners and thereby checking
corruption prevatling as a result thereof.
(102)).

“That the demand for grant om
account under the head Ordinary Work~
ing Expenses—Operation other than staff
and fuel be reduced by Rs. 100."
{Failure to check loss of crores of rupees

as demurrage. (103)].

“That the demand for grant on
account under the head Ordinary Work-
ing Expenses-staff Welfare be reduced by
Rs. 100."

[Need to set up a central school for
imparting education to the children of Rail-
way employees working at Samastipur (N.E.
Railway). (104)]. .

“That the demand for grant on
account under the head Ordinary Work-
ing Expenses-Stafl Welfare be reduced
by Rs. 100,”

[Unsatisfactory medical facilities for the
Railway employees. (105)].

«“That the demand for grant’ on
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account under the head Ordinary ‘Work-
ing Expenses-Stafl Weifare be reduced by
Rs. 100.*

{Unsatisfactory canteen arrangments for
Railway employees. (106)].
“That the demand for grant on
account under the head Railway Board
be reduced by Rs, 100.”

{(Failure to absorb substitute
working in Railways. (112)).

“That the demand for grant on
account under the head Railway Board

be reduced by Rs, 100.”

|Failure to absorb casusl labour. (113)).

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

[Need to provide stoppage of trains at
Rajendra Nagar station of Eastern Rallway.
(114)1.

“That the demand for grant on
sccount under the head Railway Board

be reduced by Rs. 100."

[Nead 1o set up a booking office in the
south of Patoa Junction station of Eastern
Railway for the convenience of citizens of
South Patna. (115)).

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

[Need to construct an over-bridge at
Rajendra Nagar level crossing on Eastern
Rzilway. (116)).

“That the demand for grant on
account under the head Railway Board
be reduced by Rs. 100."

[Need to copstruct a road over-bridge at
Meethapur near Patna Junction station on
Eastern Railway. (117)].

SHRI K. M. MADHUKAR (Kesaria) :
I beg to move :

“That the demand for grant on
account under the head Miscellaneons
Expenditure be reduced by Rs. 100.”
[Need to conduct a survey for a direct

rail link between Chupra and Motihari on
N. E. Railwaty. (118].

“That the demand for grant on
sccount under the head Miscellaneous
Expenditure be reduced by Rs. 100.”

{Need to conduct a survey for & direct

labour
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rail link between Sitamarhi and Mohasi on
N. EB. Railway. (119)).
“That the demand for graut om
account under the head Miscellancous
Expenditure be reduced by Rs. 100.”

[Nead to conduct & survey for a direct
rail link between Muzaffarpur and Sitamarhi.
(120)).

“That the demand for grant om
account under the head Miscellaneous
Expenditure be reduced by Rs. 100.”
[Need to conduct a survey to convert

Dumaria Ghat bridge, connecting Chupra
and Motihari on N. E, Railway into a rail-
way bridge. (121)].

“That the demand for grant on
account under the head Miscellancous
Expenditure be reduced by Rs. 100."

[Need to conduct a survey to convert the
narrow gauge line between Chupra and
Rautara N. E. Railway into a meter gauge
line. (122)).

“That the demand for grant onm
account under the head Miscellansous

Expenditure be reduced by Rs. 100.”

[Need to conduct & survey for converting
Samastipur-Muzaffarpur-Raxaul Railway line
on N.E. Railway into broad gauge line
(123)].

“That the demand for grant on
account under the head Miscellaneous

Expenditure be reduced by Rs. 100.”

[Need to conduct & survey for construce
tion of a broad gauge line between Lucknow
and Muzaffarpur on N.E. Railway (124)].

“That the demand for grant on
account under the head Miscellaneous

Expenditure be reduced by Rs. 100,

[Need to construct & broad gauge line
from Semastipur to Muzaffarpur (125)).

“That the demand for grant on

account under the head Misceilanoous
Expenditure be reduced by Re. 100,

[Need to concfuct a survey for construc-
tion of a new Raillway line from Hsjlpur
to Sugauli wa Laiganj, Deoria, Sahabganj,
(Kl;)t;it and Govindganj on N.E. Rafiway

“Thal the demand for grast on

account under the Head Miscelleneous
Expenditure be reduced to Rs. 100.*
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{Noed to conduct & survey for construct-
ing & broad gauge line from Sonepur to
Samastipur on N.E. Railway (127)],

““That the ocemand for grant on
account under the head Miscellaneous
Expenditure be reduced by Rs. 100.”
{Need to conduct a survey to explore the

feasibility of laying a direct railway line
from Gorakhpur to Narkatiaganj on N.E.
Railway (128)).

“That the demand for grant on
account under the head Railway Board
be reduced by Rs. 100."

[Uselessness of keeping Railway Board
in existence despite continued criticism of
its bureaucracy and anti-people attitude by
the Opposition Parties (141)].

“That the demand for grant on
account under the head Railway Board

be reduced by Rs. 100.”

[Need to reorganise Railway Board in
such a way that its functions, policies and
actions should be in accordance with the
declared policy of socialism of the Govern-
ment (142)).

“That the demand for grant on
account under the head Railwav Board

be reduced by Rs. 100.”

{Failure to withdeaw the facilities pro-
vided to Railway Board from the British
time despite criticism of the undemocratic
character of those facilities provided to it
by Government (143)).

“That the demand for grant on
account under the hcad Miscellancous Ex-
penditure be reduced by Rs. 100.”

{Need of some technical research in order
to check the increasing number of chain
pulling incidenis (151)).

"“That the demand for grant on
account under the head Miscellaneous
Expenditare be reduced by Rs. 100"
{Pailure of Railway inspeclion arrange-

ments (152)).

“That the demand for grant on
account under the hcad Miscellancous
Expenditure be reduced by Rs. 100.”
[Usclessness of sending Railway mis-

sions to Japan, US.A. (153)].

“That the demand for grant on
aweount under the head Miscellancous
Expenditure be veduced by Rs. 100.”
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[Failare of the Publicity Department of
Railways as it could neither check ticketless
travelling nor could accomplish anything
else (154)].

“That the demand for grant om
account under the head Ordinary Work-
ing Expenses—Administration be reduced
by Rs. 100."

[Failure of Railway's
ment to provide safe
(15M1.

MR. SPEAKER : The cut motions are
also before the House,

Safety Depart-
transit of goods

SHRI P. K. DEO (Kalahandi): Sir,
the Railways are one of our biggest public
sector undertakings. But it has become a
matier of deep concern that in this interim
budget there is an anticipated deficit of
Rs. 33 crores,

This is the result of the impact of series
of deficit budgets since the last so many
years and this deplorable state of affairs has
happened this year also. We have conti.
nuously been giving the caution for financial
discipline from these Benches ever since
1966-67 when these downward drifts started,
Rut all these cautions fell on deaf ears and
cven tae Development Fund from the sur-
plus of the Reserves has been sharply de-
pleted and this Fund has started borrowing
from the actual Revenues and even the
Revenue Reserve Fund which stood at 63
crores in 1965-66 has also been completely
depleted. Now, the total liability to the
General Revenues at the end of this year,
1971-72 stands at the staggering figure of
Rs, 153.60 crores.

Sir, this is the indebtedness of the
Railways today, which is due to the bad
financing which the Railways had under-
taken in this period of 6 years. The problems
of Railway Finance cannot be tackled by
any irick or magic; there should be a
pragmatic approach to it. There is enor-
mous need for increasing the efficiency,and
the productivity at all levels,

Sir, in this year the performance of the
Railways—both physical and financial—is far
from satisfactory. The plea given was this,
Because of the law and order situation
in the Bastern Sector, which was bad, the
Railways had 1o incur heavy losses. But,
in this regard 1 would like to point out that
since the imposition of the President’s rulp
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in West Bengal, the law and order situation
has further deteriorated and if anybody has
to be blamed, it is the Government of Iadia.
The Railway Ministry simply cannot pass
on the buck to somebody else and say that
all this happened because of the law and
order situation and »o thc Railways had to
incure the loss.

Can we forget the unfortunate death of
Pdndit Deen Dayal Upadhyaya in the Mar-
shalling Yard of Moghuisara: station ? We
have been demanding that the culprit should
be apprehended and that there should be
further probe about this mysterious death
But nothing has been done so far

Sir, regnrding, ticketless travel, 1t has
become a fashionable thing of the day.
Thelt and pilferage of railway goods have
now multiplied to a great eatent, A large
riumber of bogus claims have been made and
such claims have increased. This is one
side of the picture.

Another side of the picturc s this. The
Railways have completely neglected the
needs of the staff  The seivice conditions
of 38,000 commercial clerks still remain the
same as they werc at the time of indepen-
dence. Nothing has been done to improve
their fot,

Regarding the casual lobourers working
in the Railways, even though they have
been working like this since the last 20 years
or so, they have not been made permanent
It is a sorr, state of affairs. It is no use
accusing the trade unions because they take
up the cause of these down-trodden
people.

1 will be failing in my duty if I do not
meation the most neglected and vital sector
int this country, that is, the Cuttack-Paradeep-
Biminagar-Talcher sector. It will connect the
decpest sca port of this country with the
fron and manganesec belt Paradeep port
has got a draught of forty feet. Uptill now,
it is. surprising that this major port has not
been connected by raitway line The con-
struction work of the Cuttack-Paradeep
tailway linc has been much behind the
schedule. Various pleas are being given.
They say that the cost of construction of the
siding to the Daitari mines has t0 be shared
by the Orissa Mining Corporation and the
Railways. This is a lame excuse. There has
been Jot of delay which has tiken place.
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All these arguments which they give are not
convincing.

Lastly, Sir, the techng-economic survey
of the Talcher-Bimlagar-Koira valley line
has been completed. It has been proved
that t 1s economicully viable. I request the
Government to expedite the construction of
this railway line. By .the comstruction of
this railway line, iron and manganese ores
from the nuncs, along with pig iron and
steel products from the steel factories will
get an outlet through the Paradeep port and
this will get us our much needed foreign
exchange. Thank you,

SHRI BIREN DUTTA (Tripura West)
My cut motiun No. 60 relates to the need
for the laymng of a railway line from
Dharmanagar 10 Agartala

Tripura is surrounded on three sides by
Pakistan, We have onlv onc road link to
Assam. After Independence, we have al-
ways urged the Raiiway Mustry to connect
Tripura with Assam by ratiway sysiem. Bat
unfortunately, Jduring all thes period, nothing
has heen donc i this regard. The situation
at present is that because of the dislocation
of air transport, whenever amr traffic gets
disrupted, the people of Tripura do not get
their newspapers and mails, and they do not
get any of the essential commodities, and the
result 18 that there i price rise, and the
people are made to suffer very much, 1
would like to draw the attention of the
Government to the press report that has
been received that on this 1ssuc there was a
walk-out in the Tripura Assembly,

All sections of the people in Tripura
have formed & commitiee in Tripura for
realising this demand for the installation of
a railway line. Therc was also a conven-
tion held by different parties. 1 wouyld like
to draw the attention of the hon, Minister
10 the fact that on April IS5, there will bea
decluration by various organisations to
launch a satyagraha movement for realising
this demand for a railway line., It js not
as if Tripura is trving to put pressure or 1o
launch an agitation for this railway line.
But as you are aware, ‘Tripura was a State
with five lakhs tribal people. But it had to
accommodate 13 lakhs refugees from East
Pakistan. It had lost all the road connec-
tions with India, which passed through East
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Pakistan, and thus it was cut-off from the
test of the country and yet, it had tried its
best to rehabilitate the refugees with great
patience, without giving any trouble to the
Government of India, But without a pro-
per railway system, Fow could industry grow
there ? There is no industry there at pre-
sent. Even agricusture is very backward
there, because it is a hilly ares. Our whole
development programme depends upon the
starting of the railway system. A survey has
already been made in this regard. I do not
know whether the hon. Minister is aware
of this I would urge lum to go through
the report and allot some sum in this budget
at jeast for extending the hine from Dharma-
nagar to Agartala, which s the subject of
my cut motion. The absence of the tailway
line 15 really a great problem for us, and
without this raillway hine we cannot teally
go ahead for any long period I would,
therefore, request the hon. Minister to do
the needful m this 1egard.  Otherwise, there
will be a satvagraha movement there
April

MR SPEAKFR : I have received a
number of chity from hon. Membery who
wish to speak.  Of course, the tme aillotted
is already over 1 shall try to accommo-
date some of them, for insiance, from the
Telangana Praja Samuti, Prol Shibban Lal
Sakscna ctc. at the time ol the Appropria-
tion Bill, where also the discussion 1s going
to be oa the very same subject.

SHRI MOHSIN (Dharwar South) -
While supporting these demands, I would
say that it is really gratifving to note that
Mysore has had the distnction of supply-
ing three Railway Ministers within the last
56 years. The late Shri Dasappe was the
first, then came Shti C. M. Poonacha and
now we haye Shri Hanumanthaiya. Though
this is a matter on which Mysoreans are in
one way happy, it is most disappointing to
see that no development of railways has
taken place in Mysore State.

As regards development, it is not the
Ministers who hold the power and coatrol
operations, but the Railway Board which
Scems to be more powerful. The Railway
Board seeths to overlook all the demands
made by the public. It is has got an
avension to popular demands because of its
bureaucratic attitude. The Ministers are
Westly Nelplom ofes the Board, That is
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why in spite of there having been three
Ministers of Railways from Mysore, xio
development of a noteworthy nature has
taken place in the south. The Railway
Board seems 10 be more concerned with the
north than the south, and in the south,
Mysore State is more neglected than any
other State.

As regards conversion of metre gauge to
broad gauge, it is there only from Poona
to Miraj, only up to the Maharashtra border
and not further. Again conversion of
metre gauge to broad gauge is there from
Guntahal to Hospet to carry iron and
manganese ore to the Madras port, but not
to Karwar. [fhere is no such con-
version from Hospet to Goa or from
Hospet to Hubli, no conversion from
Miray to Bangalore. | do not know
whether surveys have been made. Every
time we ask, they <ay ‘survey is being
conducted’. We have been getting this
reply since ten years ; there is no further
action except survey. 1 do not know when
that ime phase will come. We pin our
hopes on the present Railway Minister who
had becn a vary effective Chief Minister. 1T
¢xpect he would continue to be equally
cifective and will not be merely guided by
the Railway Bourd, who may misguide him.

I urge upon the continuation of the
vonverston of the broad gauge from Miraj
to Bangalore further on, which is most
essential, which s the main railway from
Poona to Bangalore. Surveys must already
have been made and now is the time for
implementation.

From Hospet, it should be carried
further to Hubh and then to Goa also so
that iron or¢ may be transhipped through
the port of Goa or even Karwar, which
would be much cheaper than if they were
to be transported through Madras and
other places.

1 would also urge the laying of a ngw
rallway line from Hubli to Karwar which
would facilitate the transhipment of iron
and manganese ore from Karwar. This is
a long-standing demand. It covers the
Mainad arca. There is no railway in the
whole North Kanara district,. We can have
this line from Hubli to Karwar of from
Haveri to Karwar via Sirsi,

A new zone has been created called the
South Central Zone, but the Mysore Divi-
sion is in the Southern Zone and the Hybl
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Division is in the South Central Zone. quitc essentinl, 1 hope the Minister will
Both the divisions could have been put look into it.

either in the Southern Zone or the South
Contral Zonme. This is so even among
sectiors. The Hubli-Harihar section which
begins from Hubli station is included in
the Mysore Division, whereas the Guntakkal-
Dronachalam section, except for Guntakkal,
fs included in the Hubli Division. This is
so strange. Harihar comes in my consti-
tuency, and for very small thing we have
to run to Mysore ; for any facility or for
any proposals, we have to go to the Mysore
Division and not Hubli Division. That
must be remedied. At least Hubli-Harihar
section should be included in the Hubli
Divigion.

We are very giad to see that the Rajdhani
Expresses are running, but it is only from
Delhi to Calcutta now. The Express from
Delhi to Bombay may begin, but what
about such Expresses to the South, from
Deihi to Bangalore, Dethi to Hyderabad or
Delhi to Madras ? There are no such
Bxpresses now. They must be thought of
early, and they should be run to each State
Capital in the country.

Speaking about the primary necessities
of passengers,—1 am not speaking about
air-conditioned coaches and all these things--
water supply is not regular in so many
stations. Waiting rooms are not provided
in oach and every railway station. In many
cases clectric lights are not provided, and it
it a sorrowful scene to see the passengers
running in the dark to catch the trains.

There are no platforms at many stations.
Sometimes, even at important stations there
is only one platform. At Belgaum, Devarayi,
Ranibennur and Haveri, where crossing of
trains take place, there is no second plat-
form, and it s difficult for the old people
to cross the railway line and climb on to
the platform. That must be looked into.

Thete are no fast ftrains between
Secnndorabad and Hubli which i3 a so-
called headquarters. We have to change
trains at CGluntakkal. There should be fast
and continuous trams from Secunderabad
to Hubli and Sholapar to Hubli.

Lastly, there is need for a West Coast
railway line from Bombay to Mangalore
which would cotmect the entire Maload
urea which is moat For the

updeveloped.
development of this ares, & ailway iine iy

MR. SPEAKER : The Minister will
reply now, The cut motions are taken &8
moved, and will be put at the end. At the
time of the Appropriation Bill, the remain-
ing Members can be accommodated.

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : Thirty-three
Members have participated in the debate.
One distinguishing feature of this debate is
that the speeches have been short and to
the point. Oratorical demonstrations have
been avoided, They have concentrated
their attention om the real needs of the
people, whether generally or in their locall-
ties. ! am much beholden to this kind of
approach to the Budget proposals.

The first Member who participated in
the debate belonged to the C.P.M. Party,
and he put before the House what he con-
sidered to be the point of view of labour.
Government is very particular that a new
cra of relationship should start in the field
of labour and management. The President
has, therefore, suggested consultation with
leaders of trade unions and managements in
order to evolve sound industrial relations
and to secure increased productivity consis-
tent with a faic deal for labour. He has
rightly pointed out that improvement
in industrial relationship is as vital as
capital and technology for increasing the
outpul. All of us have to bear in mind
that the ultimate increase that we have to
cnvisage is not only in our individual or
group salaries, emoluments and wages but
also, what is more important, increase in
the output as a whole of the undertaking
concerned. Seoctarian interests bhave to be
subordinated and harmonised to this overall
national purpose. Members of Parlisment
represent the sovercigaty of the people and
they are virtually the masters of the Govern-
ment. A onesided view, championing s
particular section or cause is inconsistent
with the ovemall masiery they have to
exarcise. Labour bas its rights as well as
its responsibilities. One-sided emphasis on
rights or responsibilities leads 1o imbalances.
I hope it is not (he intention of any Member
10 drive the country to a position of such
imbslance,

‘The Administrative Seborms Dominion
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to which various Members have made a
reference and various gther commiticas have
dealt with this problesa of labouz manage
ment.  Thare ig plenty of moterial available
on ihe sbject. There is also the axpagience-w
sometimes happy and semetisacs wohappy—
available to us in this behalf. Much of
our labour management relations laws and
practices are out of tune with the times and
are not in harmony with the kind of
socialist society we have undertaktn to
build. The agitational practices of labour
which arese as a8 reaction to the exploit-
ing tendencies of ownership and manage-
ment of the 1%th century have to be re-
oriented in an ecomomy in which public
ownership has a dominant position rooting
out private exploitation. If joint manage-
ment is envisaged, strikes and agitations
automatically have to wither away; we
cannot have it both ways,

I am happy to note that several Mem-
bers have taken interest in the ARC report
on  Railway Admmistration. The study
team on Railway Administration wus headed
by Dr. H. N. Kunrru and the members were
of exceptional calibvre. The Commission
examined the recommendations of the study
team and also examined further witnesses
and matcrials and had made 49 recommenda-
tions of far reaching consequence. The Com-
mission has said that the Railways should be
enabled to function on sound commercial
principles. One of my hon. friends put the
question whether it is a public utility
service or a commercial service. Since the
Railways are owned by the people and are
being run for the people, there is no gques-
tion of exploitation by anyone, Therefore
the business and commercial principles
herein eavisaged merely mean ensuring the
highest standard of efficiency and economy
and that losses and delicite hawe to be
oliminated. Of the 49 recommendations of
the Commisgion, six have boen scoepied and
the others are still under examination.
Personally | think the recommengations of
the Commigsion deserve 10 be implementeq.
They have to be accepted by the Cabinet.
1 hope the new Cabinet will find time to
examine the recornmandations of the Com-
mission not only in regard to the Railways
b4t also in regard to the various branches
of Administration, with whigh the Com-
misgion have deall in their iwanty Teporis,
1 am happy to note that Members of this
han. Houso ass keea &g somest in  Aking
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the administration 3¢ reformed as to attain
the highest standard of officiemcy and resr
ponsiveness. May | iz all humility appeal
to them to take continuous interest in this
behglf.

1 would like to remove, one misconeep-
tion about railway finpance. There soems to
be an impression in some quarters that
railways ar¢ not contributing snything to
the plan finsnce nor giving any return om
the huge investment, When 1 referred in
my speech to the shortfall of Rs. 23.69
crores ip the revised estimates of the current
year and Rs. 33.12 crores in the budget
estimate of the next year, it was with
reference to the payment of dividend to
general revenues of Rs. 165.81 crores in the
current year and Rs. 173.77 crores in the
next year. In other words, after meeting
the full depriciation charges of Rs. 100
crores this year and Rs, 105 crores in the
next year and other liabilities, the railways
this year would have eamned a sum aof
Rs. 142.12 crores on capital at charge of
Rs. 3,321 crores and Rs, 140.65 crores on a
capital at charge of Rs. 3,472 crores. This
point is clearly brought out in the budget
documents circulated alpng with my speech.

Apart from this, the railways will be
contributing & sum of Rs. 525 crores to the
deprociation fund to the revised railway
plan of Rs, 1,275 crores. In addition, by
way of expenditure on open line works
revenue, interests or fund balances and
other items, the railways will be contribut-
ing about Rs. 116 crores to the Plan,

1 agree with the observations made by
some of the hon. Members in the matter of
claimg. The pending claims amount to a
very large sum. Even as a private Member,
I was very particular and I was saying the
same thing that many hon, Members have
been plcased to say. 1 feel myself vary
uphappy that claims should remain unsettied
for any jength of time. We should pcertainly,
as suggested, devise means and measures to
exppdite the settlament of claims. 1 would
g0 & step further and it is here that the
responsibility of the trade unions arises ina
@ester megsure than that of management.
Cases that give rise to claims must shem-
selves e minimised. The staff and peraonne]
conpcied with the transporiation must be
mere vigilant so that thefts and dameged
da oot take plage on the prosemt scale. |
do Rt know whether the future reletianshis

betram ipbpwr angd enagement thal e ap
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envisaging to shape will include liability of
the staff concerned in regard to damages and
thefts,

Members have brought to the notice of
the House théir local requirements, and I
ontirely agree that each demaid that has
been put forward is genuine. I know the
hon, Members represent the needs of their
lTocalities. To that extent it is genuine and
sound ; some want new railway stations ;
some want over and underbridges ; some
others want new lines and doubling of tracks
and a few are interested In stoppages of
trains algo, and running through bagies, and
some want express trains and carriages in
order to satisfy local requirements. I am
convinced that there is substance in their
demands. 1t is only a question of finance
being made available to the railway admigis-
tration for purposes of meeting these
demands. I will examine all these demands
and J will try my utmost to meet them
consistent with the availability of resources,
The resources neéded to meet all the demands
that the 30 odd Members have been pleased
to make are of a very high order. It requires
more than Rs. 800 crores over the budget
provisions, But here I speak as one of you,
1am not afraid of money. I am a very
unorthodox man so far as these governmental
measures are concerned. We speak of
unemployment.

If in one railway sector you undertake
to build all the over-bridges and under-
bridges and the new lines, statioas and staff
quarters, the unemployment problem in Tndia
would be solved completely, because we
want o many engineers, labourers and other
workers to handle these projects. But we
are accustoned to the routine method of
talking of every project in terms of money.
We are not accustomed 1o talking in terms
of bringing the resources and the man-power
into juxtaposition to attain results, The
capitalistic systemn envisages that everything
has to be done throogh money. The social
istic pattern eonvisages that what really
rognired i3 bringing together man-power and
resources in order to fulfil the neods of the
people. Therefore, the very mental approach
has 1o change if we are 10 comply with the
demunds and bring about a socialistic society.
it is heve that the intelloctual glants in the
opposition skould apply thelr mind and see
that & new ovientation fa our very thiaking
Pices place, 3 muny of sy fripadeds the
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oppatitien, for whom I have affection and
respect, poel not their criticism but their
mental resources with all of us, we can help
this country really to overcome proverty
snd the other problems,

My hon. friend from Mysore was pleased
to say that there were three Railway
Ministers from Mysore and they were not
able to do anything for Mysore. In a way
it is a compliment to Mysore people that
they have never beon parochial. [ do not
want to make an announcement today; it
would not be in good taste either. 1 would
examine the various requests he has made.
In fact, if he takes up the previous proceed-
ings, he will find that T have said much
more in regard to Mysore. But now my
responsibility is not merely to Mysore but to
the whole of India. Unless every Minister
and Member of Parliament takes an Indian
view and not a parochial or local view, this
country cannot be managed sausfactorily
and our national integration would be at
jeopardy. Therefore, any proposal that
comes from Mysore will be examined by the
Minister conedmed, who has ceased to take
a parochial view, as he has taken the vath
that he will serve the people of the whole
of India without ill will or favour, If the
Railway Board and myselfl find something
has to be done for Mysore in the light of
the awvailability of resources and on the
merits of the case, we will certainly do it.

Some Members have referrod to the
conversion of all gauges into broad gauge in
India. Thatis a very big quostion. That
is the vision we have to place before us
while immplementing our plans. Some how
the incongruity of three gauges continuves
to exist and it is a vicious circle which has
to be broken at sometime or other. Let us
hope that this House during its teaunre will
not ontly be able to cut the vicious circle but
also start a new era of one gauge, i.e. broad
gauge, for the whole of India.

I accept the proposal of my friends from
Kerala that they neéed more mailways, |
readily concede it.

AN HON. MEMBER :
Télengana ?

SHRI A. P. SHARMA : You have to
come to Bihar glso.

SHR] HANUMANTHALYA

What about

Eves
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for our religious purposes we invariably say
from Kanyakumari to Himalaya, That is
the true picture of Indian unity, integration,
nationalism or whatever you may call it.
With your blessing, if I continue to be the
Minister of Railways 1 waat to end up by
saying that there will be broad-gauge railway
communication from Kanyakumari to
Himalayas.

SHRI R. S. PANDEY (Rajanadgaon) :
Sir on a point of information. The hon.
Minister has kindly promised more railways
to Kerala, 1 am pot at all jealous if he is
in & position to give more railway lines to
Kerala and Mysore. But 1 want to draw
the attention of the hon. Minister to the
terribly neglected condition of the railways
in Madhya Pradesh. Though it is a very
big State it has only very few railway lines.
There was one railway line which was sanc-
tioned long ago from Bailadilla to Rajhara.
Rajhata has got Jarge deposits of fron ore
which is needed by Bhilai and this railway
line will facilitate the transport of iron ore.
Another line which is proposed and which
has been surveyed is from Rajnandgaon to
Rajnandgaon junction. There hastobea
survey of a contemplated railway line from
Khairaghat viz. Churi Kheda, Gandai, Selati,
Sahaspur Lohare, Kabarda and Mandla to
Jubbuipur. This is a commercial and forest
arca and this new railway line, besides giving
more revenues to the railways, will help the
development of that area. If the hon.
Minister is not in a position 1o give an
answer just now, he may do so after a com-
plete and comprehensive survey of that line

is completed.

SHRI UTANUMANTHAIYA : What
my hon. friend has mentioned deserves
examination. I will not only examine it but
will give him the trué position cither in this
House or privately.

SHRI1 C. CHITTIBABU (Chingleput) :
The hon. Minister has not mentioned even
one word about Tamilnadu. 1t is true that
the hon, Minjster has referred to connecting
Ranyakumari with Himalayas. But I have
made many other humble submissions.

SHRI HANUMANTHAIYA : My hon.
friend has said that 1 have not deait with
bumble proposals but only grand proposals.
Humble wwuula will automatically be
implementad,
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SHRI SHYAMNANDAN MISHRA
(Begusarsi) : The hon. Minister has not
been kind enough to reply 1o a point which
was rajsed with regard to project allowance
to be paid to the railway employees, P, and
T. Department and other governmert depart-
ments pay it but the railways are not paying
project allowance to their employees. What
has the hon., Minister to say about it 7

SHRI HANUMANTHAIYA : 1 need
some time to take a decision on this point.
1 must know the financial implications,
Surely, If I have not touched a point, it does
mean that | will not examine it. I will
examine that point and take a decision.

SHRI RAMAVATAR SHASTRI : How
long will it take, because people are
agitating 7

SHRI HANUMANTHAIYA : Agitations
will not frighten me. Please take it once
and for all,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Will the hon. Minister tell us
as to what arrangements he is going to make
for the situation arising out of the closure of
light railways which carry about 40,000
people of the low income group to Calcutta
for working ? The road transport cannot
cope with it because the roads are much too
inadequate and it will be much more
expensive, | suggest that the light railways,
all the three—two in West Bengal and one,
the Delhi-Saharanpur Railwey—be taken
over by the Indian Railways not oaly for
the economy but for rendering service to the
low income people who travel by the light
tailways and for the employees also,
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SHRI HANUMANTHAIYA : 'l have
'‘airesdy stated the position of the railway
ndministration in my speech. If there is
any moke point that has to be comidered, I
-shall welcome discussion with hon, Members
-on the subject.

SOME HON. MEMBERS rose—

MR. SPEAKER : The same about all
others. Now I am putting all the cut
motions to the vote of the House together.

All the Cut Motions were put and negatived.

MR. SPEAKER : "The question is :

*“That the respective sums not exceed-
ing the amounts shown in the third
column of the order paper, be granted
to the President, on accown, for or
towards defraying the charges during the
year ending on the 3ist day of March,
1972, in respect of the heads of demands
entered in the second colusp thereof
against Demands Nos. 1 to 11, 11A, 12
to 16.”

The motien was . aiopred,

MR. SPEAKER : The question is :

“That the respéctive Supplemecrdary
sims wot exceeding the smounts shown
Tin the thivd columm of the order paper
be granted to the President tu defray the
charges which will come in vourse of
payment during thé yeas ending the 3ist
day of March, 1971, in respwct of the
s foMeowing ‘demands sivteréd ke ‘the scoond
¢oivma thersof-—

Demands Now.' 8, 16 and 17.”
The motion was: adopted.
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[The motions for demands for Gramis
which were pasmsed by the Lok Sabha ave

reproduced below—FEd.,)
Demand No. 1-—Railway Board
*“That -« suth not exeeeding
Ré. '$6,04,000 be granted to the Prosident,

on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1972, in respect of
lm’“’, BO‘M'.“

Demand No. 2—Miscelisncons Expenditure

“That a sum  not exceeding
Rs, 2,45,25,000 be granted to the Presi-
dent, on account, for or towards defray-
g the charges during the year ending
on the 31st day of March, 1972, in

respect of “Miscellaneous Expenditure’.”

Demand No. 3—Payments to Worked Lines
and Others

“That a sum not exueedng
Rs. 4,75,000 bo granted to the President,
on account, for or towards defraying the
charges during the year eading on the
Jlat day of March, 1972, in respect of

‘Payments ¢o Werked Lines and
O‘m,."

Demand No. 4—Working Kxpensco—Admi-
alstration
“That a sum not exceeding

Rs. 28,65,39,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the yecar ending
on the 3lst day of March, 1972, in
respect of ‘Working Expenses—Adminis-

"

tration’.”

Demand No. 5—Working Expenses—Repairs
and Maintenance

“That & sum npot exceeding
Rs, 94,19,14,000 be granted to the Presi-
dent, om accownt, for or lowards tefray-
ing the charges during the year ending
on the 34t day 'of ‘Mareh, 1972, in
respect of ‘Working Expenses-Reptirs
and Matmensnee’. "

Detsand No. 6-+Werking Expenses—Opera-
| ting Stall

“That a sum not enceeding
Rs. 60,52,84,000 be granted to the Presi-
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dent, on account, for or tawards defray-
ing the charges during the year ending
on the 3lst day of March, 1972, in
respect of ‘Working Expenses—Opera-
ting Staffi"."

Demand No, T—Workipg Expenses—Opera-

tion (Fuel)

“That a sum mnot exceeding
Rs. 56,66,26,000 be granted to the Presi-
dent, on account, for or towards defra)-
ing the charges during the year ending
on the 3lst day of March, 1972, in
respect of *‘Working Expenses--Operation
(Fud)!‘lt

Demand No. 8-- Working Expenses—Opera-

tion other than Steff and Fuel

“That a sum not exceeding
Rs, 17,52,38,000 be granted 10 the Presi-
dent, on account, for or towards defray-
ing the charges during the ycar ending
on the 3st day of March, 1972, in
respect of ‘Working Expenses - Operation
other thun Staff and Fuel'.™

Demand No. 9--Working Fxpenses—Miscel-

lanevms Lxpenses

“That & sum pot exceeding
Rs. 12,30,54 000 he granted 1o the Presi-
dent, on account, for or towards defray-
fhp the charges during the year endwg
on the 3lIst day of March, 1972
respect of *Working Expenses—Miscefla-
neous Expenscs’.”

Demand No. 10—Working Espenses—Staff

Welfare

“That a sum not exceeding
‘Rs. 9,28,97,000 be granted to the Prosi-
dent, on account, for or tawards defray-
iy the charges during the year ending
on the 3ist day of March, 1972 in
respect of ‘Working [xpenses—Staff
Welfare™"”

Demansd No. 11~Working Expenses—Appro-

priation to Depreciation Reserve Fond

“That & sum nol exceeding
Rz, 35:00,00,000 be granted to the Presi-
dent, on accours, for or towards defray-
ing the charges during the year ending
on the 315t day of March, 1972, in
respect of ‘Working Expenseew-Appro-
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pristion  io  Depreciation
Fund’.” Sy

Deamad No. 11-A—Working Expenses—

Appropriation to Pepsion Find

“That a sum pot exqeeding
Rs. 5,00,00,000 be granted to the Presi-
dent, on account, for or towards defray-
ug the charges during the year ending
on the 3ist day of March, 1972, in
respect of ‘Working Expenses—Appro-
priation to Pension Fund'.”

Demand No. 12—Dividned to General
Revennes
“That a sum not exceeding

Rs. 6,17,79,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year onding
on the 3lst day of March, 1972, in

respect  of ‘Dividend to General
Revenues'.”

Demand No. 13—Open  Line  Works
{Revenue)
“That a sum Dot exceeding

Rs. 2,99,97,000 be granied to the Presis
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1972, in
respect of ‘Open Line Works
(Revenue)'.”

Demand No. 14—Construction of New Lines

“That a sum mnot’ exceeding
Rs. 11,15,92,000 be granted to the Presi-
dent, «n uccount, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1972, in
respect  of ‘Construction of New
Lh‘“?‘l' 0

Demand No. 15—Opcn Line Works—Capital

Depreciation Reserve Fund and Develop-
ment Fund

“That a sum not exceeding
Rs. 197,39,00,000 be granted to the Presi-
dent, on account, for or towords defray=
ing the charges during the year ending
on the 31st day of March, 1972, jn
respect of ‘Open Line Works—~Capital
Depreciation Reserve Fund and Develop.
ment Fund®.”
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Demand No. 16—Peusionary Charges—Pen-
sion Fand

“That a sum not- exceeding
Rs. 2,96,04,000 be granted to the Presi-
dent, on accoumt, for or towards defray-
fng the charges during the year ending
on the 3ist day of March, 1972, in
respect of ‘Pensionary Charges—Pension
Fund’.™

8—Working Expenses—Operation otber than
Staff and Foel

“That a Supplementary sum not
exceeding Rs. 1,05,23,000 be granted to
the DPresident to defray the charges
which will come in course of payment
during the year cnding the 3ist day of
March, 1971, in respect of *Working
Expenses—Operation other than Staff
and ¥uel’.”

16~Pensionary Charges—Pension Fund

“That a Supplementary sum not
exceeding Rs. 75,76,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1971, in respect of ‘Pensionary
Charges—Pension Fund'.”

17—Repayment of loans from General
Revenues and interest thereon—Develop-
ment Fund

"That a Supplementary sum not
exceeding Rs. 30.53.000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3Ist day of
March, 1971, in respect of ‘Repayment
of loans from General Revenues and
interest thereon—Developmeat Fund'.”

MR. SPEAKFER : Now, we would take
up the next item, I think, after Lunch.

SHRI HANUMANTHAIYA : May 1
make a request ? 1 have 1o be present in the
Rajya Sabhs for General discussion of the
Reilway Budget at 2 O Clock, as my friend
tells me.

Appropriation (Rbw.) Vote 0
on Aces. Bill

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Rajya Sabha meets at 2.30,

AN HON. MEMBER : No, at 2.
0O’ Clock.
SHRI R. 5. PANDEY : Times have

changed. Shri Vajpayee should know that.

SHRI HANUMANTHAIYA : This is a
formal motion.

MR. SPEAKER : If the House agrees,
we may take it up.

——

13.00 hrs.

APPROPRIATION (RAILWAYS) VOTE
ON ACCOUNT BILL®, 1971

THE MINISTER OF RAILWAYS
(SHR1 HANUMANTHAIYA): I beg to
move for leave to introduce a Bill 1o pro-
vide for the withdrawn! of certain sums
from and out of the Consolidated Fund of
India for the services of a part of the
Financial year 1971-72 for the purposes of
Railways.

MR. SPEAKER : The question is :
“That lecave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from ana out of the
Consolidated Fund of India for the
services of a part of the financial year
1971-72 for the purposes of Railways.”

The motion was adopted.

SHRI HANUMANTHAIYA :
duce! the Bill.
1 beg to move} :

*That the Bill o provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the financial
year 197172 for the purposes of
Railways, be taken into considerstion,”

The question is...

1 intro-

MR. SPEAKER :

-

‘P:bliihed in Gazette of !nd‘Ta Extraordinary, Part I, Section 2, dated 25.3,71.

Tintroduced with the recommendation of the President.
jMoved with the recommendation of the President.
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SHRI RAMACHANDRA BADE (Khar-
gone) : I had moved cut motions also. 1
also sent a chit to you. Even then, I was
not given a chance. Now I may be allowed
to say a few words on the Appropriation
Rill,

SHRI S, L. SAKSENA (Maharajganj) :
I also want to say a few words.

SOME HON, MEMBERS rose—

MR. SPEAKER : A number of cut
motions are moved by many members. But
the practice here is that if the name of a
Member is submitted by the party, then
that gentleman gets the chance.

SHRI RAMACHANDRA BADE : Those
who move the cut motions get preference.
This has been the practice before. This
tim¢ 1 was not given time. ] want to say
a few wotds on the Appropriation Bill.

SHRIS. L. SAKSENA . I am very
glad to hear the hon. Minister and see the
new atinosphere which he seems to have
created by his specch. [ only hope that
he will implement what he has said. 1
have gone through some of his A.R.C.
Reports. 1 hope, he will now put them into

MR. SPEAKER . Mr. Shibban Lal
Saxena, 1 did not give you permission to
speak. 1 have not called any hon. Member
yet. [ was going to adjourn the House for
hmch. Anyhow, you are already on your
legs. In future, kindly do look to me also.
We will take it op after lunch. You conti-
nue after lunch.

We now adjourn for lunch {o re-assemb-
le at 2 O'Clock.
13.03 hrs.

The Lok Sabha adjourmed for
till Fourteen of the Colck.

Lunch

The Lok Sabha re-assembled after Lunch
three minutes past Fourteen of the Clock,

et K. N, Thwary in the Chat]
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APPROPRIATION (RAILWAYS)
VOTE ON ACCOUNT
BILL 1971--Contd.

MR, CHAIRMAN :
Saksena,

SHRI S. L. SAKSENA (Maharajgan) :
Sir, I am deeply pointed to learn what our
public projects like Hindustan Steel and
others are suffering colossal losses, They
argue that they have teething troubles, but
what shall I say, Sir, about our Railways ?
Here too we find they have suffered a loss
of Rs. 33 crores and if we take into account
the fact that the reserves and the deprecia-
tion fund of the Railways have also been
eaten up, the amount of loss would exceed
Rs. 103 crores. What is the explanation
of the Railways for the loss? They cannot
argue that they have tecthing troubles.
They are over 100 years old. If nationa-
lised projects like Railways suffered such
huge losses in  Russia, I think the Prime
Minister and the Railway Minister then
would have been guillotined. But what
would be the fate of these Ministers here—
I1do not know. But I think they must
know that if such losses continue the people
who have put them into power will revoilt
against them, They will want that the
Railwavs and other public projects do not
suffer losses. Sometime back, Sir Padampat
Singhania, who was a member of this
House, told me during a railway budget
discussion that if he was given charge of the
Railways as a private enterprise, he would be
showing at least 257/ profits on that capital,
but, herc we are having contmuous josses
which is not proper.

I have moved several cut motions. 1
want to read them. Cut motion No. 54
is : ‘Failure of the Railway Board to extend
the life of the Co-operative Socicty of
Railway vendors at Ghaziabad railway
station to the normal period of three
years without any reason whatsoever ?  Sir,
1 think two Railway Ministers have gone
into the working of this Society and both
of them gave a trial period of six months’
during their regime and there was no com-
plaints in these 12 months, This Co-
operative Society is 20 ycars old and yet
the Railway Board has not extended its life
to the normal term of three years. I hope
the hon. Minister will personally look into

this pmtter,

Shri Shibban Lal
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(Shri S. L. Sakecma}

My Cut Motion No. 56 states about
‘Failure of the administration to pay strike
period pay to about 3000 workers of the
Izatnagar Workshop on N.E. Railway when
other employees have been paid.’ This i
No. 56, in list No. IV. Till this day, they
have not been paid their strike period
althongh they have been reinstated. They
should be paid their strike period pay
immediately,

My Cut Motion No. 64 1s about ‘Need
for Constroction of a new railway line from
Georakhpur to Maharaj Gany Nichlaul--
Thuontibari—~Nantanwa." My Cut Motion
MNo. 85 states about *Need for construction
of & new Railway line from Siswa Bazar—
Maharajgani—Pharenda— Dhani—Mehdawal
to Khalifabad." My Cut Motion No. 66 is
about the need for construction of a new
railway line from Gorakhpur t0 Bansgaon—
Barhaiganj—~Azamgarh. My Cut Motion
No. 67 is about the ‘need for the coaversion
of the metre gauge lino from Bgarabanki to
Gorakhpur into Broad gauge ling,

These areas, Gorakitpur—Bagti— Deoria,
are in the tarai belt on the border with
Nepal. There are hostile clements like
China dnd Nepal across the border, Chinese
forces can come right up to Khatmanda by
road. But we cannot send our farces there,
because there arc no railway lines and
roads along the bords on our side

I hope the hon. Minnter will consider
all these points which I have mentioned in
my Cut Motions. If these |lines are
constructed it will be of great help 1o the
defence of the Country.

sft forwriee wa wrew (wfearn)
Sk AR, AT ¥ g ww ¥
wfrer grew AT & qra ! w & &few
Aoty & warw g W19 9y ARy
O wr @ § + U ol 3 e @ ofiw
¥ ol fagre 7 vgew agw vy war
W ® Rl gu et e s @
ey fr gl fagre & WA & we
s ¥ qw g § afe g e F AR
wrd ar oF | ol ¥ ST aw gl
wramm ek W¥ ) T § sae W

Y AT g B Wy g g
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SHR]! MALLIKARJUN (Medak) Mr.
Chairman and hon. Members, JSai Telen-
gana '

The hon. Mnister of Rallways has
mentioned that Rs. S00 crores will solve the
unemployment problem in the country, |
would like to bring to the notice of the
House the fact that the hon. Mimster has
already introduced a Bill worth Rs. 550
crores.

A sum of Rs. Y5 crores has been provi-
ded for repairs and maintenance in this Bill.
So fur as maintenance is concerned, there is
a practical difficulty. The public works
inspector has been given a vast distance to
wover. For example, the inspector in my
ares, namely the Secunderabad division has
look after the ares from Secunderabad to
Wadi. Siace this is a vast area, he is not
in a proper position tv pay adequate #tten-
tion to proper repairs and maintenance, The
Union Government have been spending a
huge amount in the name of repairs and
maintenance, but satisfactory work has not
so far been reported. The result is that
every year, during the rainy season, we hear
reports about breaches and sometimes the
collapse of bridges.

So far as miscelluneous éxpenditure is
concerned, a sum of Rs. 15 crores has been
mentioned, But I do not know what admi-
nisteative ana technical factors are imvolved-
Anyway, my humble request is that what.

ever budget mmy be pased, let Wil the
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Members of the Opposition and the rulling 7 &3 gt war § WX Tw oF & AOY oY

party put their heads together for the
removal of poverty, Ignorance and umem-
ployment.  Especiafly, in the present
circumstances, when a stable government
hus been forced with all the mesmerism of
Shrimati Indira Gandhi and her charismatic
affect, the people outside, who constitute
about 56 crores expect much from this
Union Government, et all hon. Members
work in a spirit of co-opcration and under-
standing for the progress and prosperity of
the country so that our national economy,
about which we have been worrying for
past few decades can be improved, and the
natiral resources may be exploited in a
proper way for <tablishing the national
economy
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[sf 73z wax amew )
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e v & fiseht s oy 97 & fam &
FATE AT | The hon. Minister.

SHRI JYOTIRMOY BOSU : I want
just two minutes.

MR. CHAIRMAN : If I allow him, I
will have to allow others also. [ cannot be
partial,

SHR1 JYOTIRMOY BOSU : You have
atready allowed others. The Migjster can
wait for twp minutes,
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SHRI K. RAMA KRISHNA REDDY:

(Nalgonda) : I would like to say a few
words. I was promised some time.

MR. CHAIRMAN : The hon. Minister,

SHRI HANUMANTHAIYA : The
Finance Bill has been placed before the
House, but the criticisms that have been
made by the speakers who have participated
in the dcbate have been more or less on the
same lines as those of the thirty-odd speakers
who participated earlier. Their main demand
is, as my hon. frnend Yadavji said, new
railway lines and other amenities. 1 have
already made a reply that these matters will
be examuned and suitable replies will be
given, and I have alrealy displayed my eam-
cstness that as many of these thungs should
be done, if possible even outside the Plan
resources. The only questiom is how to
find the resources on the wavs and mcans of
implementing these local needs.

SHRI JYOTIRMQY BOSU : It
all amounted to lip service in the past,

has

SHRI HANUMANTHAIYA : The hon.
Member has always been rendering voice
service, and he is accusing us of lip service.
Your service has never been more than voice
service,

SHRI JYOTIRMOY BOSU The
premier public sector undcrtaking of
Rs. 3,000 crores you have ruined altogether
by over-capitalisation and surrender to the
American diesel maaufacturers. You will
never make a profit. You will have to
make people pay cither through direct taxa-
tion or indirect taxation.

SHRI HANUMANTHAIYA : 1 appre-
ciate the attitude of the hon. Member and
1 assure him that I am one of those who
will not succumb to sny pressure, especially
forsign pressure, and I welcome his party’s
suggestions to tone up the administration. I
do not want to see that there is even whis-
pering of any pressure being brought to
hear upon the Goveroment of India or any
of its branches from one or the other foreign
countrics.

I1do oot want to fake much time. I
am bringing again the fullfioged Budgit, sad
§ will be able to sccommodate the views
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éxpressed by several hon. Members. 1
merely move that the' Bill be taken into
consideration.

SHRI1 JYOTIRMOY BOSU : Give us
an assurance about the light railways. By
their abolition and closure, you are putting
40,000 passengers to immense difficulties.
You want road transport to take it over.
It can never do jt.  And road transport is
foreign investment oriented. You want (o
stop the railaays to bring foreign nvest-
ment, to cause hardship to the people.
This has shown your party’s character.

MR. CHAIRMAN : The question is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consohdated Fund of India
for Lhe services of a part of the finan-
cial year I471-72 for the purposes of
Railways, be taken mto consideration.”

The motion was adopred,

MR. CHAIRMAN . The question is .

“That Clauses 2, 3, the Schedule,
Clause 1, the Enacting Formula and
the Title Stand part of the Bili,”

The motion was adopted.

Clauses 2, 3 the Schedule, Clause 1,
the Fmactimg  Formula and the Title

were added 1o the Bill.

SHRI HANUMANTHAIYA :
move :

*“That the Bill be passed.”
MR. CHAIRMAN : The question is :
“That the Biil be passed.”
The miotion was adepted,

} beg to

14.24 hrs,

APPROPRIATION (RAILWAYS)
BILL,* 1971

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA): | beg to
move for leave to introduce a Bill to
authorise payment and appropriation of
certain further sums (rom and out of the
Consolidated Fund of India for the service
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of the financial year 1970-71 for the pur-
poses of Railways,”

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1970-71 for the purposes of
Railways."”

The motion was adopted.

SHRI HANUMANTHAILYA : | intro-
ducet the Bill.

1 beg.to movef :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund
of India for the service of the tfinancial
year 1970-71 for the purposes of Rail-
ways be taken into consideration.”

MR. CHAIRMAN : The question is :

“That the Bill to authorisc payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1970-71 for the purposes of
Ratlways, be taken into consideration,”

1he monion was adopted.

MR. CHAIRMAN : The question is :

“That Clauses 2, 3, the Sahedule,
Clause 1, the Enacting Formula and
Title stand part of the Bill.”

The motivn was adopted,
Clause 2, 3, the Schedule, Clause 1, the

Enacting formula and the Title wete
added 10 the Bill,

SHRI HANUMANTHAIYA : [beg to
move :

*That the Bill be passed.”
MR. CHAIRMAN : The question is :

“That the Bill be pasted.”
The motion was adopled.

~Published in azette of India Extraordinary Part 11, section 2, dated 253,71,
Introduced/roved with the recommendation of the President.
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14.25 brs.

MANIPUR BUDGET, 1971-72—- GENERAL
DISCUSSION, *DEMANDS FOR GRANTS
ON ACCDUNT (MANIPUR), 1970-71,
AND *DEMANDS FOR SUPPLEMEN-
TARY GRANTS (MANIPUR), 1971-72

MR. CHAIRMAN : We shall now take
up items 11, 12 and 13 of the Ordcr paper.
namely, general discussion on the budget of
the Union Territory of Manipur for 1971-72
and discussion and voting on the demands
for grants on account as well as Supplemen-
tary demands for giants in respect of the
Union Territory of Manipur.

Demand No. I —Land Revenue

MR. CHAIRMAN : Motion moved :

“That a sum not  cxceeding
Rs. 7,10,000 be granted to the President,
on accoumd out of the Consolidated
Fund of Union Territory of Manipur
for or towards defraying the charges
which will come in course of payment
durirg the year ending on the list day
of March, 1972, in respect of Land
Revenue.'

Demand No 2- State Exclse

MR. CHAIRMAN * Motion moved

*“That a sum not exceeding Rs 86,000
be granted to the Prasidest, on accoum
out of the Consolidated Fund of Union
Toerritory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
in respect of State “Excise”.”

Demand No. 3—-Taxes ou Vehicles

MR. CHAIRMAN : Motion moved :

**That a sum not exceeding Rs. 38,000
be granted to the President, on account
out of the Consulidated Fund of Union
Temritory of Manipur for or towards
dofraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
m respect of ‘Taxes on Vebicles.™
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Demand No, 4—Sales Tax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 36,000
be granted 0 the President, an account
out of the Consolidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist dav of March, 972,
in respect ol ‘Sales Tax."

Demand No. $—Other Taxes and Dutics

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding Rs. 1,000
be granted to the Pressdent, om gocount
out of the Consolidated Fund of Union
Terniory of Manipur for or towards
defraying the charges whih will come
m cowrse of payment during the ear
ending on the 31st day of Marih, 1972,
m respect of *Other Taxes and Duties’,”

Demand No. 6--Stamps

MR. C HAIRMAN Mouon moved

“That a sum not exceeding Rs, 2,000
be granted to the President, on ace oumt
out of the Consohdoted Fund of nion
Territawy of Manipur for or towards
defiaying the charges which will comne
in course of payment during the year
ending un the 31st day of March, 1972,
in respeet of ‘Stamps’.”

Demand No. 7 - Registration

MR. CHAIRMAN . Motion moved *

“That a sum not ¢xceeding Rs. 28,000
be granted to the President, on accoum
out of the Consolduted Fund of Union
Territory of Mampur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
in respect of ‘Registration’.”

Demand No. 8—Parliament, State and Unilon
Territories Legislature
MR. CHAIRMAN : Moiion moved :

“That a sum nmot exceeding
Rs. 3,82,008 be granted tu the President,

*Moved with the recommendation of the President,
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on account out of the Consolidated Fund
of Union Territory of Manipur for or
towards defraying ihe charges which
will come in course of payment during
the year ending on the 3lst day of
March, 14972, in respect of ‘Parliament,
State and Union Territorics Legislature’.”

Demand No. 9 -General Administration

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 32,32,000 be granted 1o the President,
on account oat of the Consolidated
Fund of Union Territory of Manipur
for or towusrds defraying the charges
which will come in course of payment
during the vear ending on the 3ist day
of March, 1972, in respect of ‘Ciencral
Administration’.”

Demand No. 1¢ Adminstraticn of Justice

MR. CHAIRMAN : Motion moved -

“That a sum not  enceeding
Rs. 1,58.000 be granted 1o the President,
on atcount out of the Consohidated
Fund of Union Terntory of Manipu
for or towards defrayimg the charges
wineh will come i cowse of payment
during the vear ending on the 3w day
of March, 19720 10 respect o “Adpunis-
tration of Justice™ ™

Demand No. 11- Jails

MR. CHAIRMAN . Motim imoved

“That a sum not  exceeding
Rs. 1,806,000 be ganted to the President,
on occount out of the Consolidated
Fund of Union Territy of Mampur
for or towards defraying the charges
which will come ia course of payment
during the year ending on the 3ist day
of March, 1972, in respect of *Jails’.”

Demand No. 12- -Police

MR. CHAIRMAN . Motion moved :

“That & sum nol exceeding
Rs. 1,12,20,000 be granted to the Presis
dent, on account out of the Consolidated
Fund of Union Territory of Manipur
for or towards defraving the charges
which will come in course of paynient
during the year ending on the 3Ist day
of March, 1972, in respect of ‘Police”.”
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Demand No. 13--Civil Supplies

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 83,000
be granted to the President, on account
out of the Consolidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in cours¢ of payment during the year
ending on the 31st day of March, 1972,

* ¥t

in respect of “Civil Supplies’.

Demand No, 14- Fducation

MR. CHAIRMAN : Motion moved :

“lhat a sum not exceeding
Rs. 1,54,10,000 be granted to the Presi-
dent, onm account out of the Consolidated
Yund of Union ‘lerritory of Manipur
for or towards defraying the charges
whith will come 1in course of payment
during the year ending on the 3ist day
of March, 1972, in respect of ‘Edu-
canon’.””

Demand No, 15— Medical

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs, 27,57,000 be granted to the President,
o account out of the Cuonsolidated
fund of Union Tertitory of Manipur
for or towards defrayimmg the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1972, in respect of *Medical'.”

Demand No. 16— Public Health

MR. CHAIRMAN : Motion moved :

“That a sum *not  exceeding
Rs. 16,54,000 he granted to the President,
on account out of the Consolidated Fund
of Union territmy of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 31st day of March,
1972, in respect of ‘Public Health'.”

Demand No. 17~ Agriculture and Fisheries

MR. CHAIRMAN : Motion moved :

“That a sum not  eoxceeding
Rs. 14,82,000 be granted to the President,
on aceount out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will



7%

Manipur Budget and

{Mr. Chairman]

come in cours¢ of payment during the
year ending on the 31st day of March,
1972, in respect of ‘Agriculture and
Fishories'."

Demand No. 18—Animal Hasbandry

MR. CHAIRMAN : Motion moved .

“That a sum not exceeding
Rs. 8,28,000 be granted to the Presidem,
on account out of the Consohidated Fund
of Union territory of Manipur for or
towards defraying the « harges which will
come in course of payment durine the
year ending on the 3ist duy of March,
1972, in respect of 'Animal Husbandry'.”

Demand No. 19— Co-operation

MR. CHAIRMAN . Motion moved -

‘“That a sum not  exceeding
Rs. 4,02,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraymng the charges which will
come in course of payment during the
year ending on the 3ist dav of March,
1972, in respect of *Co-opueration' "

Demand No. 20— Industrics

MR, CHAIRMAN - Motion moved

“That a sum npot  exceeding
Rs. 8.47,000 be granted to the President,
on accounf out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges whith will
come in conrse of payment during the
year ending on the 3ist dav of March,
1972, in respect of ‘Industries’.”

Demand No. 21--Community Development

MR CHA.RMAN : Mution moved :

“That a sum not exceeding
Rs, 8,81,000 be granted to the President,
on account oul of the Consplidated Fund
of Uniun territory of Manipur for or
towards defraying the charges which will
come in coures of payment during the
year ending on the 31st day of March,
1972, in respect of ‘Community Develop-
nent’.”’

Demand No, 12—Labour
MR. CHAIRMAN : Moation moved :
“That & sum not exceeding
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Rs. 1,55,000 be granted to the President,
on account out of the Consolidared Fund
of Union tenitory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, 1n regpect of “Labour’.’,

Demand No. 23 Statistics

MR, CHAIRMAN : Motion moved .

“That a sum not exceading
Rs. 2,20,000 be grantcd 1o the President,
on aceount out of the Consolidated Fund
of Union teriitary of Marupur  for or
towards defraying the charges which will
come In course of payment during the
vear ending on the st day of March,
1972, 1n respect of *Statisties” ™

Demand No. 24- Lrrigation

MR CHAIRMAN Motion moved

“That 4 sum not cxceeding
Rs. 2,8%,000 be granted to the President,
on ac.ouns out ot the Comohdated Fund
of Union territory of Mampur fot or
towards defraying the charges which will
come mn course of paviment during the
vear ending on the 3ist day of March,

[ 1]

1972, in respect of ‘Irrigation’,

Demand No 25— Electricity

MR CHAIRMAN . Motion moved :

“That & sum not  eaxcceding
Rs. 25,18,000 be granted to the President,
on e count out of the Consolidated Fund
of Union territolty of Mampur for or
towards defraymg the charges which will
come in course of payment during the
year endiug on the 315t day of March,
1972, in respect of “Blectricty’.”

(Original
Works and Repuirs)

MR, CHAIRMAN : Motion moved !

“Thut a sum not exceeding
Rs. 11,31,000 be granted to the President,
on arcount out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3Ist day of March,
1972, in tespect of ‘Public Warks
(Original Works and Repairs).”
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Demand No. 27—Public Works (Establish-

ments)
MR. CHAIRMAN : Motion moved :

“That a sum not exceedmg
Rs. 56,40,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of “Public Work
Establishment)'.”

Demand No 28- Road Transport

MR. CHAIRMAN Motion moved :

“That a sum not c¢xceeding
Rs. 21,%1,000 be granted to the President,
on a count ot of the Consohidated Tund
of Umon territory of Manmpur for or
towar.as defraymp the charges which will
cnme in course of pavment during the
vear ending on the 3Ist day of March,
1972, m respect of ‘Road Transport™ ™

Demand No. 29--Famine

MR. CHAIRMAN Motion moved .

*“That a sum nat exceediag Rs, 17,000
be granted to the President, on account
out of the Consolidated Fund of Union
territory of Mampnr for or towards
defraying the charges which will come m
course of payment during the year end-
ing on thc 3ist day of March, 1972, in

LA

respect of ‘Famine’,

Demand No. 30- Pensions and other Retire-

ment Benefits.
MR. CHAIRMAN : Motion moved :
“That & sum not exceeding

Rs. 4,22,000 be granted to the President,
on account out of the Consolidated Fund
of Union ferritory of Maniput for or
towards defraying the charges which will
come in course of payment during the
year oending on the 3lst day of March,
1972, in respect of ‘Pensions and other
Retirernent Benefits'.”

Demand No. 31—Stationery and Printing

MR, CHAIRMAN : Motion moved :

*“That & sum not exceeding Rs. 2,56,000
be grauted to the President, on account
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out of the Consolidated Fund of Union
territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st day of March, 1972,
in respect of ‘Stationery and Printing’.”

Demand Neo. 32—Forest

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 5,93,000 be granted to the President,
on aceount out of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the ycar ending on the 31st day of
March, 1972, in respect of ‘Forest".”

Demand No. 33--Miscellaneos

MR. CIJIAIRMAN : Motion moved :

“That a sum not  exceeding
Rs. 19,062,000 be granted to the President,
on account out of Consolidated Fund of
Union territory of Manipur for or towards
defraying the charges which will come in
course of payment during the year end-
ing on the 3ist day of March, 1972, in
respect of ‘Miscellaneous’.”

Demand No 34 -Capital Outlay on Public

Health
MR CHAIRMAN - Motion moved :
“That a sum not exceeding

Rs. 4,17,000 be granted to the President,
on account out of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 31st day of
March, 1972, in respect of “Capital Out.
lay on Public Health'."

Demand No, 35—Capital Qutlay on Mitior

Irrigation
MR, CHAIRMAN : Motion moved ;
*“That a sum mnot exceeding
Rs. 2,53,000 be granted to the President,
on account out of the Consolidated
Fund of Union terrilory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Capital Out.
jay on Miner Irrigation',"
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Demiand No. 36—Capital Outlay on Flood
Control
MR, CHAIRMAN : Motion moved :
“That a sum not excecding

Rs. 6,67,000 be pranted 10 the President,
on account out of the Consolidated
Fund of Uunion territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 3ist day of
March, 1972, in respect of “Capical Out-
lay on Flood Control’.”

Demand No 37- Capital Outlay on Electri-

city
MR. CHAIRMAN Motion moved
“That a sum mot exceeding

Rs. 35,57,000 be granted to the Presi-
dent, on account out of the Consolidated
Fund of Umon territory of Manipur for
or towards defraying the charges which
will come 1 course of payment during
the year ending on the 13lst dav of
March, 1972, in respect of *Capital Dut-
lay on Electicity’.”

Demand No. 38- Capital Outlay on Reads

MR. CHAIRMAN  Motion moved .

“That a sumt nol  exceeding
Rs. 68,33,000 be granted to the Pres-
dent, ont arcount vut of the Consolidated
Fund of Union territory of Manipur fur
or towards defrayig the charges which
will come 10 course of payment during
the year ending oa the 3ist day of
March, 1972, in respect of ‘Capital Out-
lay on Roads'.”

Denmand No. 39— Capitel Outlay vn Building,

.

MR, CHAIRMAN ' Motion moved :

“That a sum not exceeding
Rs. 26,19,000 be granted to the Presi-
dent, on accaumt out of the Consoh-
dated Fund of Union temtory of
Manipur for or towards defraying the
charges which will come in course of
payment during the year ending on the
3ist day of March, 1972, in 1cspect of
‘Capital Outlay on Buildings',”

Demmnd No. #—Capital Outley on Road

Transport
MR. CHAIRMAN : Motion moved :

“That & sum nopt exceeding
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Rs. 4,00,000 be granted to the Presi-
dent, om acconmt out of the Comsoli-
dated Fund of Uiion territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the vear ending on the
3ist day of March, 1972, ia respect of

‘Capital Outlay on Road Transport’,

Demand No. 41 Capial Outlay on State

Trading
MR. CHAIRMAN - Motion moved *
“That a sum not cxceeding

Rs 29,02,000 be granted to the Prew-
dent, on account out of the ( onsoh-
dated Tund of Union territory of
Manipur for o towards defraving the
charges which will come 1n course of
paviment during the year ending on the
st duy of March, W72, 1 respect of
‘Capital Outlsy on State Trading'."”

Demand No 42 Capital Qutlay on Indus-

tries
MR CHATRMAN : Motion moved -
“That a sum  not eaceeding

Ra 333,000 be granted to the President,
on accennt out of the Comolidated
Fund of Umon territory of  Manipw for
ot towards defruying the charges whih
will come in course of pavment during
the vear ending on the st day of
March, 1972, in respect of ‘Capital Oult-

v

lay on Industries’.

Outlay on Co-
operation
MR. CHAIRMAN : Motion moved :

“That a sum mot exceeding
Rs. 69,000 be granted to the President,
on aceount out of the Consolidated
Fund of Union territory of Manipur
for ot towards defraying the charges
which witl come in course of payment
during the yoar ending on the 31st day
of March, 1972, in respect of ‘Capital
Outlay on Co-operation’.”

Demand No. 44— Loans and Advances

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding
Rs. 15,12,000 be granied to the Presi-
dent, on accoumt out of the Copsoli-
dated Fund of Unjon teritory of
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Manipur for or tovards defraping the
charges which will come in oourse of
pavmeut during the ycar ending on 31st
day of March, 1972, in respect of “Lonns
and Advances’.”

Demagd No. 1 —Land Reveniue

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum nol ex-
ceeding Rs. 28900 be granted to the
President out of the ‘Consolidated Fund
of the Union territory of Manipur to
defray the charges which witl come in
course of payment during the year end-
int the st day of March, 1971, in res-
pect of ‘Land Revenue.”

Demand No 4 Sales Tax

MR CHAIRMAN . Motion moved :

“*That 2 Suppleinentary sum not ex-
ceeding Rs 4,400 be granted to the
President out of the Consolidated Fund
ol the Union teintory of Manipur to
defray the charges which will come in
course of pivment Jduring the year end-
tng the 3ist day of March, 1971, in res-
pect of *Sales Tan'.”

Demand No & Ofher Taxes and Duties

MR. CHAIRMAN - Motion moved :

“That a Supplementary sum aot ex-
ceeding Rs. 300 be granted to the Presi-
dent out of 1he Comsolidated Fund of
the Union territory of Manipur to
defray the charges which will come m
course of payment during the year end-
tng the 15t day of March, 1971, in res-
pect of *Other Taxey and Duties’.”

Demand No 7 - Registration

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ccoding Rs. 4,900 be granted to the
President out of the Consolidated Fund
of the Union temitory of Manipur to
defray the charges which will come in
coursc of payment during the year end-
infg the Bist dvy of March, 1971, in res-
pect of Registration'.”

Demand No. 9— General Administration

MR. CHAIRMAN : Motiop moved :

“Fhat & Jupplomentary swm 1ot
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exceeding Rs. '9,64,300 be granted to the
President out of the Consolidated Fund
of the Union Territory of Manipur to
defray the charges which will come in
cotirse of payment during the vear
ending the 31st day of March, 1971, in
respect of ‘General Administration’.”

Demand No. 10—Administration of Jusfice

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 83,800 be granmted to the
President out of the Consolidated Fund
of ths Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Administration of Justice'.”

Demand No 11—Jails

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs  1,85,000 be granted to the
President out of the Consolidated Fund
of the Unwon territory of Manipur to
defray the charges which will come in
coursc of payment during the year
eading the 3ist day of March, 1971, in
respect of “Jails'."”

Demand No. 12—Police

MR CHAIRMAN : Motion moved :

“That a Supplemeitary sum mot
excceding Rs. 48,13,400 be granted to the
President out of the Consolidated Fund
of the Union terriory of Manipur to
defry the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Police’,”

Demand No. 13—Civil Supplies

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,100 be granted to the
President out of the Consolidated Fund
of the Uniom territory of Manipur to
defray the charges which will come in
comrse of payment during the year
ending the 3ist day of March, 1971, in
rospect of ‘Civil Supplics
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Demand No. 14—Education

MR. CHATRMAN : Motion moved :

“That a Supplementary sum mnot
exceeding Rs. 35,54,800 be graited to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of *Education’.”"

Demand No. 15—Medical

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 6,135,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in

respect of ‘Medical’,

Demand No. 16—Public Heailth

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,183,600 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Public Health'.”

Demand No. 18—Animal Husbandry

MR. CHAIRMAN . Motion moved :

**That a Supplementary sum not
exceeding Rs, 2,77,200 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Animal Husba 1dry’."”

Demand No. 20—Industries

MR. CHAIRMAN : Motion moved :

“I'hat a supplementary sum not
exceeding Rs. 4,77,300 be granted to the
President out of the Consolidated Fund
of the Unjon territory of Manipur 1o
defray the charges which will come in

pourss of payment dusing she yeas
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ending the 31st day of March, 1971, in
respect of “Industries’.”

Demand No. 21—Conmumity Development

MR, CHAIRMAN : Motion moved :

“That a Supplemeatary sum not
exceeding Rs. 2,86,000 be granted to the
Presiaent out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3tst day of March, 1971, in
respect of *‘Community Development'.”

Demand No. 23—Statistics

MR, CHAIRMAN : Motion moved .

“That a Supplementary sum not
exceeding Rs. 1,05,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment durng the year
ending the 31st day of March, 1971 in
respect of ‘Statistics’.”

Demand No. 24—Irrigation

MR. CHAIRMAN : Motion moved :

"“That a Supplcmentary sum not
exceeding Rs. 1,80,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
tespect of ‘Frrigation’.”

Demand No. 28—Electricity

MR. CHAIRMAN : Motion moved :

“That & Supplementary sum not
exceeding Rs. 1,05,200 be granted to the
President out of the Consolidated Fuond
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Electricity”.”

Demand No. 26—Public Works (Original

Works and Repatrs)
MR. CHAIRMAN : Motion moved ;

“That a Supplementary sum not
exceeding Rs. 22,06,400 be granted to the
Prosident out of the Congolidated Fund
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of the Union tersitory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Public works (Original
Works and Repairs)'.”

Demand No. 27—Public Works (Estts.)

MR, CHAIRMAN : Motion moved :

“That & Supplementary sum not
exceeding Rs. 17,17,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the Yyear
ending the 3lst day of March, 1971, in
respect of ‘Public Works (Estts.)".”

Demand No 28--Road Transport

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,67,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defrny the charges which will come in
course of payment during the Yyear
ending the 31st day of March, 1971, in
respect of ‘Road Transport’.”

Demand No. 30— Pengion and other Retire-

ment Benefits

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,68,400 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the Yyear
ending the 31st day of March, 1971, in
respect of ‘Pensions apd other Retire-
ment Benefits'.”

Demand No. 31--Stationery and Printing

MR, CHAIRMAN : Motion moved :

“That a Supplemeniary sum not
exceeding Rs. 29,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the Yyear
ending the 31st day of March, 1971, in
sespect of ‘Statjonery and Printing’.”
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Demand No. 32—Forest

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 74,700 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
cours¢e of payment during the year
ending the 31st day of March, 1971, in
respect of “Forest',”

Demand No. 33—Miscellanoous

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 1,00,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Mampur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of *Miscellaneous’.”

Demand No. 36—Capital Outlay on Flood

Control
MR. CHAIRMAN : Motion moved : -

“That a Supplementary sum not
exceeding Rs. 2,00,000 be granted to the
President out of the Consolidated Fund
of the Union torritory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Capital Outlay on Flood
Control'.”

Demand No. 38—Capital Outlay on Roads

MR. CHAIRMAN : Motion moved :

“That a Supplomentary sum not
exceeding Rs. 29,00,700 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
coursc of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Capital Outlay on Roads’.”

Demand No. 44—Loans and Advances

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum mnot
exceeding Rs. 28,55,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
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defray the charges which wil come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Loaus, and Advances’."”

SHRI DASARATHA DEB (Tripura
East) : Mr. Chairman, it is very unfortu-
nate that this House has to discuse the
Manipur Budget for 1970-71 and the supple-
mentary demands. This has happened
because of the failure of this Grovernment
to reconstitute the Manipur Assembly.
They are detiberately denying the rights of
the Mampur peop'e who wanted that their
Asscmbly should be constituted as early as
possible. Elections to the Assembly in
Manipur could have been held simul-
taneously with parliamentary clections. If
that was done this Houte need not have
taken the responsibility to pass this budget.
The reason is simple. It is because this
Government if afraid that it will not have
a majority in that Assembly they are
denying the people of Manipur to choose an
Assembly. It is time that Government
came forward with their proposal to have
tlections to the Manipur Assembly. Peéople
should not be left under bureaucratic rule
for such a long time,

Last year the Prime Minister made an
announcement 1n this House that she and
her Government agreed in pringciple that
Manipur and Tripura should be given full
siate-hood ; she also said that they were
examining the details in that respect. But
after that for more than one ycar the
Government kopt silent on this matter. It
is time that they took a definite dccision in
this matier.

It is about a year now when the
Assembly in Manipur had been dissolved
angd Manipur is under bureaucratic rule. A
series of repression 18 taking place and the
people, particularly youths and students are
put behind prison bars in many areas and
some persons were (ransferred even to
Triputra jails without giving them any
facilitics. No chargesheets arc given
against those who are arrested. These are
border States and they had always been
neglected and their democratic rights were
always denied. This is the type of demo-
cracy that our Government is practicising
in Manipur. During the President’s rule,
the Administration bas brought into force
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the Orissa Preventive Detention Order of
1969 in this Union Territory. The Central
Government itself did not keep this
Preventive Detention Act in the whole of
the State, but this buresucratic rule of
Manipur needed this Preventive Detention
Act. Particularly they have borrowed it
from Orissa just to suppress the democratic
movement in that particular State. I demand
that this thing must be withdrawn mmmedi-
ately from Manipur State. The same thing
can be saul also about my State of Tripura.
The Tripura Government has the same
Orissa Preventive Detenlion Ordinance
of 1969, It has introduced it in our State
also just to suppress the movement there,
the democratic movement.

Secondly, the parent Act, namely, the
West Bengal Security Act of 1950 which was
non-eaistent in West Bongal itsell was
introduced in Manipur as well in our Siate
of Tripura. Why is 1t newessary ! The
reason is vety simple, buvervone can under-
stand that only just to suppress the demo-
cratic movement,- the working class, the
peasantry, and other people the Govern-
ment needed that Bl to puat the people
inside the prison bar withvat ginving any
chance for them to appear in court.  That
1s the thing which is going on.

My friends over there arc boasting of
having a majority in this Parliament and
say that they are buwlding a finer type of
democracy 1n India. Is it a finer type of
demoeracy in India 7 Everybody in those
public places talk in terms of election ;
where they came to know (hat at lcast
they can realise that the ruling party would
be returned in a majority they held the
elections. But il they are afraid of some
slightest doubt in a place where the majority
will not be theirs, they do not talk of any
Assembly clection in Manipur ; and in my
State also. They ask other people. For
instance, the Mysore Assembly. It is not
yet dissolved. But the ruling party i» now
trying to hold clections there. But here in
Manipur already the President's rule cxists.
Thete is no question of reconstituting any
exisling Assembly. A new Assembly should
be formed. Why are they taking time and
why these people are not thinking in terns
of having an clection there in my Tripura
State also 7 You are talking about Orissa.
In my State of Tripura, the Congress Jost ail
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the scals, In my State of Tripura, we got a
majority. . Why shotld you net ask
Sachindialal’s Singh’s ministry to 1esign and
have 4 new electson and get a new mandaie
fiom the pcople 7  As many as 0 seats out
of 30 Assembly seats in Trirura are curs
we have got a maority, Had the
Trpura Assembly been dissolved mnd the
Assenibly elcctions Leld along with the
Porliamentary clections, then a new Govern-
ment would have been there  The result
would be otherwise. That is why 1 <ay
that tn those paits at least, the Parliament,
the Government, should conre and see that
these pueple get thar proper demuociatic
nghts and they are yiven maore powners to
manage themselves

The demend for Statehood s there. It
15 very popular m those pars. We are
discussing the demands for grants for them
here 1 do not dispute the rnghts and
proprietics of this House  Pathament 18 the
sovercign badv  But 1s 1t physically possible
te cxaming overy tem of wotking of the
Gosernment there and to gine suggestions
for them @ It % 1upossthle. 1Y the Mampur
Assetb!y hed been there. 1t vould be
proper. ‘Ihey wic lucal people , they know
the nooks and corners of their own State.
They would be in a betier postion to
examine all the clauses and sce how the
money is to he spent

The other day ihe budget wa» placed
before us I have gone through the budset ;
and what 1s the jostion regurding certain
allocatrun of funds fou ‘Trpura in the matter
of educayon, particelarly, tribal cducation ?
Fyen the eyt wax not reveived  The
Finance Minister could not do anything
or say how this money has been spent
because the report is not conung from theie.
But the tendency and philosophy of this
Government is not 10 give MOIe power to
the State ot to gnve Statehood (o Manipur,
Tripura and other Union Territories.  They
want o contsol thew from the'cenfre,  But
this tendency should be curhed and this
philosophy should be changed. Otherwise,
you would be doing some injustice to these
people, That is why I say more power
should be given to the State. 1! the Centie
is allowed to mterfere even in small affairs,
the State carmot have any enthusiasm to
undertake tny desetopmental work in full

swing.
¥ once again repeut these demands.  AY
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the prisoners especially youths and students
should bc unconditionally released. Ewven
at present many more people are being
anested there. Aill of them should be
redeased.  Moerc noney should be given to
tl ¢ Manipur pecple to deve'op their back-
ward State. There are some backward
tribals there. Fpeael safepuarces should be
given to those tibals who are handicapped,
s0 that they can Ift theniselves (v a level
equal to the other people. Thirdly, im-
mediately Assembly elections should be held
in Maanipur. All the repressive Acts like
the Onisse Preventinve Detention  Ordinance,
West Bengal Sccuitity Act etc. should be
immediately watlidrawn from that State and
a proper atmosphere to develop democracy
should be encouraged there, -

MR. CHAIRMAN : There are two cut
mouons. Are you moving them ?

SHRI DASARATHA DEB : Yes, Sir.
! beg to move :

*“l hat the demiand for a supplemen-
tary Grant of a sum not ecxceeding
Rs 9,64,200 m respect of General Ad-
munistration be reduced by Rs. 100.”

(Fatlure of the Centre to hold Assembly
Llection in Manipur along with the recently
held Parliasmentary Election (1)].

**That the demand for a supplement-
ary Grant of a sum not exceeding

Rs 2,944,300 in respect of General

Ad.mimisiration be reduced by Rs, 100:*

{Repressive measures against the demo-
cratic people of Manipur (21,

MR. CHAIRMAN : The cut
are also before the House.

motions

SHRI N. TOMBI SINGH (Inner Mani-
pur) : Sir, this is my maiden speech as a
member of this House. I would like to say
a few words in support of the Manipur
budget There are 4 number of units in
the country which are small in ares and
population and also backward in economi-~
cally, but such units have defied the normal
yardsticks while deciding their political indi-
viduality and status, Maaipur and Tripura
and also Meghalava are some of such units
which 1 happen to know more or less
closely. Qur country being very big and
variegated in culture and in lingvistic groups,
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I am afraid, many of us could be compared
with the proverbial blind men trying to see
the whole of the elephant. Each onc of us
sees his own arcar and tries to impose his
own reason and comprehension upon the
rest of his fellowmen. Perhaps it is inevi
table because of the big size of our country,
too many cultures and languages. Small
units like Manipur, Tripura and Meghalaya
bave been struggling to attain their political
individuality although there has been oppo-
sition from the other angles on the ground
of economic non-viability

Now that the Government of India had
accepted wn principle the demand by the
srnall units for full-fledged statehood 1 think
the position is different. After conferring
on these small units the status of statehood,
the Government of India and also the
people would still be feelmg that these
usits are financially weak. Steps have to
be taken to remove this feeling. We are
very happy that the Government of India
are considering this issuc of statehood on a
priority basis, the Bills are being prepared
and they will come befure us very soon.
But after the conferment of the status of
statehood to these small areas, specially to
my unit which I happen to know more
closely, steps will have to be takem to
improve the financial and other economic
resources of those units so that they will
become sclf-sufiicient, because this 18 the
only way to kecp them useful to our
country.

MNow 1 would like to make an ecmphatc
reference to the development of that unit in
the agricultural sphere. In our part of the
country, because of the chimatic conditions
and topography, draught and wmomsoon
follow one another in quick succession. This
valley is at an altitude of 2,600 ft. and dur-
ing the monsoon, which covers six months
of the year, water comes in such big torrents
and floods occur very often during those six
months. After the momsnon, after the
fiood season, the entire valley which is the
main area of eagriculture, which is the most
fertile area, remains dry and, therefore,
that fertile land cagnot be utilized for agri-
culture for want of water. So, in order to
improve the agricultural productivity of this
arcg we have to see that special measures
of irrigation are pianned and implemented
earncstly.

MARCH 25, 1911
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Coming to eduction, a large number of
schools and colleges have comd up afier
independence. In the sphere of post-
graduate education the people have been
crying hoarse for a university centre as &
beginning towards a fullflaged uaiversity as
was done in Simla. After so many yecars
in 196% the University Grants Commission
accepted the demand for this but nothing
has been indicated in the Budget. The
Budget has been presented in a routmne
fashion and no special provision has been
made 1n this and many other important
respects,

The future of this region 15 very much
associated with the dovelopment of its
culture and ity preservation and, for the
matter of that with, the development of the
local language, Manipuri, which was the
language of the court, the official language,
befuore Manipur merged in the Indhaa Union
in 1949. Very hule provision has been
made for further development of this
language and te include 1t m the Lighth
Schedule. It 1 mperatve that in order (0
consolidatc the existence and rapid yrowth
of this region the local language has got to
be developed and 1t shouid be given a place
in the Eighth Schedule of the Constitution
along with the other languages. I hope, the
Government of India will give special con-
sideration to this.

Regarding the election to the Union
territory  Assembly, which my hon. friend
from Tripura mentioned, 1 am afraid, 1
have to look at this point from a slightly
different angle. It was not, so {or as we
understand, the Government of India which
delayed the election to the Union territory
Assembly. The House will remember that
since 1969 the people of Manipur with all
the polifical parties combined were sirugg-
ling for statchood and at one stage it was
decided that all parties refrain from any
type of elections held under the present
regime, that is, as 8 Union territory. When
the Lok Sabha election came, there was &
very heated debate in the then existing all
parties co-ordinating body as to whether we
should demand elections to the Union terri-
toty Assetibly too. FExcept in the case of
onc local party, all the natiosai parties
agreed that the Union termitory eloctions
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should not be held until we have statehood
conferred on Manipur, In the context of
the Government of India’s acceptance in
principle of our demand, it was felt that we
should not move for an electin under the
Union territory Act, because the Union
territory Assembly was full of limitations
and it was a democracy only apparently. We
had tried it. Therefore, we did not find it
necessary and all the parties agreed that we
should not have it any further. That is
how, so far as we understand, the Assembly
election was not held. There was no
political climate for such an election in
Manipur.

With these few words I would like to
conclude my speech,

o wreee? wm (9)HT) ¢ ArEAe,
dzifes ®7 ¥ wrw FgAAw (A
F9aS) WX agarhta (S-fagee) s
¥ ead weaw fafore yave Y goosim
fafrzam § 1 ™ @7 &)Y wAwar § A
nw fadrg e nF arepfas gwar g
Fahor @ 3 7@ Wi oo
atrgfas wrar 1 g7 W7 ¢

et fafirez go-o'a & wfgge &
& oY grrfom s &Y fadreard
aq WrwT, war, foaew, g 09 gepla
fafrerard wrem-famars 81 ag dfiwrar
wuw § 1 ggt fedt 9FI FT FH-wEATE
< weat o e ¥ P T g
g% yervm Ty rfewng & W owEA o
ferer o gifgn

o o mhoge A feafer ¥ f §
wagd ggerd s o wagre Y AR
e gy 1 ag wEr ad-fafew d
fr oy o T wOETC W agEa @
aft uk, eorfirer ot | Afiewr feaft T
¥ 3% wx oF frero g Wk 59
W Ewrd ow W@ 5T i ow A
ur #2 1 qud fedfrow & @ WAl
frdnft ow wriy firerse agao Y A
vopariey wy Y gfew o g1 fs ¥
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e R 9§ wafaw geadh wwd Al
FTAT YT 4T WX IW FGWT 6 G
TR % gwE< faear wifgy ar1 {few
oy qgi & o-Far aut AT, FOT TR
® =9 ufewmfal ¥ st afi & fawr
aw o I geral ® #§ anryy
foar w1 F6w woere gt g€ @ W
97 auq A+t v fafoe Hife ot fis
fodt awg f agr Fe-wtidy Toere wTaw
T gm fear oy e g Aifa g
99 @ ww wE 9w dudig g
U WYX A% §Tq §TG qga Sy A W
® af fawr gwrsY, odran, arfreeng
W e A faew @wr & A S
fro wo, g% 1 foaww At @,
frdrese S wgr Y feafy & at &
TAF w7 ¥ AT R A # femra 6
A aag A Y 5 s wigge #
I gAY JATT AGY FOAT TAT | G
FATq AAAT g oft N g7 w97 I
FWgogawam & wwd 5 ow
fardraar o wt Fred s 9t e
g F4AT 797 97 & T oF e @
Fa7 aua g aqv Agl F1 fagra W O
& af ft ? afaye ¥ Awaele g &
frg foed 0 o=ew @@, wagd,
framt st faese grr 1 gawl & 3
¥ agl Y GUFTC J, A ® wraTwy
Mt F Fo07 T F @R G F @
qi® T fear § 1 & wawr Wik frdw
FTAT § WK 98 AT WA FT W A
wrdt & | AT B GTATY qAT WAy &
wE § wfier a8 g @ fag <ok At o
e, feelt Y g wresY W wg e
Fort o =i

wfqge geraay oddT & 1 AN
fatry ofwer § ogt TN w1 agEw &

wt guTH WX ATy 9T geg eqry
T wifgg ¢ €% fg X wI-seYT §



95 Mantpur Budget and

[ wrea <)

oY sl aften & of § ag qwor 3
wgt e fe K auw oar § 4@ X
B Aty IqN ay rof ¥ wgrsy
&Y vl o3 gy A A @ gwa agi
geraar daw afggr ¥ §F A o
fergear & ot odfig wwal ¥ @A &
eATEH T AR AT AT wifgm wife
ol q R A aff @ =wd
afirer o w1 3gt 7 ST ST AR QA
&w gt Aot g wwdt & I 9 aw WA
W QAT FTET AN 24w A T R
fawd orf & ufes 28 B, o w9 g
1 zafag oty &y & qEver & A
R JE ®C IT AATLIAA AT w0y

% A oW & &% ¥ wfag
FeraqT AT JUm & fawa T an
W Afge I wEw & N qoaTT
F 307 § @ § fawrw 9x a+ AT
wifgy N oror ot gwall @ mEA 3
aray, sfogr ar g® Avg § gEREl
By aAM A I @ EAR g ol
e |

e & worft yamey  foaraa
forg o gwffem AW @ eqiqw
sy & avx earfaa fam war 97y o
& THTTEY NI FT WIArATL wEy fantay
g & 1w afigi @ wf O
qama, fewrda wew aw | lww g &
% 99 W & g feun A9y 1% Q-
T, §oUa ama A giamr e
F¢ s fordy amreardt wrer & WA
&) o uffer wan wag w_ET
*hofmatam & se ¥ & W
¥ faare gfomonr oidr sdw, Awige
w&q, WET 81, FAwaes, geew
fore®t g Trow 7t o farie ke
yfcfan § Wiz feed, mpelos, agrirey
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sific snife 1 aor o S wrfEm ) ¥
¥ I g7 gy A T & Avh Rar
7 g, ¥k fan ¥Q awpEw W § fe
g fedt ararardy s & dwrfe,
Ay, Sowrdiy, waAEw gfear &
gfednn & qafaarae of gEna w¥el &
gafrary & fag ow wewawada @
qui wAMqE prEtAT qravr e fear
T T & AT IAT 9T & qatew
oYt fagre & afeqwmasr & wfege ¥l
famaa & Wyagz w2e 7 fauhw ghm

s 7 & rear oredt W fewr whvt oY
grgTAr §—(1) whrgz Y g e w6
gwi frar oy 1 (2) agr gara wf At
Fq w1 | (3) IuF amarey frafr o
fome a7 oY 2t g gAg =YY A
gufra frery & fom &7 & aqav agmn
& AT |

THE MINISTFR OF STATI IN THF
MINISTRY OF TIINANCF (SHR! VIDYA
CHARAN 5SHUKLA) - | am grateful to
the hon. Members who have taken part in
this small debate and only some general
questions have been raised.

The first question that was ramed by
Shri Deb and also, 1 think. by Shri Tombi
Singh, wau about the statehood for Matupur,
In the last Lok Sabha which was dissolved
it was announced on behalt’ of the Govem-
ment that we have accepted the demand of
the people of Mamipur and Tripura to give
them statchood and we would work out the
detatis of the new status, Having had some
experience 1n the Home Ministry about the
administration and the problems of these
Union Territories, T know what a formidable
job it is 1o lsunch them inw statchood. Shri
Tombi Singh and Shri Deb would realise
the complexity of the problems that face
the Upnion Territories. Apart from the
local political problems and the other pro-
blems of security and other matters that
crep up is these two territories, the patitical
situation has also not been very stable as has
becn soon in the last fow years and durisg
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the elections and even after the elections to
the Union Territories were held. Shri Tombi
wil bear mo out that there has beena
oonsistent demand in Manipur that no elec-
tions should be held in Manipur under the
existing set up.

The demand of the people is that the
clection should be held in Manipur only
after the new set up has come into being,
after it becomes a fullfledged State, They
want that then only the election shaoald be
held. That is the reason why the election
to the Manipur Amerbly was not hdd
;L‘;:l'\. with the clectiont for the Lok

2.

15.00 hrs.

We are committed to the policy of
granting Stateheod to these two Union
Ternitories.  There are varioos problems like
financial visbiuty, the administeative system,
national security, internal stability and so om
and we are going into all these points very
carefully and we shall bring forward a auit-
ble legislation before this Honourabla House
S0 that these long<herished demands of the
peop'e of these two Unuon Territories van be
fulfilled as quuckly as possible.

Sir, the other point made was sbout re-
pression , 1 do not think there is any re-
pression. The hon. Member would know
that at least in Manipur there have been
tremendous amount of upsurge, because of
the Naga underground movement in fhe ad-
joming Nagaland. The border of Manipur
is also inhabited by some tribes of Nagas
and there have been many problems in this
regard.  Also, Manipur as such is geographi-
cally divided into two parts, the valiey and
the hilly parts, There have been certain
difficulties— sociological as well as political—
in this division and these have got to be
properly adjusted in the new set up that
we are devising for thes¢ Union Terri-
tories.

Thetefore, if certain security measures
had to be taken, that should not be regard-
ed = repressive measures. Thatis neges.
sary for rutintaining internal security in the
area to sec that proper Taw and ordet is
maintained and the development dctivities
that sre taking place thers are not ham-
pered.
About the irrigation facilivies mepsiensd
by the hon. Member, the Lokiak Irrigatien

Devwds 9%

System, at a cost of about Ba. 2 lakhs has
been taken up in the current year 1971-72.
In addition to that we have allotted Rs. 7
ladkhs for migor irrigation schemes in this
Budget that we have presented before the

About the othar pelaw mentioned by the
hont. Member, we are sendiag a study team
frem Nehru Usiversity %0 lmpbal and we
have iakem up these problems in right ear-
nest andd & hops we shall be able to do some-
thing.in this directin, after we got the re-
port of the Swedy Team.

Shri Thurkbande Rai, while talking about
Statehood, brought in several other points
and one point that he made was about for-
mation of Regianal States like Bundelkhand,
Maha Vidarbha and many other demands
like that. 1 would like him to study the
regional papers because probably the mational
Press has not brought out these matiers so
prominently. 1 do not refer here to Telen-
gana. | am mentioinng with regard to
demands like Maha Koshal, Bundelkhand,
Maha Malaw &and others. The candidates
were all defeated. They did not get any
proper support whatsoever. Telengana is
a separate question altogether, He did not
specifically mention Teclengana. Iam not
touching upon that question now,

So far as Tclengana is concerned, that
is a separate question. But in Madhya
Pradesh or Uttar Pradesh or in Rajasthan
or even in Maharashtra, wherever
separatist demands were nmade, as
for instance, by the Maha Vidarbha Samiti
or the Chattisgarh Samiti and so on, all the
candidates who had stood for such demands
had lost their security deposits, and they did
not get even a semblance of support from
the people. Therefore, this demand for the
setting up of & mew States Re-organisation
Commission seems completely out of place
and completely uncalled for, and 1 do not
think that there is any necessity for any such
exercise in this direction.

As we have proved alrcady, this House
is capsbie of taking cognisince of strong
feelings and demands of the pesple by con-
stitottonst and regutar gal methods. We
can grant Btatehood to territories wherever
it femsibie or mocessary of wasanted, as
we Lave'dene i the case of Himachal
Pradesh, where upatiimonsly the sttion of
the Goverament was welcomed by all
gections of the Bowes, wad the manvaee
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ment of the proposal for graut of Statehood
to Tripura and Manipur was also gencrally
welcomed ‘in the House, Therefore, it Is
clear that we are emoouraged to cxamine
these questions and we want to settie these
questions as expeditiéuily ‘ez we can ; when-
ever there is any such need, and we feel
and the Parliament of India feels that any
question regarding any particular territory or
area should be taken into consideration, that
can be taken into consideration, and Parlia-
ment can take a suitable decision on that,
and no Commission as such seems to be
NECEISATY.

With these words, 1 hope that
Demands will be granted by the House,

the

MR. CHAIRMAN : 1 shall now put
the Demands for Grants on Account relating
to Manipuor to vote.

The question is :

“That the respective sums not exceed-
ing the amounts shown in the third
column of the Order Paper, be granted
to the Presideat, on account, out of the
Consolidated Fund of Union Territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respect of the
heads of Demands entered in the secomd
colimn thereof against Demands Nos, 1
tﬂ “.ll

The motion was adopted.

MR. CHAIRMAN : I shall now put
cut motions Nos. 1 and 2 to the Demands
for Supplementary Grants to the vole of the
House.

The cut motions were put and negatived.

MB. CHAIRMAN : I shall now put
the Supplementary Demands for Grants
(Mavipur) to vete,

The question js :

“That the respeclive Supplemeniary
sums not exceeding the gmounts shown
in the third column of the Order Papar
be granmdd to the President out of the
Clomsclidated Fund of the Union territory

, of Matipur to defray the dumtm

k¥ mm ﬁ#"r‘

Manlpier Appropriation 100
(Vore on Account) Bill

{ 4
will come in course of payment during
the year ending the 31st day of March,
1971, In respect of the following Demands
entered in the second column thereof—
Demands Nos. 1, 4, 5, 7, 9 to 16, 18, 20,
21, 23 to 28, 30 to 33, 36, 38 and 4.

The motion was adopted.

15.10 hes,

MANIPUR APPROPRIATION (VOTE
ON ACCOUNT) *BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : 1 beg to move for
leave to imtroduce a Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the Union territory
of Manipur for the services of a part of the
fisancial wear 1971-72.

MR. CHAIRMAN : The question is *

“That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from ard out of the
Consolidated Fund of the Union territory
of Manipur for the services of a part of
the financial year 1971-72."

The motion was adopted,

SHRI VIDYA CHARAN SHUKLA : 1|
introducet the Bill,
I beg to move] :

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of the Union
Territory of Manipur for the services of
a part of the financial yur 1971.72, be
taken into consideration.”

" MR. CHAIRMAN : The question is :

**That the Bill to provide for the with-

- drawal of certain sums from and out of

the Consolidated Fund of the Union

Territory of Manipur for the servioes of

part of the fioancial year 1971.72, be
taken into consideration.”

#* 1 The motion was adopted,

Extraordinary, Pact I1, section 2, dated 25-3-71,

with Hmdthchdd&f,
e Tt o op oty
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MR. CHAIRMAN : The qu@ion 4s :

“That clauses 2, 3, the Schedule,
Clause 1, thé Enacting Formals gnd the
Titje stand part of the Bill.”

The mation was adopted.

Clauses 2. 3. the W“ku ﬂ'ﬂﬂxg ].
the Enacting Formula and the Tijly
were added to the Bill.

SHRI VIDYA CHARAN SHUK}1 A - J
beg to move :

“That the Bill be passed™.

MR. CHAIRMAN : The question 15 *
““That the Bill be passed™.
The motion was adopted.

1512 brs

MANIPUR APPROPRIATION
BILL®, 1971

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : 1 beg to move for
leave to introduce a Bill to authorise hayment
and appropriation of certain further sums
from and out of the Comsolidated Fynd of
the Union temtory of Manipur for the
services of the financial year 1970-71.

MR. CHAIRMAN : The question is :

“That Jeave be granted to introduce &
Bill to authorisc paymeat and appro-
priation of certain furthér sums from
and out of the Consolidated Fund of the
territory of Manipur for the services of
the financial year 1970-7L"

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA : I
introducet the Bill,
1 beg to movet :

“That the Bill to authorisec payment
and appropriation of certain further sums
from and out of the Consolidated Fund
of the Union territory of Manjpur for
the services of the financial year 1970-71,
be taken into consideration.”

MR. CHAIRMAN : The quastion is ®

“That the Bill to authories payment
.-and appropriation of certain further
sums from and out of the Consolidated
Fund of the Union territory of Manipur
for 1he services of financial year 1970-71,
be taken into consideration”.

The motion was adopted.

MR. CHAIRMAN : The question is :
“That clauses 2, 3, the Schedule,

clause 1, the Enacting Formula and the
Title stand part of the Bill".

The motion was ddopted.

Clauses 2, 3, the Sohedule, clause 1,
the Enacting Formula and the Title
were added to the Bill.

SHRI VIDYA CHARAN SHUKLA : I
move :
“That the Bill be passed”.

MR. CHAIRMAN : The question is ;
“That the Bill be passed”,

The motion was adopted.

————

15.14 brs.

DEMANDS} FOR SUPPLEMENTARY
GRANTS (GENERAL), 1970-71

MR. CHAIRMAN : The House will
now take up discussion and voting on the
Supplementary Demands for Grants in
rispecs of the Budpet (Genera)) S 1970-7).

Demand No. 1—Ministry of Defence.
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not.
exceeding Rs. 26,47,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, m respect of ‘Ministry of
Defence’.”

e PUbIshed ia Gazetie of India Bxtraordimary, Part 1, section 2, dated 25-3-7L

{latroduded/moved with the recomimendation of the President.
$Moved with the recommendatioh of the President.
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Demané No. 3—Defetcs Sprvices, Effective Domané No, 17—Taxes an’ Income: incinding

) D.S.G. (Gm.),

Armgy.
MR. CHAIRMAN : Motion moved :

“That & Supplementary sum not
exceeding Rs. 13,21,00,000 be granted to
the President 1o defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Defence Services,
Effective Army'."

Demand No. 4—Defience Services, E@iective

Alr Force.
MR. CHAIRMAN : Motion moved :

“That & Supplementary sum not
cxceeding Rs. 13,23,00,000 be granted to
the President to defray the charges which
will come in courses of payment during
the year ending the 3ist day of March,
7, in respect of ‘Defence Services,
Effective Air Force'.”

Demand No, 6—Ministry of Education and

Youth Servitves.
MR. CHAIRMAN : Motion moved .

“That & Suppiementary sum not
exceeding Rs. 2,91,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of Massh,
1971, im respect of “Ministry of Education
and Youth Services”."”

Demand No. 7—Education.

MR, CHATRMAN : Motion moved :

“That a Supp.ementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respoct of ‘Education’.”

Demand No. 16~Unlon Excise Dutles.

MR, CHAIRMAN :  Motion meved

*That a Supplementary sum not
exooeding Rs. 69,28.000 be granted to the
President to defray the charges which
will come in ¢ourse of payment during
the year ending the 31st day of Masch,
1971, in respect of Union Excise Dutiss”.”

Corporation Tax, etc.
MR. CHAIRMAN : Motion meved :
“That a Supplementary sum not
exceeding Rs. 90,00,000 be granted 10 the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in rvespect of ‘Faxes on Income
including Corporation Tax, etc’."”

Demand No. 19-—Audit.

MR. CHAIRMAN : Motion moved :

“That & Supplementary sum not
exceeding Rs. 1,50,80,000 be grantcd to
the President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Audit’.”

Demand No. 21—Mint,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum nuot
excgediag Rs. 69,15,000 be granted to the
President to defray the charges which
will come in course of payment during
the yeur ending the 3Ist day of March,
197}, in respect of ‘Mint™.™

Demand No, 22—Kolar Gold Mines.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
caxceeding Re, 46,67,000 be granted to
the President to defray the charges which
will cotne in courss of payment during
the yoar ending the 31st day of Murch,
1971, in respeat of ‘Kolar Gold
Mines".”"

Demand Meo: 28—-Othuer Rovense Expenditure

of the Misistry of Finanee.

MR. CHAIRMAN : Motion moved ;

“That 8 Supplomentary sum mot
the President to defray the charges which
will comwin course of payment during
the year ending the 31st day of Mareh,
1971, in respect of ‘Other Revesue
Expenditure of the Ministy of
Figsnce',”
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twwe, Commanity Development und Co-
operation.
MR. CHATRMAN : Motion moved :

“That a Suppiementary sum not
exceeding Rs. 5,05,000 be granted to the
President to defray the charges which
will come in course of payment durng
the year ending the 31st day of March,
1971, in respect of *Ministry of Food,
Agriculture, Community Development
and Co-opcration’.”

Demand No. 30-- Agriculture.

MR. CHAIRMAN : Motion moved :

*“That a Supplementary sum not
eaceeding R.. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year cnding the 3lst day of March,
1971, 1n respect of ‘Agriculture’.”

Demand No 32-- Forest.

MR. CHAIRMAN - Motion moved :

“That a Supplementary sum nol
exceeding Ry 6,32,000 be granted to the
President to defray the charges which
will come in course of payment duning
the year ending the 31st day of March,

1971, in respect of ‘Forest”.

Demand No. 33 ~Other Revenue Expenditure

of the Ministry of Food, Agriculture,
Community Development and Co-opera-
tion.

MR. CHAIRMAN : Motion Muved :

*“That a Supplementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
wiil come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Other revenue
Expenditure of the Ministry of Food,
Agriculture, Commumity Development
and Co-operation’.”

Demand No. 34—Ministry of Foreign Trade.

MR, CHAIRMAN : Meotion moved :

“That a Supplementary sum npot
excoedi\g Rs. 4,719,000 be granted to the
President fo defray the charges which
will coms in course of payment during
the year epding the 31st day of Murch,
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1971, in respect of ‘Ministry of Foréign
Trade".”

Demand No. 35—Foreign Trade.

MR. CHQIRMAN : Motion meved :

“That a Supplementary sum not
exceeding Rs, 3,27,18,000 be grented to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Foreign Trade'.”

Demand No. 37—Miistry of Health and

Family Planning and Works, Housiug and
Urban Development.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
cxceeding Rs. 4,96,000 be granted to the
President to defary the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministry of Health
and Family Planning and Works,
Housing and Urban Development’."

Demand No. 39—Public Works.

MR. CHAIRNAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 98,22,000 be granted to the
President 10 defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Public Works',”

Demand No. 43 —Cabinet,

MR. CHAIRMAN : Motion moved ¢

“That a Supplementary sum not
exceeding Rs. 6,07,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Cabinet".”

Demand No. 45—Police.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum fiot
exceeding Rs. 8,29,37,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of Marcn,
1971, in respect of “Police'."”



107 D.S.G. (Cen.),

Demand No. 48—Privy Purses and Allow-
ances of Indian Rulers.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 24,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Privy Purses and
Allowance of Indiaa Rulers’.”

Demand No. 50--Delhi.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,00,00,000 be granted to
the President to defray the charges which
will come in course of payment during
the yéar ending the 3Ist day of March,
1971, in respect of ‘Delhi’.”

Demand No, 51— Chandigarh.
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 47,89,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Chandigarh’."

Demand No. 52—Andaman and Nicobar
Islands.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,80,54,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Andaman and Nico~
bar Islands’ .

Demand No., 53—Trlbal Areas.

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 84,57,000 be granted to the
President to defray the charges which
will come in course of paymcat during
the year ending the 3lst day of March,
1971, in respect of ‘Tribal Areas'.”

Demand No, 34--Dadra and Nagir Haveli
Aren.

MR, CHAIRMAN : Motion moved :
“That a Supplemettary sum not
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exceeding Rs, 11,65,000 be granted to the
President to  defray the charges which
will come in course of payment duting
the year ending the 31st day of March,
1971, in respect of ‘Dadra and Nagar
Haveli Area'.”

Demand No. S5—Laccadive, Minlcoy aod

Aminldivi Islands.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 18,11,000 be granted to the
President to defray the charges which
will come in course of payment during
the year eading the 3ist day of March,
1971, in respect of ‘Laccadive, Minicoy
and Aminidivi Islands®.”

Demand 57-Ministry of Industrial Develop-

ment, Internal Trade and Company
Affairs.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,582,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministry of Industrial
Deveiopment, Internal Trade and Com-
pany Affairs’.”

Demand No. 60—Otber Revenue Expeoditure

of the Ministry of Industrini Devolopment,
Interoal Trade and Company Affairs.’

MR, CHAIRMAN : Motion moved :

“That a Supplemontary sum not
exceedinb Rs. 4,34,000 bo granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Other Revenue
in Expenditure of the Minstry of Indus-
trial Deévelopment, Internal Trade and
Company Affairs’.”

Demand No. 61—Ministry of Information and

Brogdcasting.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Re, 2,89,000 be granted to the
President to the defray charges which
will come in course of payment during
the yenr cading the Sist day of March,
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1971, in respect of “Ministry of Informa-
tion and Broadcasting’.”

Demand No. 62—Breadcasting,

MR. CHAIRMAN : Motion moved :

*“That a Supplementary sum not
exceeding Rs. 78,25,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Broadcasting’.”

Domand No. 68—Director General Mines

Safety.
MR. CHAIRMAN : Motion moved .

“That a Supplemeniary sum not
exceeding Rs. 2,3R,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respsct of ‘Director General
Mines Safety'.”

Demand No. 74—Ministry of Petroleum and

Chemicals and Mines and Metals,

MR, CHHAIRMAN : Mation moved :

“That a Supplementary sum not
exceeding Rs. 4,33,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministry of Petro-
leum and Chemicals and Mimnes and
Metals'"”

Demand No. 76-—Other Revenue Expen-

diture of the Ministry of Petroleum and
Cheniicals and Mines and Metals,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceoding Rs, 1,000 be granted to the
President to defray the charges which
will eome in course of payment during
the year ending the 3ist day of March,
1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Petro-
jeum and Chemicals and Mines aid
M'm‘i'u

Demand No, 77—Ministry of Shippisg and
Tramsport,

MR, CHAIRMAN : Motion moved :
“WThat & Sipplemestity sum 80t
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exceeding Rs, 2,56,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministry of Shipping
and Transport®.”

Demand No. 79—Mercantile Marine.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 16,89,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of “Mercantile Marine'.”

Demand No, 81—Other Revenue Expenditare

of the Ministry of Shipping and Trans-
port.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
excceding Rs, 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1971, in respect of “Othe Revenue Fxpen-
diture of the Ministry of Shipping and
Transport".”

Demand No, 84—Ministry of Supply.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 11,61,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Ministty of
Supply".”

Demand No, 85—Supplies and Disposals,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 15,36,000 be granted to the
President to defray the charges which
will come 1n course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Supplies and Dis-

mh" "

Demand No. 91—Department of Atomic

Energy
MR. CHAIRMAN : Motion moved :
“That a Supplementary wsum npt
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exceading Re. 1,23,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
197], in sespect of ‘Department of
Atomic Energy'."

Demand No. 92--Other Revense Expeaditure
of the Department of Afomic Energy,

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum mnot
exceeding Rs. 4,50,00,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 11st day of March,
1971, in respect of ‘Other Revenue
Expenditure of the Departme of Atomic
Eﬂﬂ'ﬂ'."

Demand No. 95—Posts and Telegraphs
Working Expenses.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 3,50,35,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March,
1971, in respect of ‘Posts and Tele-
granhs Working Expenses’.”

Demand No. 99—Department of Social Wel-
fare.

MR. CHAIRMAN : Motioa moved :

“That a Supplementary sum not
exceeding Rs. 69,000 granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Department of Social
Welfare' .

Demand No. 185—Defence Capital Outiny.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum npot
excoeding Ra. 4,25,75,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
191, in wepest of ‘Defency Capital
Puiay’,”
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and Coinage.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
cxceeding Rs. 23,00,00,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Capital Qutiay on
Curreacy and Coinage’.”

Demand No. 111—Commuted Valse of

Pensions.

MR. CHAIRMAN : Motion moved

“That a Supplementary sum not
exceeding Rs. 1,76,89,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3st aay of March,
1971, in respect of *‘Commuted Value of
Pensions'.”

Demand No. 113—~Capital Outlay on  Grants

to State Gevernments for Development.
MR. CHAIRMAN : Motion moved -

“That a Supplementary sum not
exceeding Rs. 1,04,07,000 be granted to
the President to defray the charges which
will some in course of paymeat during
the year ending the 31st day of March,
1971, in rvespect of ‘Capital Outlay on
Grant to 5tate Governments for Develop-
ment’,"”

Demand No. 114—Loans and Advances by the

Central Government,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum pot
exceeding Rs. 41,00,00,000 be granted 1o
the President to defray the charges which
will come in course of payment duting
the year ending the 3lst day of Masch,
1971, in respect of “Loans and Adwances
by the Centrat Government’.”

Demand No. 115—Purchmse of Foodgraine

aad Fertiiizer.

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum mot
exceeding Rs. 51,26,00,000 be granted 0
uymmuwmmmm
will Gams in. coure of payment during



113 D.S.G. (Gen.),
the year ending the 31st day of March,
1971, in respect of ‘Purchase of Food-
grains and Fertilizers'.” |

Demand No. 119—Delhi Capital Outiay

MR. CHAIRMAN : Motion moved :

“That a Supplémentary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of paymeat during
the year ending the 3ist day of March,

1971, in respect of ‘Delhi Capital
Out!u.y'."
Demand No. 127~ Capital Outlay of the

Ministry of Labowr, Employment and
Rehabilitation

MR. CIHIAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Ras. 25,222,000 be granted to
the President to defray the charges
which will come in course of payment
duning the year ending the 3lst day of
March, 1971, in respect of ‘Capital Out-
lay of the Minstry of Labour, Employ-
ment and Rehabilitation’.”

Demand No. 128- Capital Outlay of the
Ministry of Petroleum and Chemicals and
Mines and Metals

MR. CHAIRMAN : Motion moved :

*““That a Supplementary Ssum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of *Capital Outlay of
the Ministry of Petroleum and Chemicals
and Mines and Metals”."

Demtind No. 134—Other Capital Outiay of
the Minetry of Tourlsm and Civil
Aviation

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,43,00,000 be granted to
the Presifent to defray the charges
which will come in course of payment
duoring the year ending the 3lst day of
March, 1971, in respect of ‘Other Capi-
tal Outtay of the Mimistry of Tourism
and Civil Aviation’
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Demand No. 136—Capital Outlay om Posts
and Telegraphs (Not met from Revenue)

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 3,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay on
Posts and Telegraphs (Not met from
Reveaue)'.™

Demand No. 137—Other Capital Outlay of
the Department of Communications

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 40,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, in respect of ‘Other Capi-
tal Outlay of the Department of Comn-
munications’.”

SHR1 S. M. BANERJEE (Kanpur):
What is the time allotted ?

MR. CHAIRMAN : One hour.

SHRI D. N. BHATTACHARYYA
(Serampore) : I move the two cut motions,
Nos. 1 and 2 standing in my name,

1 beg to move :

‘“That the demand for a Supplemen-
tary grant of a sum notl exceeding
Rs. 8,29,37,000 in respect of police be
reduced by Rs. 100."

L]
[Failure to stop the atrocities committed
by C.R.P. m difflerent States specially in
West Bengal and Kerala (1)1
*“That the demand for a Suppléemen-
fary grant of a sum not exceoding
Rs. 8,29,37,000 in respect of police be
reduced by Rs. 100"

[Repressive policy of the Govemment
towards the democratic movement in the
country (2)1.

MR. CHAIRMAN : The cut motions
are also before the House.

SHRI D. N. BHATTACHARYYA :
1 take this opportunity to highlight ceriain
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[Shei D. N. Bhattacharyya]
important points which are relevant to these
Supplementary Damands.

My first poimt is this. HMHigh-flown
wirds have been used here regarding the
removal of unemployment and fighting
poverty, but neither in the Supplementary
Budger nor in the Budget speech of the
Finance Minister yesterday did I find any
words regardiag the re-starting of the closed
’futoriu.

All over India there are so many textile
mills closed for more than one year. So
many other mills both in West Bengal and
other areas have becn closed. Enginecring
factorics have been ciosed for loag periods,
but no step has yet been taken to re-open
these factories. There is President’s Rule
in West Bengal even now and still there are
13 textile mills, in which more than 16,000
workers were working, have been cloied and
they arc now unemployed. 1 hope that the
Minister will, at 12ast while seplying, try to
satisfy us as to how they are taking steps
to re-apen these closed factories.

1 find that in the Supp'ementary Budget
a sum of Rs. 70 lakhs has been given as
loan to the Praithwaite Co., of Calcutia,
but may I know from the Minister why this
Braithwaite factory in Calcutta was closed ?
Their demand for steel was abowt 30,000
tonnes and for the whole year they were
allotted only 8,000 tonnes. Why this dis-
parity 7 [ know it for certain that steel
is allotted from the Centre to certain parts
where no steel is required and in places
where steel is necessary requisite quantity is
not given. This is the thing that is going
onin roespect of supply of the other raw
materiale for which the factories have to
depend mainly on the Centre.

Then regarding textilg mills | know that
in the regime of the United Fromt Govern-
ment in West Bengal a guarantee of Rs, 28
Iakhs was given for the re-opening of the
Bangalsicthmi Cotion Mills, but I do not
kmow why the factory has not stii beem re-
opened, Even now, when the Minister is
coming forward for a certain amount for
e expenditure, fer which be is ssking
the sanction of Pazliament, there are 30
many factorics which arc still closed.
Government is saying that it will take
effective measures to remove unemplioyment,
but in my Coustituency 11,000 workers are
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unemployed becauss of the closure of
factories. May I know from the Minister
whether he can take any positive siep to re-
open these factories ?

The factories have not been closed be-
cause of {abour trouble. The closure cvery-
where is bevanse of the financial difficultics
which is the result of 24 ycars of Congress
rule. TIs it anybody’s case that the people
de not require any cloth ? Then, why are
cotton mills closed ? I know the Minister
has no answer because they are not touch-
ing the basic problem which is faced by our
country, withowt which no progress can be
achieved in any respect.

Then, 1 come to the next point regard-
ing the aftexmath of floods. Floods are
also crecated by this Governmient. They have
constructed the DVC as a result of which
every three of four years there is flood in
our area. In the distncts of Hooghli,
Howrah and Burdwan you will find floods
causing loss both to the propertics and crops
of thousanas of peasants, but no cffective
step hus been taken to prevent this 1 have
heard that some scheme is there to solve the
problem of the lower Damodar region,

I do not know when the actual imple-
mentation of the programme will start. They
have asked for some money for the D.V.C.
also. 1 roguest him to reply to this guestion
atleast. Will the Lower Damodar region’s
problem be solved within a reasonable
period of time?

I shail new refer 1o the attrocitics that
went on in West Bengal, Kerala and im other
parts of the comntry during the last one
yesr. Sir, if you come 1o our part, it will
appear as if we have beea occupied by the
Central Government C.R.P. forces and the
military. Go to any part of West Bengal,
you will fiad truck loads of C.R.P. men
and military people moving here and there.
What is the result that you have achieved ?
Have you been able 1o tackle the problem
of law and ordec ? | have a telagram here
with me. A worker Marain Ray, of Hindu-
stan Motors Limited Uttaspara, who was
going back to his home which was far anay
from the factary was killed by some anti~
social elements, the so-called Naxalite cle-
ments at Sheorapbnty. 1 know the assai-
iants have got comneotion with the Congress
clements of that locality. That is not the
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only murder. This is the third murder
within a month. Just on the eve of the
slaction a goverament employee was brutafly
murdered in the same place in broad day
Hght but nothing was done. A respectable
teacher of that area wes stabbed snd he
would have expired if he had not been re-
moved to a big hospital in Calcutta for
treatmvent, What stops are the Government
taking ? It is not the United Front Govern-
memt. Itis the President's rule, the rule
of Mrs. ladira Gandhi in West Bengal, 230
young men of our party had been killed
within this one year. By whom ? By gang-
sters, by the henchmen of the Congress, by
the goondas who call themselves Naxalites
«(Interruprions.) 1 stand here to establish
it. 1 challenge anybody to come over to
West Bengal and face the people. The
peopie have given their verdict in the last
clections. They have not.returned the Con-
gress (R) in West Bengal in the last clection.
You might have won 1 other places, The
three Congresses, Conyress (R), Congress ()
and Bangla Congress together could not
compete  with the Communist Party
(Marxist). We are the majority party there
including our allied parties. I know there
is a conspiracy which is being hatched in
Delhi to imstall Mr. Ajoy Mukherjee as
Chief Minister. He has got only five mem-
hers, This 1s the way you are functioning
democracy. The ryuling parly must remem-
ber what happened in 1968 ; the same thing
will take place again. The same ruling
party in a conspiratorial method installed
Dr. P.C. Ghosh as Chief Minister in 1968,
The people of West Beigal gave a proper
reply to the said conspiracy by throwing out
Dr. Ghosh from power. Still there is time.
If the ruling party have got any respest for
democracy, they should realise which Is
the largest party in the Assembly . {Inter-
Pupiions).

How can they claim a majority ?  Still
they are installing a party which has no
backing. The people of West Bengal have
thrown them oyt ; have rejected them. So,
while talking of democracy, while talking of
fighting poverty, while talking of removing
unemploy it may sound big and nice,
You may befool the people for sometime.
But m no time the people will rise up
agd gave a befitting reply to your high-
sounding words,

Already, I know not only in West Bengal
bt in other parts glec
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AN HON, MEMBER. : Kerala,

SHRI D. N. BHATTACHARYYA :
Everywhere ; in Bihar alse, Why aot?
People are suffering from unemployment and
poverty. And if they rise against those
things, and start & movement, your CRP
will go and crush them. Do you mean to
say that this thing will be tolerated for ever?
Certainly people will rise and stand against
these onslaughts and in no time real demo-
cracy will come up in India. 1 know, and
we will strive for that and we will see that
it comes as soon as possible,

With these words, | resume my seat.

ot quo oW M W (Frarr-
az) : gwmafy agaw, & qig w3w &
WET g ) ANMAT § d ¥ ¥ o
wrewar ¥ woar g1 gt AwwEr s-
afufa & 10 Wiz g7 &< agi grow &
w12 § agt g% a1 wredht Fiw T
¥ e oy § 1 gt A gER W R
OF T % & A WYAT WY FT F|ATAT §
gw fear § ag0 & T v w9 =
& AT F PE FTAT AT

oot AR Ty N wrEArd Wy
free dre drer & W FT X O IR
wge w0 el § Afewr o SRR
qrim s § o9 wg A qowrd Al
& 1 aurer o 9T v TEW qiw w2w
¥ q¢ #fer grww ¥ ey § At off agt
qT sadY gTadt WX weaear wf 87
TOHAA YWHT Oy 9 § 5 oy W
amwdaTdr Wi wfan g & ag W
g wgad) et § | qTEw Ag AAEY
¥ frbm wor g fgwr wngd @ wif
W ¥E @ af wgy § e wfayg
¥ @ wr wear & wieare W FQ
¥ AF o Ao do TY Ay wwrer F
gy Wy < T o fiF widw & <
frfipezx ¥ AW U Iv oY § e X
wroary i yowC AHiF Wy F W
W Ty W Y R et 93 el
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a7 ¥ gAY @ A gt I § Aow-
et wegfrdl w7 sy Ty A TN
Al ww gt @ e ¥ sy
autz gt ot ) d ¥ o Sshor wfy
¥t ot gt § suet gl fredard
s wegfaee qref ax § a wf
sw & 5 oame o deder Wik
oo Gu o & areer e ¥ sy vk
§ g w4t fefigafomm @t & W
o o7 1 & sl Sy A gAY A
TR E gy andErdt A A
TR $TIH wA § IAR A SEAT
g § arfe wwrw & o vy et
o 9 fmr A szfa Al F a3 o
T Iy W wegfte S R
T o ey A ¥ e OF TET AW
TR war § S wag s i fE
s AT NG L i
s AT T AP XA K
@R Ehw 7@ ¥ w®
AT W G PR TR Y

0@ AT 61§ NF e @
o &) OF WX A S g5 F aoe
st g AwE & ol g & W
WA W7 § WA AR W AR H
ag O WX 93 T & T ®) gEANT
v § s g7 A @ faoeed W
HTHAT BT JT 2@ ¥ TR T g 9%
¥ wrar § 1 e wegfine arferee qref
s ¥ o @y, dor X A vl @t mr
o fpgeT o e wvlt @ o
. {veawm)... WX @ witerw ®
weft & are aff wAT ArdA o gew
oY qeat wear wigwr § o ot we
qravT | sfreeft s et #t e
%7 O Sy W W § W wox
® forg o7 W6 quifaddt ot Tl
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£ | xwforg v weif ot forgror o Wkt g
¥ gORTT 1wy wer wfgy 1 fwd
et & weh figar WX & e gord
wri Y AT wrwk & areopg 8N A
figrre wob I forars A faar & WX
g ot # framar &1 g% qugo
e § 6 sre gt o figrens e
7@ @ e aft # AR #N
dge wt geX T § fosht o 2
faely § Ia% &% w9 ¥ A w0 W
ot f Az Fmw ¥ arfer wegfeEl
fay § g ad= Y awg @ fawr @,
e ST ST qwG ¥ AT X ¥ FT GHA
Iz fear 1 I fedft O A Sw AR
¢ et wefre wferven w5 v
atg auw a7 ifge |

@y A W A wufw &
o ¢ wEer gag Qwrw e R
grx qare # g are & wrf frerag
af §f wi fr Jums o39q
Wi W< A waw 0w *2T gt 9 §
aY ag fegre §, 3wk ax M WRW T
arc wrar § 1 o gt g 2z @
o ® mre 9K X fagwr s
wifgy wiifs far @ ®*zn & qoRY
o gow ¥ aoey aff §f qwdt 1 foe
aeg & frave & ot ey & qg W
aF ¥ TOAC I e § oy Ay X
ge% % o off QY wifgg 1 o fed
for wforgw ¥ of ot qerede o o
& vw wryy e dwed i
s fegr o e gqu gew 0w § oo
Wit ot Frreft & e sreside v e,
tfanr & dwedhw & fagry & Qv
il | s aw it oy ww o e
wiit off i ¥ avedt aft W o)
TT g1 gew ¥ arey Yalr ) 0w
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Ty Ywarmx § 2y vorw gew frwend 0
¢ @' oY dewd ofeary & ag www gew
feear AT & vw o & 7Y @ Wiy
vafag maddz v aifgy fe 97 ameeT
WA AT i AT § O S 2 wr afy
gt &, wagfen ave s, ga% e §
N Fraf gf ez § T A
it w3
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SHR1 5. M. BANERJFE (Kanpur) : Sir,
1 would like 10 confine my remarks to the
various Demands, especially Demands Nos.
46, 48 and 111.  Most of the demands relate
to the payment of micrim relief to Central
Giovernment employees. When this interim
relief of Rs, 15 for those getting the lowest
salary of Rs. 84 and of Rs. 45 for those
getimg up to Rs 1250 was announced, there
was heart-burmning among Central Govern-
ment employees and they exhibited ther
anger through various demonstrations.

15.3 hrs.

[Mr. Speaker 12 the Chair]

I would request the minister to convey
the feelings of the employees to the PMay
Comunission, sv that whea they give their
final report, they may keep in mind the
feclings of the employeces who expected at
least Rs. 70 as interim reliel. When I say
Rs. 70, it is not based on mere assumptions
but on definite calculations, taking into con-
sideration the recent awards of various wage
boards in the case of engineering workers,
steel workers and other workers in HAL,
etc, There the minimum salary is Rs, 195
in certain cases and Rs, 210 in some other
cases. But in the case of the Central Govern-
ment employees, it s only Rs. 147 and
after this relief of Rs. 15 it has risen to
about Rs. 162. So, 1 still feel that there is
much to be made up and the Pay Commis-
sion should be asked to consider this with
référence to the ficed-based minimum wage,
which has been the demand of the Central
Government etnployees and for which they
have laid down their lives in the 19th
September pirike. 5o, 1 would request the

& Minister tq tell .us when the Pay
Bl

y to finalise jts report,
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1 would also suggest that he should ask the
l'ay Commission to {inalise its report because
it has received all the data needed, whatcver
was available with us and whatever was
availuble with the governmeni, and there is
no nced or necessity for delaying it any
further,

Then I come fo unemployment. I was
happy to hear that in the recent budget
Rs. 50 crores have been sanctioned for the
rural areas for meeting the unemployment.
I do not know whether in this couatry a sum
of Rs. 50 crores would be sufficient to meet
the race between unemployment and starva-
tion. We feel that there should be some
unemployment dole (o the educated
uncmployed.

What is the number of educated unem-
ployed today ? According to the figures
available with the cmployment exchanges
ncarly 87,000 engineers qualified in IIT and
various cngneering calleges are today unem-
ployed. Then there are the 17T boys,
youag boys having passed their intermediate
science, or even B, Sc. with training ranging
from 9 months to 1§ years in ITI and their
number is 2,64,000. They are qualified
engineers and technicians and even they are
without job today. Before we give our
consent to this amount I would like the
Minister to throw some light on what is
going to be the fate of these people and
whether any unemployment dole is likely to
be piven to them.

Then 1 come to Demand No. 48, privy
purse. Even the President’s Address did not
make 1t clear as to what is going to happen
to the privy purse. Are we poing to succumb
to the Supreme Court ” 7That was {he main
issue put before the people of this country—
whether the Supreme Court should be the
highest court in this country or the Lok
Sabha should be the highest court in this
country—-and it has been proved beyond
doubt that the 1ok Sabha is the highest
court in the country and not t(he Supreme
Court with 12 judges sitting in judgment.
Now it is hugh time that the  Constitution
is amended. Here I must remember our
late lamealed friend, Shri Nath Paj, and the
Bill which be presented to this House. The
time has come when the Constitution has to
be amended to suit the requirements of the
common people and the privy purse has got
to be abolished once and for all. Even toduy
we find that in Demand No. 48 a sum of
Rs, 24,000 has been sanctioned for the family
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members of the ex-rulers. The ex-rulers
are there because of the judgment of the
Supreme Court. 1 want a clear assurance
from the hon, Minister that this privy purse
is going to be abolished again, and if Rajya
Sabha is coming in the way, lct us abolish
Rajya Sabha, Because, the number of the
reactionary forces has becn reduced to zero
and they cannot become a hurdle to the
abolition of the privy purse in this country
after the mid-term clections. I fecl that it
should be done and the Bill should be
brought before the House immediately and
the Constitution should be amended.

Coming to Demand No. 46 regarding
police, 1 am indebted to the Prime Minister
and the Home Mimister for giving armnesty
to the Dellu policemen who were on strike
who were on agitation. But there are some
policemen who have not been taken back on
job yet.  Also, their services have not been
continuous ; there js break in scrvice, |
would urge upon the hon. Mimster to
implement the Khosla Commission recom-
mendation and see that those policemen who
have been granted amnesty are taken back
without any sense of vengeance aad without
any sense of vindictiveness.,

Then 1 come to Demand No. 111 relating
to pensions. [ bave received several repre-
senlauions from the All India Pemsioners'
Organisation,

The prices are rising every day. Even
the hon. Finance Miaist2r, when he preseated
the Budgot yesterday, agreed that pricos are
rising and that the Government was unsble
to check them, He wants to find out a
machinery for that. But the machinery of
blackmarketing is nwch more effective than
the Government machinery is to control
prices. Unless we improve our machinery,
it is very difficult to control prices and to
veduce them tp a reasonable Jovel,

The pensioners also want some increase
in their pension. A question was asked in
the Fourth Lok Sabha through which we
askod as to why this question of pensioners
shorid not also be referred to the Pay
Commission. The hon. Shri Sethi, who
was the Minister of Finance then, said that
the Government had kept its mind open.
Sometimes an open mind means a vacant
mind. T want to know whether the Govern-
ment's mind is peally open still sad, ¥ it iy
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80, this matter should siso be refercad to the
Pay Commission.

With these words [ support the Supple-
mentary Grants but I would rogqeest the hom.
Minister to give me categorical replics about
the Pay Commission and the privy purses,
whether they are going to abolish privy
purses or not or whether they are going 10
succumb to the Supreme Court whose verdict
has been defeated by the people of this
country.

st Teercmo wwi (e
asq| gy, A1 qeefiz fewixw azw
e Eerrr oA v & fom X
W gwr 7 AT Amdw ¥R U AR
W & AT wrgAT §

arr neEre & faad geforn &
ool F AT ¢ elea § a5A 3
Frar st & 11970 ¥ wafw qen
ST FH F BEr fFar mar W M
7T & |1y gAT | AfE I wre ol
ot gream o Sramm i gt d 0 A
arar A &3 & f 3w @At TEA
wawr fodrft arfe & st wrefgry )
I HT S |

dq ¥ qud A gmenr qdd o
TR dk e 9 & gfw
gard) aowTe sfeag & 1 9w fear ¥ 3w
TAW 5 W ARG § LW W
Wt wrer Y © wgeogaf sl 9T Wl
gt &1 % g7 @ w3 W Freree §
o aoeTe & Frererar 1 R & 9% gU
wrt whafrfe agh 43 § o W S W
T Y T HT G FOT Hr e
ool WY I W X FTT Y

raw N avs & oww am
frr wrgar § 1 OF aTE @ dwl
frrerd Y amer oY ot & offx gl oS
wftanft wefel’ falel & dourwe woik W
¥ w o) § ofx e WAy Wit
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afew o<@i oqar g fear amar g
e ¥ In% w3 feffrors T qvm @
WYC T qO-gr R Ay ol € ava
¢ m T o g AT g edodte
o Fagmafraem H adt gk ¢ 1 oy
N wd T § ¥ AErd A G
A A wgmw gR § 1w WY gY
0§ agrew @ o 1§ wgw @
fic ah oy aw & wEmd W wmaw
= g el o @ W o §
FHHT I g a<g @ & wwar § o9
TERATY w7 9 A 'THTC HY awfron
¥ fawre s@r Ffgw |

380 gay aft gweaqr A 0 2
foe® o7 gt a7 1 ww &
ol o afutv § f5 gw w3
O #Y JozT wG | TAw A N g A
Qe fao mu § A FEH AR § A
faar & 1 o T T AT W xw e #Y
Faran war q1 fowd wara § gamar @
w1 f5 27 £33 AN A A|ax g
TFHar NI TE TG A W
wme 47 G0 R el qEd as
N gard wefa § WX foer gweed
i 3 feggra ST & AR QU WA
% foy o ¥ F7 wegQ & faig
155 vo feqrmar & 1 ¥ww wAHAE
v ) &% ¥ w0 wwgd w1 Fal-
vy ot fgare & frar mr & smawnar
& e worr &y 9% forg, ot @1 W
WA s | W AR
W ¥ 79 §AW B T AT TEFL HN
wr gl &, a% gt et s e
I URW AW 4 EAE! KA AW H ST
werar @ g fored ag wy o A%
RN R A ¥ am ©
WY R e F—age s
§ o owlhy Fot gk v Ty gf
el o O ¥ oft wR wrwr W9
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74 9T @ § A wwrdy ot wed wv
TR AT 1Y g A q@-aR
AT § TR AT QAT &TH AT
wifgg WX w@r 9 W I ewr
e amr var orown, & s
FATE I W fkawr & 39 a9 wriamg
A Y arieft, ag wra o g wd §

TS 991 AW 9 ¥&v & gFad o
™ I E) g A A i A ag
arar frar & fr 3 fa v owy § 39
N anft agt yara go & faww g
A e e § 1 gem wOk
TR w1 fe gardy dw wfaw § O
Rk gEEY @A A 5k
g Fnfar AW Iy § WK
9 ®EA w1 yd qq § 1 g A feadt ag
Heqr A §, R @ T I g
WRagiF g agEmay § @ w
T FTH AL W | TART HEAw 9T
f qa foan a<%, w1z arieat faer w3
W TART gear My ¥ wfew af § W
¥ LT FAN A FT gHAT § 1 qgr
¥5 FTH 75 IEC FIT § 9T 39 gwq
521 Fgza d dAw 25 1 ¥ favimme
3ZUA § AT qFIT B 5 oAy g
|1 U7 HTET F1 FAW (@A H HERq
W § | WTH TR A I @ g
Afrga & awiw fear §, fore ag o
Tala gaer 978 g w0 wige @
IR ZFW & FW F WK AW FEHA
¥ a7 oY, I AW T q@fd WW §T-
#1 & frar 7€) 1 wgl foelt ot g ar
i ar aew i F feed o vt
A W A g Ad § W A
g v @t 3 @R far § o
aret wga 2 & | @ofrouwe FHY G
Hodtoumoqae dar g WK AT ITH
getd M o TR g A § & X
R FeT Il o € 1 oY ¥ ¥
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Frosd gu T o T o gEA FW E, A
vadk fao & gif fsdee gy § WK
wgd ¥ fis 3 sy gard AR Ox T A
wriaft wT @ & | fogy e aat &
gt @ & gamsfes mE wAAAE @A,
fora¥ w0 7w @1 agaa ar, gufy g R
®1€ WX gat ®3AT o7 | &7 AWl A W
T weare fear, gasi adeT 98 g
fir ozt w5 ¥ s @ WY wfgme w9l
g gr g€ & @ S P FY,
fraar &Y IO % EwATET Ag ¥ I T
freelt a7 A TET A W Y | T qAE
TR Ay AT A ¢ 5 & fawme
T A A et sy ar A R L 154
T ¥ FAAT ITAFT gy £ F FAQT
g FF e wred IR ST o 2T T
¥ AT, WUT FE ¥ gT AW F AR
¥ oY srarpdy g, s afy S Ofe
A T EF, WA X TA /Y F WG
Fwem A g, Y e foms o & owr
AN I A FFIE T
oW & ¥ AW g gAw wr § oW
fog oY ¥ Fdoy o v E) &
oF T A AY GE 2 Al gE A AR
¥ uex ¥ § 1 gy T I W R,
SHYT TH & JTA AGr AT £ |

wa & g wEE qEt ¥ aE
s Fearmar sy g, St wre-ard feanr
& grafme £, ) wwaR # wry Y ATOA-
AT €A FTH AG B WY | gAAE X
feeeft ¥ Tratwe st qro et da"
greaiRgiwm v Ay 3F
AN ¥ wEwAT G TR § a7 IR
#1 vt 8, dfww wgt o gfewra W
¥ F1 G §, OT9E IgET A% A
T8 § & segfrdoes frfreee &1 =@
\F WIT ROpfs AT gy § | W 9g
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wgi WY @, A qgh W AwAT X IAR
wt ey qr s ¥ 57 @ 9w wwt
fasrardty § 1

SHRI B. R. SHUKLA (Bahraich): Mr.
Speaker, Sir, a commitment to social, politi-
cal and economic justice was made as early
as when our Constitution was adopted. But,
1 regret that these principles were observed
more in their breach than in their applica-
tion. [ am glad, Sir, that the new Budget
which was presented yesfterday has given a
new direction, a new sense of purpose and
a new outlook to this country. The spht
in the Indian National Congress was
responaible for this revolutionary change in
our economic and social outlook.

This split was brought about by clash
uf personalities, but it has developed into
social transformation. ‘1he people by their
massive verdict at the polls have amply
demonstrated their faith in democatic
sociahsm. They hud steered clear of the
twin dangers of right reaction and left
adventurism. In this connection we have
got the history and the practice of West
Bengal where the cult of violence, the cult
of the bomb was reigning, with the result
that there was indusirial deadlock resulting
in consequent uncemployment, about which
my hon. Marxist friends have compliained.

We have to remember that industrial
peace and industrial progress can be achieved
only on the basis of stability and continuity
of purpose. It cannol be brought about by
strikes or lockouts ; it cannot be brought
about by murders and arson ; it cannot be
brought about by 8 policy of chaos. The
reactionaries have beom routed and the
money bags have been spurned by the people.
The relics of feudalism have been beaten in
their own dens. .

The very fact that we have been returned
in such mussive magority shows the maturity
and wisdom of our peaple who are still
backward economically. So many empires
have come and gone in this country, So
many rulers have come and gose, But
still the continuity of our ancient culture has
been kept alive by the masses of this
country, who are snsophisticated people.

Now, what we have to dp is-fhis. We
have given 8 new orientation. to,ouf sconomic
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oplicy, and this budget provides extensive
facilities for credit to the poorer and the
weaker sections of the community.

At this stage I wish to state one point.
I may sound this note of warning, because
the vast volume of money to be put into
circulation may give rise to inflationary
tendencies,  While implementing policy of
social transformation and extending facilities
to the poorer sections of sociely, etc, we
should see to it that cash credit is not given
directly to in the hands of people who apply
for loans. These facilities should be given
as agains! purchases, of productive instru-
ments such as tractors, agricultural
machinery, (ools, cars, rickshaws, etc.
Because, if moncey is directly given to them,
it is hkely, they may squander away the
money on other unproductive purposes, We
should see that this money is nol put again
inte circulation, because that will create
flation. What we see is this. A person
gets money for purchase of bullucks or
tractors, but he spends the money for
purposes like martiages in the family, etc,
Bor such uaproductive purposes, money
should not be allowed to be misused. There
s the dafiger coming from hweaucratic
practives, We want to build a socialist India,
but I am afiaid, we should not allow this
objective to be diverted towards the building
up of a bureaucratic cmpire. We have
abolished intermediaries from our midst.
We have abohshed zamidanis, But we have
also introduced another vested class. [ am
not meaning any disrespect to this class
whten I say this. We have developed this
vesied class of politicians. We have deve-
loped this vested class of burcauciats who
have got their own interests to serse. When
the money is advanced to loans, they take
share out of that money ; they oblige only
those persons who arc their own slooges,
they make some percentage out of it
Whenever any tractor is to b3 purchased
or any machinery or tools have to be
purchased, they prescribe a particular firm
or a particular shop from which alone those
things could be purchased, and only then
loan is advanced.

16.08 brs.

S0, a certain type of monopoly and a
cértain type of economic concentration is
being created. While we all avowedly want
t0 curb these monopolistic tendencies by
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appo ntment of commission, but by practices
we are creating another class in the shape
of bureaucrats, middlemen, and the neo-
rich class. So, we have to avoid this
danger.

This socialist transformation can be
brought about only by a dedicated cadre of
government officials. We have to utilise
their talents. 1 do not say that all those
peisuns who are in government service are
reactionay or selfish or aire not patriotic.
We have to appeal 1o the patriotic sense of
those young boys who come fresh from the
universitics 8ad colleges, that it is a national
task, it is the national war on poverty,
squalor and ignorance and the talents and
resources of every section of the community,
irrespective of the label and the party badge
have to be utilised, Talent in the private
sector should not be scared away by mere
slogans. The persons in private sector
are as much patriotic as those who believe
in socialism., Ours 18 a Constitution which
takes note of mixed economy. There is the
private sector and there is also the public
sector. The private sector has as much
scope in this country to develop as the
public sector. 1t has often been said that
the public sector creates difficulties duc to
inefficiency and mismanagemeni. We have
1o guard against this,

Time 15 the essence of the situation, It
brooks of no delay. In Jegal matters it has
been said that justice delayed is justice
denied. That is not confined only to the
affairs in law courts. Social justice or
political justice delayed is also justice denied.
It was said that Rome was not built 1 a
day. But we have to see that India is made
within the short span of these next five
years, because if we do not succeed in
bringing about the nccessary revolutionary
social changes within this period, who knows
what will happen and the people who have
demonstrated their faith in such a demucracy
would they not lose their faith altogether in
it 2 Such a failure would be the failure not
only of a particular party but of sacial
democracy in this country.

We cannot have an oasis of plenty in
the vast desert of poverty. The cult of the
bomb was resorted to in Bengal because
therc was frustration and there was wide-
spread poverty. There were intellectuals
who had resorted to this desperate path,
As our Prime Minister has said so often,
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these are problems which cannot be solved
ealy on a law and order level. These have
to be tackled on an economic basis by a
change of outlook. Those who are placed
fortunately in a betier position economically
and politically should spurn their luxury and
they should try to walk hand in glove with
those who are down-trodden and suppressed.

There is one more point to which |
would like to draw your attention, Doubts
were raised, and decisions were also given,
regarding the competence and supremacy of
this Parliament. [ am of the view, and [
can support it by interpreting the provisions
of the Indian Constitution, that though
federal in form apparently, ours is a parlia-
mentary form of democracy. In a parlia-
mentary democracy, Parliament is always
supreme. Regarding the British House of
Commons, it is said that it can do anything
except to makc a man a woman and a
woman a man. 1 am of the view that the
same is applicabie to the Indian Parliament
also.

16.04 hrs.
{Shri R. D). Bhandare in the Chairl

The Indian Parliament is Supreme in
every respect. It can impeach and remove
the President. 1t can impecach and remove
cven the judges of the Supreme Court and
the High Court,

Therefore, in essence, in s e\ercise
of power, it i1s supreme. The decisions
given by the Supreme Court have to be
obeyed. But a direct reference was made
in the Congress Election Manifesto to
Parliament's competénce to make the neces-
sary alterations or amendments to the
Constitution. Since we have been returned
with the requisite two-third majority, 1 think
this Parliament should be uti ised to make
suitable amendments to the Constitution so
that all doubts raised by decisions given by
the Supreme Court might be set at zest and
this controversy will mo longer be open in
the coyntry that Parliament is dependent on
the sweet will of the decisions of Supreme
Court Judges howsoever highly placed they
may be. After all, in no country in the
world people belonging to the servioes, hows
soever high they may be placed, can nullify
or ignore the wishes of the poople who have
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returned their ropresentatives in such large
numbers. Sovercignty always resides in the
people and if people have exercised it by
¢lecting us to this avgust House in such
overwhelming numbers, their will cannot be
nullified or ignored by a decision of High
Court or Supreme Court Judges. 1t is
our duty to bring forward a Bill within
a few months in this august House for
amending the Constitution Jeclaring in un-
mistakable terms that this Parliament has
the necessary competence 10 bring about
constitutional changes so as to mete out
social justice and bring forward social
measures to eradicate poverty and un-
employment. These measures cannot be
negatived in the ivory tower of the Judges'
court room. After all, the Judges are, I
should say, drawn from all walks of life,
Conflict between Parliament and the judiciary
is not new in modern {imes. Thure have
been such conflicts in the USA  between the
President and the Chiel Justice of the
Supreme Court.  One Pressdent said : *Well,
Justice Marshall has passed a decree ; let
him execute it if he can'.

So such conflicts are inevitable in a
federal Constitution. 1t is up to us to
rectify those provisions which stand in t he
way of our progress, Conflicts have to be
resolved by resort to lawful mecans. Ours
is 3 democratic socialisrn ; »¢ do not believe
in the cult of violencd ; we do not believe
in dictatorship. Wc have adopted a path
different from both. We¢ want to usher in
socialism by democratic mea ns, something
which has never heen done in the whole of
the world. Russin has become a socialist
state by rcsorting the violence ; China was
socially transformed by resort to bullets,
there personal liberly has been put in cold
storage. But wedded as we are to Gandhian
socialism and Gandhian ideology and demo-
cratic socialitm, we have to see that poverty
is eradicated and unemployment abolished
not by shooting down the rich man, nor by
killing busincss magnates ; we have to bring
about changes by democratic means,

I have taken more time than ! sghould.
This is my first speech, though I should not
call it a maiden spesch, as that would not
be an approprinte word to use, I thank
you far the time given to me.

MR. CHAIRMAN ;: We are disoussing
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Supplementary Demands. Members will
kindly confine themselves to what is con-
tained in them and not enter into & general
discussion.

SHRI D. N. BHATTACHARYYA :
How much time is left 7

MR, CHAIRMAN : As long as Members
want and the Speaker has permitted.

*SHRI J. M. GOWDER (Nilgiris) : Mr.
Chairman, Sir, “efore 1 start speaking in
support of the supplemcntary demands, 1
would like to introduce myself to the House,
My name is J. Matha Gowder elected from
Nilgris, which is popularly known 85 Queen
of Hills, 1 have been clecled to this house
for the fist tme and 1 would like to  express
my views on the Supplementary Demands.,

Mr. Chairman, Sir, it has become
the practice everv year that the General
Demands arc  followed by Supplementary
Demands. A member who participated in
the discussien on the General Demands has
perforce to lake part in the discussion on
Supplementary Demands What we  have
mentioned in the Supplementary Demands
15 that we would banish poverty and un-
emptoyment prevalent widely throughout
the country. But you never say how this
laudable aim would be achieved.

From the days of Avads Congress the
ruling party has been proclaiming from the
house-top that socialism would be ushered
in the country, but so far they have not
formulated any concrete proposal towards
that end. Even in the recent electipns, we
sought the mandate of the people giving
them the assurance that powerty will b2
banished from the country and whatsoever
retrograde laws are there, they would be
repeaied, if necessary even by amending the
Constitution. The people, in their fond
hope that the ruling party would adopt
progressive measures enabling them to  fulfil
their aspirations, reposed their faith and
returned (he ruling party to the Lok Sabha
with a massive majority,

Mr. Chairman, Sir, 1 would like to
appeal to the Hon'ble Minister to stop pay-
ing lip sympathy and vigorously start the
implementation of socialistic policies. Then
ohly the existing economic imbalances can be
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eliminated. 1 would like to sound herea
note of waming that the people of this
country will not allow themselves to be
decelved for ever. Only with the removal
of unemployment, proverty can be’ eradi-
cated. If you want to solve the problem of
unemployment once and for all, you should
not allow concentration of wealth in a few
hands. Unless the concentration of wealth
is put an end to and the wealth is widely
dispersed among the people, if necessary even
the State taking over the monopolies, the
problem of unemployment can never be
solved.

In order to arrest the tendency of
concentration of wealth in a few hands, the
Government passed the Privy Purses Aboli-
tion Bill in this House, But, it was not
approved by the Rajya Sabha. Then the
President issued an Order abolishing the
Privy Purses. But the Supreme Court set
aside this Order on the plea that the Consti-
tuton did not permit issuance of such an
Order. If this is the position, then the
question arises whether such a Constitution
should exist in its present form. If we go
on treating the Consitution, which proves
to be a stumbling black for any progressive
measures, as sacrosanct and it should be in
force without being amended, then it is time
for all of us to ponder over whether we will
at all he able to implement any progressive
measure. T also would like to state that the
people are not going to brook any delay.
We cannot afford to postpone the step of
amending the Constitution for any length of
time.

When the Banks were nationalised, the
Supreme Court held that the nationalisation
law was wuirra vires of the Constitution.
Similarly, the Supreme Court struck down
the Presidential Order abolishing the Privy
Purses. If the Supreme Court is unable to
uphold such progressive measurés as
constitutional, then the time has come to
amend the Constitution itself. 1 would
suggest that the Constitution should be
amended even before the next Budget Session,

Even those who value greatly theindivi-
dual liberty do talk of socialism. All the
peopie in the country talk day in and day
out that socialism should be ushered in the
country, but s0 far nothing concrete has
been done to achieve this objective. I would

e >

*The ofiginal speech was delivered ia
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warn the Government that they cannot go on
deceiving the people for long, merely paying
lip sympathy to socialism. The gulfl between
profession and practice should be bridged
quickly.

Let us examine the steps taken by the
Government for preserving forelgn exchange.
‘We have been importing heavily and we have
not brought in any significant change in the
import policy. We don't seem to have
formulated any concrete proposals for aug-
menting the exports and for reducing the
imports.

Mr. Chairman, Sir, we have not so far
given enough incentives for exports. Take,
for example, tea which is grown in my
constituency in abundance. All of us know
that tea is a stable export commodity and
a good foreign exchange carner, What have
we done for increasing the export of tea ?
The answer is in the negative. 1f it is left to
the resources of the producers of tea to find
foreign markets, without encouraging them
in théir production and without offering
them incentives for exports, how are we
going to improve our foreign exchange posi-
tion ?

1 regret to point out that the Goverament
have not so far formulated any worthwhile
schemes for encouraging our exports. This
is not the position in the casc of an isolated
export commodity only, but it is umversal,
Instead of thinking on the line of giving
export inceatives, the Government scem to be
determined in creating all sorts of bottlenecks
for the producers of export commodities. All
kinds of excise duties are levied indiscrimi-
nately. Perhaps, we may have the occasion
to see the same sorry state of affairs being
repeated in the budget that will be presented
in May.

1 request that the Government should
bear in mind the important role played by
the exports in the economic development of
the country. Export commodities should
be given exemption from Central Dxcise and
such other dutiey. The exporters should be
encouraged to produce more by offering them
adequate incentives. They should also be
assisted appropriately in their export
schedules.

Talking about my constituency, Nilgiris,
which is a tuptodmnsunml would like
te state that it is & backward area. Though .
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it is known as the Queen of Hills, it has not
got proper Rail link, 1 could not get an
opportunity to refer to this in the course of
the discussion on the Railway Budget.

When 1 see the train facility available to
go to Simla, T fecl very strongly that Nilgiris
has been discrimiiated. No publicity is
given regarding Nilgiris for attracting the
Indian and foreign tourists, No adequate
train facilities arc available to this area. The
bogies in the train are very old anJ belong
to the British days. 1f this is the position,
how can a tourist be attracted to this area ?

In 1967, when the Prime Minister had an
occasion to come to Nilgiris, she had to
travel by a Halicopter form Coimbatore
because of the absence of an aerodrome at
Ootacamund. 1, therefore, request the
Government 1o construct an aerodrome at
Nilgiris.

T would hike to refer to these matters in
greater detail at the time of discussion on
the General Budget [ would now appeal
to the Government that the Budget to be
presented in May must pave the way for
greater production and for complete elimina-
tion of uncmployment.

Expressing my gratitude to the Chair for
having given me an opportunity to partici-
pate in this discussion, I conclude.

off yew wr woEa () @
ofy wgreT, ¥ AN aoHn feqmgs gamt
ama wr€ § A A gw faady of
afeat amd, qg A AN ATHY FoE dar
guT 3, a8 o A FT & v | wgt AW
W AIFO ST aw §, Ik faw 50
e v A W § Ay Faogw gl &
aurT § | sH¥ W AW § oY afy www ¥
AFTT AT § ITE! TEA A T 99, W
% o oY qTET Ay Wiy

I AF TG FAAAE T qOH
Bagwimeraf ff, a ¥} & wd-
wifedf Fae ¥ f’mm_-ant o PT
arx fam wrfld
rft wewre

-

Tey A Tl gy oW
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#am 25 Tl gy fewr e @ ok @
¥ e e Ay wrr AR A W @
1 & aror s wsyr B 7
wO, 9O 9T WAG N WEAT qEar §,
¥y woa AR 34, AT ¥ A g Ag
agw wiuw fet a% = few @war
vafae v wear ¢ 5 9% drenfasdier
75 vy faax Ffge « WA 0T
saarfeay 71 € srafr wea & &, wow
FHwifa Y ¢y af faar § o T
FHArA IAF AW FA & usy
"7ATT 790 77 A & R dEhg Aea
gar it vh ¥ owafaw gwgmiad
arydrmafr ¥ oser g T Uem
FTHET 7Y o Al qear ¥ Gar e
wifgr Aifr & sod agafear 91 A
wEaTt 71 2O gu AF gwre & Agd
AT X % | ©TT1 [aedqy g AT vt
wifgr 0 TS {ETY 9MET Ave RaEr
FoA p afra sy Ia9 dar 33 A &
gufam ¥ fragw # fr nisa sa=fedy
Tt T waarE AY e g IfeA T @
HEITE WAT 34 47 Warq FAr 9mfge )
wafs walza, fadsv @@aar A
wraw &1 A fear o @ 9y ®EER
fir wdct FY wwray g9 & AR A
I9 FAET FT HE A ZH WA 6 A
gor § afw ag feafy e o wfew
varctwl & g Y 9w @ w
qare wryA w1 wEal frar @ wieg A
wgT q¢ agA faeATe i ST AT 3 aw
gt fyrlt 1gt & SeT Agmaw Ad
W AR A FREIA ®T IAFT AN
Qwrd SER agw guUR FE &
wrawwar § | wh fag agw dar A
wifigy | afy agt aT gure g, @ &
¥ gee ot fmtw @, a9 9T 9EA-
R g oy wgr T S A A awen
§ vt gu o o o o o Y Frefy
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¥ 7zt & sufe o auwar § gqrfea §0
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AT FI T ¥ X A a=w fadema
AT & 819 g7 9T AEwy %1 fw fear
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qTEY 7, AqY gW FIAK §T HEY FH
F wft ofY g A o A9 9 fear
Aoy a1 wvy SRy
AN EE gAEAT § IEET ¥ oA @
AT F1 IGH QA FH A0 4Y
¥ qgr 97 gwra T AT § R q@ wrg
gaeat & g frar &1 wwd ©F yHw
ara & 1 wer 9% afs Wi f5d S gw
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Iq WX CATH A 3G AT W7 A0 Y
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zaT & 1At § | A IAET AW qIOA
M s § | T fqaew fa
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forg W< &7 SAfRT OTH T ATH IW TL WM WTH GAE 12 & gt o¢ el ff orafE

AT e e ¥ 3G, @ qft WA K AR §g A9 o X W A

foat o1 W TR w3 @Y e s NPT T SER qere At fear et
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Wfﬁﬁﬁfﬁ!jﬂl‘ﬂﬂﬂqﬁm

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Sir, according to
the rules of prucedure, only such maitters
which arc raised in the supplementary
demands can be mentioned during the dis-
cussion on the supplementary demands.
‘Yherefore, with your permission, [ shall not
take the time of the House in replying to the
points not covered by the supplementary
demands.

Mr. Bhattacharyya who opend the debate
mentioncd a few matters about West Bengal.
He made certain wild and baseless charges. I
think he and his party realise that their old
sins arc visiung them now and they are
recoiling under the impact of the things that
have come vut of the action that they them-
selves mitiated in West Bengal to begin with,
The politics of hate, violence and coercion
ushered into West Bengal after 1967 is no
secret to this House. We have had occasions
to discuss this matter whenever elecled
representatives of the people were stopped
from functioning in the legislature. Because
of circumstances beyond our comtrol, the
Assembly there had to be suspended and
dissolved. After the 1967 general elections,
iwo times the people of West Bengal had to
go lo the polls. TLvery time we had the
experience that free and unfettered right of
voting was not allowed to the people of
West Bengal. This time we had to make
very very strong arrangements to see that the
peoplc of West Bengal had the chance of
voting according to their desire. Even now
you know how efforts were made to coerce
them and what kind of threats were held out
to the people who wanted to exercise their
democratic right of voting. If anybody is
1o be blamed for it, it Is not the Centrad
Government or any other party but it is the
CPM who are 1o be blamed for this stmos-

phery of hate, vioigace snd coowcin Gy
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prevails at present in West Bengal. These
people want to turn the attention of the
people by saying that West Bengal seems to
be under the occupation of the Central
Govemment. This sounds very funay,
becausc the gentleman who spoke like this
assumes as if West Bengal is not part of
India. If it is part of India, it cannot be
under the occupation of the Central Govern-
ment. It is being ruled according to the
Constitution and the laws of the land. 1t is
wrong to use that expression. Either he
does not know how ta use that expression
or he has deliberately said things which are
not true and | emphatically repudiate them.

He also mentioned cettain things which
are contrary to facis like maority for the
CPM. We all know that CPM has not
been able to get the majority and 1t is only
the largest single party © that is all.  With
all the coeicion and all the malpractices that
they have indulged in, they have been able
to achieve only that (mterruptiony). 1 did
not interrupt the hon. Member when he
spoke Ay an old member of this House he
should know that when members speak they
do not interrupt each other,  Even though
he feels hurt, | would request mm  that he
should not get up aud interrupt like this.

MR. CHAIRMAN : The hon Minister
may reply without provoking him.

SHRI VIDYA CHARAN SHUKLA . It
is my duty to put facts as they are and 1f the
facts provoke the hon. Member, | cannot
help it.

Reference was madc to the development
of West Bengal, closure of textile mills and
the labour situation, 1 would again lay the
responsibility for all these situations squarely
on the shoulders of the party which Shii
Bhattacharyya represents in this House. We
know that whea the first United Fromt
Government was formed in West Bengal
and when the second United Front Govern-
ment was formed in West Bengal the
labour situation and the indusirial situation
in the State started to worsen and it started
worsening in such a manner that there was
an upsurge in that State and the Central
Goverpment had to take over the responsi-
bility of the administration there. If there
is unemployment, if the industries are shift-
ing frxom West Bengal, if industries are mot
functioning properly in West Bengal, they
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musi search their own heart and mind and
see whether they are responsible for this or
the Central Government is responsible for
this. They cannot deceive and fool the
peoplo of West Bengal for all times, If they
think they can continue to fool the people
they are only decciving themselves. They
cannot fool the people of West Bengal for
cver by accusing the Central Government ;
I think they aie enly fooling themselves and
not anybody else. The charges that Shri
Bhattacharyya has levelled have no basis in
fact.

Before [ refer to the point raised by Shri
Reddy about regional imbalances, T would
like to say that only yesterday the Finance
Minister was pleased to announce the forma-
tion of the Industrial Reconstruction
Corporation, which will go into this question
of industrial units which are suffering because
of lack of finance or managerial talent,
labour situation or other factors. If these
are genuine fuctors because of which the
mills have been closed, and not factors which
have been promoted by political reasoning or
pohtical movement, then of course we shall
be able to help them to set things right,
But if these things are not the product of
normal circumstances, then, in spite our
best effort to bring back normalcy to the
troubled State of West Benga' it will be
very difficult for us to help them.

Now | cumc to the question of regional
imbalance. Of course, it forms part of the
clection manifesto on the basis of which our
party has been returned to power in the
Centre. We have pledged to the people that
we shall endeavour to remove the regional
imbalances and the difficultics that are in the
way of economic development and also the
difficuities that are brought forward in the
economic life of your country because of
certain areas being comparatively more deve-
loped as compared to other areas which are
undeveloped. In order to develop the
under-developed areas several schemes.have
been initiated by the Ministry of Food and
Agriculture and other Ministries. It is our
policy to emphasize on regional balance and
regional development so that in the country,
apart from the imbalance that is seen in the
economic growth of the country, we should
not have this kind of regional imbalance
also. These regional imbalances have to be
removed ia the interest of proper develop-
ment of our country,
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Shri S. M. Banerjee mentioned the
important point regarding the pay Commis-
sion’s work. Shri Baneriec has been taking
interest in this matter ever since he came to
this House and, 1 think, even before that
and he knows that the Second Pay Commis-
sion, which was appointed a few years
earlicr, had taken a littic more than two
years to finalise its recommendations and to
give them o us. The Third Pay Commis-
sion that is at present working and is trying
to formulate its recommendations for the
Central Government has got much wider
terms of reference, It is also considering
matters regarding the armed forces of the
Union, the employces of the Union Terri-
tories and many other things which the
Second Pay Commission was not called upon
to consider, Shri Banerjee also knows that
this Pay Commission has had voluminous
representations to examine. A trcmendous
amount of material has been put forward
before this Pay Commission tu examine and |
am quite sure the Pay Commission, which is
very competently consituted-—very competent
people are serving on the Pay Commission
—realiscs the urgency of the problem that
they are tackling and they will not take a
day morc than necessary in formulating their
recommendations. As soon as their recom-
mendations are available to us, we shall do
our best to arrive at a conclusion as quickly
as possible so that this extremely important
question is given duc attention and is solved
to the satisfaction of these people who are
serving the country as Central Government
employecs.

Shri Kachwai also mentioned this ques-
tion about the Central Government em-
ployees. He also mentioned the matter
regarding the State Government employees,
As is well known, the various State Govern-
ments have given interim relief according to
their fiscal resouces and their own financial
conditions. If the State Governments come
forward to take loans from us for subsidising
or helping their employees, we would probab-
ty have beert happy to do that, but our own
fimancial condition does not permit us to do
things like that, So, we have told ail the
State Governmenis that they have to take
care of their own employees and that the
Central Govérnment would not be in a
position to come to their aid as far as this
particular position is concerned. Every
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State Government, whether it is in Punjab
or in Tamil Nadu or in Madhya Pradesh
or in any part of the country, will have to
find out resources to help its own employees,
It is not possible for the Central Govern-
ment to accept any responsibility in this
behalf,

Another puint raised by Shri Banerjee
was regarding the privy purses.  This matter
has been mentioned in the President’s
Address. The Goveirnment of india, through
the President, has reiterated its position and
resolves to abolish privy purses and princely
privileges. We will do so without fadl, We
shall do this as quickly as we can. But
there are certain aspects of this question
which will have 10 be carefully gone into
1o sec that those people who are opposed 10
this abolitivn do not again have a chance of
nullifying the will of the people  of this
country.

It s well known that one of the man
items that were before the people of India
was regarding the abolition of privy purses.
When the people have given such a massive
mandate in favour of abolition of privy
purses and princely prvileges, it 18 but
natural that the Government will take
action to abolish privy purses and privi-
leges  as  expeditiously asy  possible by
appropriate  constitulional  means. So,
the hon. Member should not harbour any
doubts about the seriousness and the will of
Government to abolish, these princely privi-
leges and privy purses,

Rcgarding Dethi Police, a settlement has
been Aarrived at and that settlement is being
implemented. I do not know whether any
departure from that settlement that has been
arrived at can be made at this juncture.

Shri Ram Narain Sharma mentioned
about the problem of mechanisation and
automation as far as it relates to the
question of employment.

SHRI S. M. BANERJEE : What about
the pensioners, about referring their case o
the Pay Commission 7

SHRI VIDYA CHARAN SHUKLA:
T made it clear in the Fourth Lok Satha
when a discussion was raised by Shri
Banerje¢e thet although it has mot been
specifically incfuded in the terms of referenoe
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of the Pay Commission, we expect that as
the Second Pay Commission made some
recommendations regarding the pemsioners
this Pay Commission also will give their
consideration to this question and make
some recommendations so that we can give
our attention to this probliem also.

Regarding mechanisation and automa-
tion, we will have to carefully balance the
needs of mechanisation and automation to
the efficiency, the cost of production as weil
as to the question of employment. This
balance will have to be struck by us while
we embark upon the great task of economic
regencration in our country.

The last point that was mentioned relat-
ing to the Supplementary Demands for
Grants before us was regarding the amend-
ment of the Constitution raised by my hon.
friend Shri B. R. Shukla. It has been
mentioned that this House is supreme and
this 1s alvo the stand of the Government
that the soveieign will of the people of India
as cxpressed through' this House is supreme
and it is possible for this Hoyse to amend
the Constitution in accordance with the
wishes of people. No other power can
steep this supreme will of the people. There-
fore, any hurdiess that come in the way of
taking away this right or any hurdles that
come in the way of excrcising the will of
the people through this l{ouse will have to
be removed. This is the resolve of the
Government and this is the policy of the
Government. So, 1 would say that the
hon. Member should not worry about this
particular aspect. If a Bill on the lines of
the Bill that was introduced by late Shri
Nath Pai is necessary, that kind of Bill can
8lso be thought of. But this matter will
have to be carefully examined before the
Government can decide what action has to
be taken in the maiter,

Sir, having replied to the main points
raised by the hon, Members, 1 wish to thank
them for taking part in the debate and
making valuable contribution. 1 would
request the House to vote for the Supple-
mentary Demands that I have put before the
House.

MR. CHAIRMAN : Now, I put Cut

D.S.G. (Gen), 1970-71 CHATTRA 4, 1993 (SAKA)  Appropriation Bill 146

Motion Nos. 1 and 2 moved by Shri Dinen
Bhattacharyya to the vote of the House,

The Cut Motions were put and negatived.

MR. CHAIRMAN : The question is :

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the order
paper be granted to the President to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1971, in
respect of the following demands
entered in the second column thereof—

Demand Nos. 1, 2, 4, 6, 7, 16, 17, 19,

21, 22, 25, 29, 30, 32 to
35, 37, 39, 43, 45, 48,
50 to 55, 57, 60 to 62,
68, 74, 76, 77, 19, B,
84, BS, 91, 92, 95, 99,
105, 108, 111, to 113,
115, 119, 127, 128, 134,
136 and 137.”

The motion was adopled.

16.43 brs.
APPROPRIATION BILL®, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : 1 beg to move for
leave to introduce & Bill to authorise pay-
ment and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the finan-
cial year 1970-71.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
out of the Consolidated Fund of India
for the services of the financial year
1970-71,"

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA :
T introducet the Bill.
Sir, I beg to movef :
“That the Bill to authorise payment

*published in OCazette of India Extraordinary, Part II, Section 2, dated 25,31,
tintroduced with the recommendation of the President.
$Moved with the regommendations of the President,
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and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1970-71, be taken into
consideration.”

MR, CHAIRMAN : The question is:

““That the Bill 10 authorise payment
and appropriation of certain further
sums from and out of the Consoliduted
Fund of India for the services of the
financial year 1970-71, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN : Now the question is :

“That clauses 2, 3, the Schedule,
clause 1, the Enacting Formula and the
Title stand part of the Bill."”

The motion was advpied.

Clauses 2, 3, the Schedule, Clause I,
the Enucting Formula amd the
Title were added to the Bill,

SHRI VIDYA CHARAN SHUKLA :
1 beg to move :
“That the Bill be passed.”

MR. CHAIRMAN : The question is :
*That the Bill be passed.”
The motion was adopted.

et

16.49 hrs.

GENERAL BUDGET, 1971-72
—GENERAL DISCUSSION

MR. CHAIRMAN : Now we take up
the General Discussion on the Budget
1971-72,

AN HON, MEMBER : There are only
ten minutes to 5. We may have the dis-
cussion tomorrow, Sir.

MR. CHAIRMAN : There is still pne
hour left,

st covreare sl (9eT) Wy
ofr s, gu A w2 Wi g § s
wrETgm?
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MR. CHAIRMAN : There is no ques-
tion of cut motions so far as the Geperal
Digcussion is concerned. Those who want
to speak may speak.

st wo Ao fararQt (3faw) : awmfy
wErew, S T ¥ A R gun, IR
G e I (G I B R E o
%, GTOAATGRZ FT GIAAN R GTo
FO W W, T A 704G F g A
¥ 11 99T a3 Rgaq § 0 faw weR
X M awE gRTX ArwA var 3 9w A
IFW ¥ a<E v fgar )

999 I AAMT ¢ WAPIAGAE Y
NI F) GE T F7 | THT & qvaey
% oz v aran ¢ fF gt gl @
wifgn | ag WY us e & faad WA
T g A AwA 2| Afew & 7y e
AT aEd g1 T T E
fom ool #Y e ) Aa8 @31 3T
2 Ty A gga egma w= faw
arft 1 Ay 9w aw W H ey
7 &, wraamme« qT TATA-TH -
oy Mfeqw @, T4 w6 20 F GATTAT-
¥z T qATH @A VI FIAT | @A
uF qifady & § o ag oifedt § gardd
frare qrrATY ¥1) agf faaw A &3
g & faog & o Wt A S A
¥ a7 358y miea) ¥ w2 W EA WAT
At A woom 3§ W woeTe
Aemamaiagy o § sghr g s
qfeers {92 §Y aygrar 9w, qfems a9
¥ wraTy I Fardt wret & | ww A &
¥g § fs 9 feelt wo® &1 SwgET A
AR wFd aw A 9T wg &
wrft & 1 oF O ofers BRI STAWH
fererr wrrar § 1 T aredRaw ar A,
7 &g four wrar § 1 i et s
wAg Y Ty § 5 wlor dor
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fferg | wito Y g gW WA §)
ot wfrers 428 § o 3T o dRee
et &, 9 teiww W el W oy §
WK a7 a% fo gamr wr S § &
T g gn o § ) g0 A A
ardY 2 5 ofsers dwex & ardt €=
e & o | AP ATT WEMA AT R,
faars & fag ow § @@ gW 83 § W

ag § gardl gufgr #1 A qfemw weee-
fwa § 3wy am ) ofevs  gozRfen &

g9 wq ax feaar mer @ 9% § wAw
#1% feara ow qegre & A fagr ) AW
Fga 5 aw o 7 22-24 708 wwar
INET TET AN F | WA 9% WY mew g
frst @ @ A 160 FAqT w0 F7
WTRT W X YR Al oy 1 S aw
RISF advg aw G & SEE W wwer
STAT 9 T § TEH B @ ag &
Tq aIg 48T # FEeEl AL & qfeww
A% H A g0 AT A & A A« W
g arwd aws ¥ agam A awy fy
#§ gg arg & wray & fF ard geed
# qfers T ¥ o faar 9w @@l
Wt ¢ geior § afeerw T &7, IR
Fellfam AT gW oART T W
W o & ifay | WF A oag oo
it & 5 o} § wad surer womr, W
ZOTT FOT TYAT EAA o FT T@T gWT
g ok Ig wtEy WA o ¥ 9Wd
PR gy T Fg WA F7 W A1)
afea ooft &Y garer a9 WTOT WA W
3aH Su H¢ T F T FT WIAW
wger 0. (W) it AR
qw der F wgr f IR WL g &1 N 3
v gAY W Y g v @ ) T
aff wrw wwar @ wei W A E A
aewrdt AT A § ar A i faw
wt @ Fft § ag A<, W qr @
a1 A gg A A QAR
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g, 98 g ez & fr ¥k o gErd
T 7 oferr @t # wweRfeT §
Iq¥ qreT w7 AW §Y gAY gy F
adf arlY g o

Q% ATAAIG GqEX : Q@ A W
arfex

st wo o frwrdt : w WA AR
FATAAF qrET QO At F A TEY
Ny AT 1 ax gafqe ¥ war fear anr?
TN T NE & Aw frar ooy 9%
g sy fear o ? Swwr 9
JHE A JTEY AT T XA A T Seyr
aridgaro g g fs g qud ¥ x
o % fr ofias dwT ¥ & =
gEAT AT H WY @wew
wedt g @ F19 FX IH w@ frar
ATY | ITEAT {FZY @Ud aA® | FW
FIAT & A IGF! TAAAE TF WA F A
RN GERI AT G YATH 9w, W
® arg ¥ FY @ F A9 Ay |

ot gage aewet (wadyr) ;TR
¥ & e e gt & ? et sreae
a¥2T &Y Feafrat fafrrdz @ o @t
Ty ary § ?

ot wo AT fawrd : W A Wk
el ag w19 1 ST Wy @
aforg

g v ag ¢ P faaht ofeew
weseferg § e i@ & 3T Ao
T & O e | ag ot qer 43 g &
Fefres @ a1 e g ® W,
wegfer ardt wiYe dae gfed gfaar &
mEE i A s et § Rard §
arer ¥ § Swrearfear ¥ O§ et
st % &, e vt Tew it & awl?
WT AT TEF FY agier @ Fisar amar
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[sft ®o aT0 foardl)
At T FETCw A g ofes e
¥ g O gueY axiewr T v wifyge
W O 7948 g7 § IAN! A9 w0
wifgw 1

30 are 7g § 5 sreae I H A
gt a% wagd & fga &1 @wy §, i
a% 7%! gfewrg 33 o1 sow §, oo
A * gfawrd & wd, Afgaaga
firar wirg fir ofeas dec & N w aw
Y SRR F1 I 1o fEur W | qT
¥ I KW AT FY grar feAl aw g
foar @ soeT ag Wt w3
HAGAATIHE ¥ T9LqT gH GO, oAy oW
g avely T &

st wo ao fowrdl : gewy aew,
WIgT AT, FITT AW, WTT A OF TwAT
#ifa? | ww wi wgwa ag ¢ fs
FaT-mr ¥ a1 afada # # aw
& oK ofere dwex ¥ At ¥ h Ay
e wrg

| AT A N grew @, g wroR
ammn § woft gt o fRw—wrzzrard
NAT @Y 98 58 @ ¥ 5 37%
M AR TR W & AR §,
¥ Ty §10 IFW ag N w7y e e
N H9y gl A Ayt w 06 fafreex
AT & ot agt #Y grew W guoh | @
SR ST O § wrgar § R oagt B
W e g ¥ 1@, aw A agr &
T GUT AW §, aom ad g
g e oiy g & o forar §—
fow o wgt wgfee gpo@ o), sw
wegfree aTeTe & e oY Ayt g g
Wit 3wk a2 fow ag FTwT agt g
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AR Ia s § A TYET gt W, 9
g A oy @ &1 wEw fag v
forsre §—3 = Pl €

¥ qq AT § 0F qEA AT FEAT
AT § —IT A Wrg A A, T
feet #) oYy difod, fomd W & g
g AFT 99N, #fFT a9 gt & a7
¥qW I31F | UE 99 & 9 qvwd v af
¢, o 3 woe #ee far fs oo @
&1 gy ufeary &7 i faw aqg &
B 3w AT STRTH A oama | gEw
e wTa awgT wIW IoF | g@fAw HY
frdzw § 5 ofers @32 ol STEdT
dwr—3h ofsws dvex & faars 7 g,
afiewr & gg 7€)y AT fF srzedtomRo
T Wrgotommwe wifsas § LFY 430
%3 | gy Iwiifeaes 8, s=%y 3w
R &Y, % gre & w ayfey, fraw A
¥ &7 AAGRZ WSH qE & WAT GH |
19 IAHT OF F¥T Aq0L A AT, AN wrg
# e &1 & 73 | afey W daw
mor{qaqﬂ’cmmotﬂ’o!{ﬂo SrfEa
% g9 57 owm Wy e B faa N
farke w1 Wiy ordifcrn @t A @
& wifas a7 ard §, ot Feafa & wrawy
¥ IR syt o W aTg & S
gg 1T wuw F gy WA §)

17 brs.

o d oy & weark & WL
wfy € §— gk AT woh & oY JEer
gox foar & oie & Y Ik faremw Al
g1 ¥few ow e & fawrw e j—
et gz mft g wifien, sfafirgu
e g wfgg | o umd agt g
i gt &) oF TR W gy g d
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o 3w At mw o B A qedr
fraral ®Y sty 3 quelt , A v
§afew %1 &< §, aw Y g7 NF Agh
1w ¥ fowd wogwe 3w § @
wgh & 1 O grevy F O agy wrweAr
Fh! g ot §, Afww F@d T A
whrartay gfve afy i § & oo aww
axa § f g wAmgAwHe &) g AW
AT T AR, @ § @ AA-OrgArEHe
it | faad am & gaR, v g,
o &} a1 200 uFT wrtw §, IEE! FW
wifay sfeq 398 99 ©F THEIHE
gfaz gar arfer ) qfae o gfe g
A FT, IAAT GfAAt ¥ gr a4 )
gfez 7 47 3=E) A7 frar o ) e
Afsre gred A 799 ¢ I9H 0w arfem
§ a7 2 arnfar @ oAH oY arfer § @g
& FE FHFL JTAT & I IH OFGATY-
#e foar gor & avow ag o a9 wr A
FIVTAW WY A L oAT WA
T~y Ararfe ¢, @9 g WA & @AY
ag oifew g mfey v dle T ¥ e
agy 7 g7 @1 feT w9 UF a1d@ T
#ifwo fagk dara AT § 1 wg wré
T FY, At L Ay ARd W), A
at #1 g% § wewe @ar & fe gaw
¥z WX, 399 wuwr fod, a9 ) faar
fad, 37T TamETE ) AR ¥ w=E A
R g 9% | {T UK A% WIH AL § AR
ot & fan w1 owar A &1 WX
T ¥ o arwa f, TaT T HTFR
1 & o) uw ara g e ¢ f6 faad

prludeg §wgaw & fom wmd, oF

% £ WA ¥ S A, AT FH FTCER
¥ fog ord, ar % ¥ A ard Afww
ot vk garh wrd mmafafads
R g ¥ eMfer | g T
# fowr, e, aRFmd WK
g ot orh R ot wIC
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HOA FUT A | G T A H oy ar
fet #Yf ft wofar f a@ o ¥
wufag & amgar ¢ e woee W fma
W A ¥ fawgw are g7 gy 1 AT
aoa ¥ A ag & 5 ow mfe
form %7 9z w3 @ § SwwT Tz arelt Tar
A 4 aweIE ¥ g TR S
¥ | g9 o) gATYATE & WX IT GWAQA §
fis famer dz wear & I@%T @ WL A
HYET gAAT § A FG @A w7 gre
& fagsr ¥ arelt § SasT A ¥T AT
o, 3a% fag w9€ &7 gaw @ AR
Iud fag wx w1 wEm wwmAT @)
Frr it vt ga afeard et gt € o8
N OF gT aF 74T @ W arwy faAw
wﬁ:ﬁﬁﬁ?ﬁ!m’rﬁﬂ gfawrd
|

ot agr w€ fww A war §
AfFa cowT qaee 98 78 & o w oft
AqTT %9 A qEY | AfET & oF a@
FY AT WTAFT a7 fammar wgan g &%
frmwmr s aer wr &) dow ¥ gwo
et ufraart frar @ s forad ot we
frarei o3 @ 3 W g2 feg e § | dfew
& qwwar g tefeuforn & aw @
¥ AT AT Jiw owrar W § W
gk feam § o ag § f feamil
#Y grova agar vt 1 o€ & wwfed 9w
T EEY IR, THFTAH TTHRA dug
WX gT atg & d%@ W W wIfEy )
#3r wrer & 6w Y et Y w0
ot gw § gn Al & ag wme fear
& fir vt aret gy woeft ot & @
&Y 7relt graa wegy aaa Afew o
O AT giee F adT @ ag ot
¥ qro Wl 1w afy g9 [T gE AR
RN @muer a2 & fwda add
oo A e ¥ P & fr g 5@



115 D.S.G. (Gen ),

[ofY wo aTo forwrdt]

SHTC FT W FT T T aTT A G4
1 ¥ o pEATY §, At AT R g
qTT FOTT AT AT FATX FARATg AT & A
@ J@ { gurwArg A WA | q@T 97
AT FgA & WYX WA FH TgT 9X HIAA
geuw Y a7 sfgs o Ay s
Ngrarm & vy #, 7w g o
Tt 9T wod wifews qwgs @ e
frt Y fer v o fewow 77 St &
fy arertg aaTe) | Ayt ¥ AN q@
THOT ¥ F18 vATry A ¥, IANY ATAL
g guvt wifev Afss wmg & A9
g e g At} fr frav ¥
a wER B, Aifw w7 g @, IR
AT gre oY fred A A sy T
¥ gy Y W greA @ T WUA
g 7 fear o ) ? fasr oot A 0w
fram 2, ¥ 3 frame ofae # o B
gafan & gardt fagiwadra a7 ot amed
F1AoA qet & AT W HTET AT
TAAFT & 2977 4 WIFTIH AW F
e FEw Y Adr, czray faag fr 2gra
¥ SR WY g E

! wew fagrdt AR (vt
¥ foart & T & STy v T B 7

s wo Ao fawrd  Fwrhl vwow
g fr gt ol & qra mwifas gfaw
Tl wfe W ag wfedipe afve @
wifgr, g afcar ot gfaz aft aror
ag gwm fraly e @1 3% fear @
9 WL IR AT B @l IEEY wW
Lacil il

gafem @ amer At ok & faw
s AEEE &1 e femrar s g
¥ ew% A U9 ) T9EF 9§ dug
21 faar § oY g wga s~y ww frar @
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I &q7 &7k ey Y & wor 8 QU
fear &) 5fer O o a0 ¥ &Rt
ey AfE Frara & § 9T a9 qweT
AT WAL 3T O EART v At gEt
Zgq7, gAerg s v fF gr oy ¥
¥ ® & 51 g gHn g feara ar
23 &, fog Y 3% T 39 &7 W AR
Far faar Arg famk dnog & 7 9 A€
ara fr T T AR g § g
T A A N qE 0F vy WA A
gt | xafAo sraegsAr €7 A 41 § fF
o A WY Iz W gArd TR fEar
FT AT A UTET SGTA T |

IMAA TITA X AAAGT A1 A
T FTOF A AT g2 7 HAW AW
5 sftr w7 qzary 7 fear g ) |
FHIT T FZ4TIT FT AW A AFTA T
AT T @I AMAM TW oA w1 fawr A
s ffew

AT A% STT4” 4T GfewE qHET WY
aaa g sfev @ fr ofem AT we
TSGT TR FTNE A 37 R\ ATANg
afwg AT 39 7 AMT §9g7 AMYY e
¥ Agar 2 & g @ qv NIRaE
§97 OO TR KT L AT 3§ W A9
sewmgw dfag | & auwar g ﬁ‘-!‘g‘ﬁ'i
A AT ¢ fa=we & mgww Ay gmy fe
TEAT dWT W e W g
sYerew &A1 wrfey W @@ wifed
“fe ofers dve # gu ogr T A
g ET | @R W Ty el quigy
F1 oY &Y femret &% qaw & amd @i
FAT &W ThY g ofedw FweT ¥ @t
AT N A § FATATGA: Wl wR
FOAQE A g oA kW @K ag
EHITT T qU A g "9 4
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SHRI SAROJ MUKERIJEE (Kaiwa) :
At the very outsel, on behalf of the Com-
munist Party of India (Marxist) 1 oppose,
the basic policies from which the Budget
provision and various items of the budget
placed here emanatg, because the basic
policy of the Government of India today
as expressed in the Budget is to develop a
capitalist economy, and a capitalist economy
is a crisis-ridden economy. The leaders of
the Congress Party including Mrs, Gandhi
profess day and night that they are building
socialism in India, but there 18 not a single
element of socialism in thc Budget, The
main principle of the Budget is to see that
the rich become richer and the poor become
poorer.  This s the main pohicy on  which
everythirg cmanates, This 15 why the
Indian econmny s on the verge of ruina-
tion today, and on this crisis-ridden cconomy
the hon. Finunce Minster expects the
development of sanous aspects  of  the
country’s ecoaomy and he is exploring the
possibility of a growing economy. He has
painted a rosy picture of the last one year,
He hasy said that thev (. O. 1. have done
many things and that they will do many
more thungs in  future, but actually the
picture 1s quite contrary. We have seen
that ar least for the last one year unemploy-
ment has grown, factories have been closed
and deficit Budget is continuing,

He has put before us an over-all  deficit
of Rs. 240 crores 1n this mtenm  Budger.
This is not all,  He hdas said that thete will
be increased Reserve Bank credit, but we
know that without adequate resources 1f the
bank credst is increased, there will be further
deficit.

Therefore the rcal deficit will be much
more than Rs. 240 crores which mcans more
inflation and soaring prices. The price of
easential commodities, barring one or two,
is soaring up cvery day. People throught
out India are suffering because of the risc in
prices. The Finance Minister said that they
have not taxed the people this time but they
have in mind to take into account the
mainstay, ie., the power to raisc more
resourpes. ‘That means that in the Budget
which will be presented in May therc will be
taxation proposals. People will be taxed. You
cannot gef resources outside the plan. Only
by taxation you will have to raise the
resources. We have seen that during the
inst 23 years they have beon taxing the poor
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and not the rich. Whataver taxes have been
put on the rich have sometime been
evaded, and at other times they had been
exempted. That seems to be their main
policy.

He has rebuked the State Governments
and blamed them for their increasing over,
drafts on the Reserve Bank. He has put
the responsibility on them. We say that the
State Governments arc not tresponsible for
this. It is the fiscal policy of the Céntral
Government which puts the State Govern-
ments in this plight. The price policy and
the fiscal policy of the Central Government
compel the State Governments to run into
deficit and their cconomic position also
deteriorates. This way, the economic posi-
tion of India is fast deteriorating. That is
why our party has demanded, we demand—
even now in the Lok Sabha and outside also
thal the $tates must have more power, that
they must have 75 per cent of the revenues
collected by the Centre in that State. [
mean 75 per cent of the Central taxes such
as the Corporation Tax, Income Tax etc.
wluch are collected in that State and the
balance of 25 per cent will remain with the
Centre. The Constitutinn should be amended
to give effect this proposal, If the Ceniral
Government is keen on the development of
the Siate they can do this because they have
gol two thirds majority and they can change
Constitution so that the States can be placed
in a better financial position. 25 per cent
of the Central revenues are enough for the
Central Government to discharge their
responsibility regarding defence, foreign
affairs, commurications etc.

No new policy has been enunciated in
the Budget. The old policy continues. He
has painted a rosy picture, the real position
has not been stated by him. Take for
example uncmplovment. We have got a
back log of 78 million unemployed, Annu-
ally 50 lakhs of persons are added to this
number. The hon. Minister said that their
aim was (o provide employment 1o atleast
one person per family and that they have
already sanctioned Rs. 50 crores for this
purpose. This a fantastic proposal. There
are 11 crores of families in India and if you
give employment to onc man per family,
how long it will take to cover all the unem-
ployed ? Morcover factorics are closed ;
number of retrenched works and employees
are increasing day by day. For example,
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[Shri Saroj Mukegjee]
in West Bengal, there were 200 factories
closed during the UF regime. The UF
regime helped to open 39 factories. But
during the ome year’s President's rule,
the total number of closed mills and
factories has risen to 400. Similarly in
Andhra, Kerala, Punjab, Delhi, Bombay,
everywhere, the factories are getting
closed. What has been the result ? The
result has been that millions of workers
are without jobs ; their familics arc on the
verge of ruin faced with starvation and
hunger., To remedy this, nothing is being
done,

It was said that we are getting towards
developing economy. No. That is not the
the sign of a developing economy. It is a
retrograde oconomy. The workers are on
the verge of ruin. The unemployed arc not
getting jobs.  Millions of people arc getting
unemployed day by day. Their policy is
utterances of sweet words, nice talks and so
on, on the one hand. And on the other of
repressing the people. Sweet words, very
nice words, are uttered by our Prime Minis-
ter.

AN HON. MEMBER : Vote-catching.

SHRI SAROJ MUKERJEE : Not vote-
catching. They want to bluff the people.
Our Chavanji, Shrimati Indiraji —they are
all uttering sweet words, very mice words,
but when the people fight for their employ-
ment, when the people fight for their rights
they repress them. You will then sec her
“*Rakshasi Murti”, as we see in Bengal. The
Prime Minister is playing there the role of a
demoness ; the military, thc CRP and the
BSF are there. Do they think that Bengal
is a colony of the Government of India ?
Military rule is there. Why ? For nearly
two months, military rule is there. Still,
they are not able to maintain law and
order. Vice-Chancellors and other respected
leaders are being killed, but no enquiry is
being made., The Local people say ‘“‘we
have scen who are the killers but for fear
of life we camnot telll their names."”
Because higher police officers and others
are in league with goondas, murderers and
assagsins, There is a big high-level conspi-
racy ; high-level plotiers are there, They
ave doing this, the killing of comrades. It
is with a heavy heart jhat we have come

bere, We have logt 230 comrades of our
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party during the President’s rule, The
other parties members, youths and general
people, are also being killed ; this number
is nearly a hundred. All this is killing
designed by high-level conspirators who are
league with the Government of India.

Therefore, we say that during the Presi-
dent's rule law and order has very much
deteriorated. It is not being maintained
anywhere. The people are always panicky ;
always living in fear of being assassinated
and all that. On the one hand, they are
uttering sweet words and, on the other,
when the people fight for their rights, they
give them buliets. They arckilling them.
Terrible repression is there. That is why
we demand that when you pass the budget,
you must assure us that military 15 with-
drawn immediately ; that the CRP is with-
drawn from West Bengal immediately. Why
Bengal only 7 Kerala, Andhra, -every-
where—they would not tolerate this. Fven
after the election in Miryalguden, in the
Telengana arca of Andhra Pradesh, where
our represenlative has been clected, the
zamindars have killed two or three hisans
there. 40 persons in Kerala have been
killed by the armed forces, Therefore, we
say that the writting on the wall must be
read. The Government of India, the present
leaders, should read 1t.

With the military for 16 years, Last
Pakistan was being ruled but the people
threw out the military rule and stood on
their own legs. By the strength of the
military, the British regime could not curb
or suppress us. The Congress regime some-
times could not suppress us.  But Shrimati
Indira Gandhi's Government, Chavanji's,
Government, now wants to do the same and
through military and the CRP they want to
suppress the democratic movement. Really,

they are suppressing democracy.

Where the people are fighting for their
democratic rights, they are sending the
military. Why ? Why are they afraid of the
people 7 You see they are not functioning
even the Parliamentary Democracy, There, in
West Beagal, through an election the ULF
has got & majority. 123 members belong tn
the ULP. The normal procedure should
have been that the leadet of that front, Shri
Jyoti Basu, shouid have been called. Had
he failed to form & Government, Shri Bjoy
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Singh Nahar, of the second biggest party
should have been called. People should seg
that parliamentary democracy is l‘unmionﬁ'l\,.
But instead of doing that, they are conspi-
ring with Muslim League and others, acting
from behind the scenes and pulling strings
and all that, Now, they are combining all
sorts of forces—the CPI, other erstwhile
leftists, the Muslim League and sa on, —so
that the real representatives of the people
who arc really in & majority cannot come to
power.

In ather Stales, this is not don¢e. When
there 1» hope or expeciation that the ruling
Congress may tule, they call their men even
i they ate in a minority, as we have seen
i Bihar and Oricsa. This s not the real
functioning of parhamentary democracy.

Ow demand will ke, open factories and
gnne aredit to small and muddle factory-
owners That 15 not bemg done. Mr.
Chavan sard in the budget speech that credit
supply is increasing and many new branches
have been opened for issumg credit.  But he
has not mentioned to whom credit 1 paid,
whether 1t v paid to millionaires or to poor
peasants and poor and middle factory-
ow1eis.  So far as we know, not a sipgle
puor factory-owner or small and middle
factory-owner or poor peasant has got any
credit facilities after bank namnonalisation.
We supported bank nationalisation because
it was a progressine measure, But after
that, they ought to have taken some
measures, Hut they have not done it
During the past seven months, they have not
done anything. This % why 1 say only
nationalisation of banks will not do.
Credit should be given to the smaller and
middle factory-owners, poor and middle
peasants and to cotlage industries, As you
know, four million familics depend on the
handloom industry, but throughout Iadia,
the handloom industry is on the brink of
disaster. No small-scale handloom factory
has got any credit from the nationalised
banks.

Another progressive measures is the
abolition of privy purses. I do know
why Chavanii and Indiraji never say,
“Ws would not pay any comensation.
We have got a huge majerity. We will
change the Constijution sad delete the
provigion for payment of compensation.”
For sa many long years, they have bem
Wting Ra 3 qore every yeer. Now
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you want to give 20 times that amount—
Rs. 100 crores—to the princes by way
of compensation, If Rs. 100 crores are
kept as a fixed deposit in a bank, they
wilt get Rs. 8 crores per year, instead of
Rs. 5 crores they are now getting !
What a fantastic progressive measure they
have taken ! They should annpunce, “We
will change the provisions of the
Congtitution. We will not give any com-
pensation.”

Then, why should there be an increase
of Rs. 65 crores in the defence budget ?
India has got a glorious anti-imperialist
tradition. We do not know who is going to
wage & war against us. What s the use of
increasing defence expenditure ? In the
Economic Times of 27th or 28th February,
we saw & small news item that from the
State-owned fertiliser factory in Kerala,
Government of India has sent fertilisers to
South Vietnam for a few thousand dollars.
India has got a glorious anti-imperialist
tradition. Why should we help South
Vietnam against North Vietnam by sending
them fertilisors for just a few thousand
dollars ? We must condemn this. If this is
not & fact, our leaders muyst say that this is
not & fact. But the news has appeared in
the Economic Times. We¢ do not know why
defence expenditure should be increased.
We do not know why we should help
South Vietnam, when we have no trading
with North Vietnam. India has got a
glorious anti-imperialist tradition. You ar:
besmcaring our glorious past by doing these
things. We think that with ail these
policies, you cannot immprove our economy.
The whole thing should be changed basically.
We tell our Government that unless and
until the basic policy is changed, nothing
can be done and our economy cannot be im-
proved.

SHRI M. B. RANA (Broach) : Sir, [
rise to support the budget presented by the
hon. Finance Minister. To quote his own
words : '

“QOur task now is to reassess the en-
tire range of our policies so as to give
them a sharp focus of effectivencss,
to translate these policies into concrete
programmes of action and to implement
these programmes With speed and
deteymination. Only so can we accele-
rate the process of growth, reduce dise
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parties in income, wealth and economic
power, generate employment ont 3 mas-
sive scale and avoid pressures on prices
or balance of payments of the kind
which gencrate internal tensions and is-
crease our dependence om external
credits."

I hope and pray that our next budget
also will be of the same type in May and
there will be no tax proposals for anyone of
us,

The main problem before us is employ-
ment. Quoting his own speech .

“By far the most urgent problem
that needs our whole-hearted attention
is the problem of unemplioyment .. There
can be no question that poverty and un-
employment cannot be eradicated with-
out a sustained process of growth. But
there are scveral ways of achieving
growth ; and we have to seek out these
which make the maximum impact on un-
employment and masy poverty.”

Most probably it is the mental attitude
of the people of India which is responsuble
to some extent for unemployment here,
Usually in India there is one bread-carner
in the house and there are five or six de-
pendents of that bread-earner. In UK and
other advanced countries everyone who is
above the age of eighteen tries to make a
lving. If we change our attitude on that
basis I am sure we shafll get much more
employment.

Government are doing their best to remove
or at least reduce unemployment. Public
Sector Undertaking is an institution which is
created mostly to got rid of unemployment.
They employ a large number al people even
at the cost of making losses, as mentioned
by our colleague, Shri Tiwari. Even though
they incur losses, they help to a large extent
in solving the problem of unemployment,
While I was the Chairman of the Committee
on Public Undertakings I suggested to the
public undertakings that they should give
grester emphasis to this aspect and that they
shoald provide the people with land and
know-how so that we can reduce unemploy-
ment.

Coming to the elections, there was g
Grynd Alliatce of the Syndicate, the Jag
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Sangh and the Swatantra Party. The Grand
Alliance thought they had a very glorious
future before them but they ended in shame
at the end of the polls. People thought
that this Grand Alliance should not be given
any support. Here I am reminded of the
Portuguese people, As stated by Mr. Otto
Rothfeld in his book, the Portuguese wanted
to contest with the British Empire where the
sun never sets for the supremacy in India,
But they went down as & nation of cooks
and musicians. This is the position of the
Grand Alliance in Gujarat now. They start-
ed with the hope of capturing all the 24
seats in Gujarat. They have been able to
secure only Il, losing 13. So the Grand
Alliaoce has failed, as far as the poll in
Gujarat is concerned.

They hoped to return in a vast majority
in this House, They have rcturned only
11 from Gujarat ad five from the rest of
India, That is their strength, Their posi-
tion is somewhere i that corner, fifth or
sixth. They promised everything but they
will not be able to do anything in this
House in spite senior people ke Shri
Mishra coming to this House.

SHRI ATAL BIHARI VAJPAYEE : Is

he speaking on the Budget or on the grand
alliance ?

MR. CHAIRMAN : That is part of the
Budget discussion,

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Your corpus jtself is an
alliance,

SHRI M. B. RANA : The Budget has
put stress on  the abolition of poverty and
the programme for tackling the probiem of
vunemployment and irrigation. I am glad
that the problem of irrigation is tackled,
In Qujarat we have & very big problem of
Narmada Project which is the lifeline for the
whole of Gujarat, nut only of Gujarat but
of Kutch and Scuth Rajasthan, This
Narmada Project has to be taken imnto con-
sideration. I am giad to know that the
Madhya Pradesh attitude is now gradoaily
changing towards a compromise, It is our
own Government of Gujarat which is reftl-
ing tp come t0 any termip with the Madhya
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Pradesh Government. If they come to
some settlement, I am sure that problem can
be solved in no time.

Then, there is the drinking water pro-
blem which has to be tackled in our parts.
There are tanks in all the villages which
require to be deepened. Therc arc small
rivers which require to be bunded. If these
things are done, I am sure, the problem
of drinking water would be solved in no
time.

Besides the Narmada Project there is the
flood and earthquake problem in Broach
District to which 1 belong. We had floods
m 1968, earthquake in 1969 and another
flood in 1970 with the result that the whole
district is now shaken up. Outof 12,000
houses in Broach nearly 9,000 are cracked
up ; they are not worth living in. These
problems have to be solved sooner or
later,

The flood problem can be solved by
small dams and by breaking the rivers.
Broach was one of the biggest ports not
only in India but in Asia. In the days of the
vevptian PHARAOHS the Dacca mulmul
which cuvered the Fgyptian mummics was
sent through the port of Broach by inter-
national boats. But now it has silted up so
much that not even small boals can come
in the Broach Port. The whole coastline of
Gujarat which is nearly 1,000 miles long has
several possibilities of bringing up good
ports. Broach and Dahcj are two ports
that can be developed 1o a great extent. If
we develop these and other ports, [ am sure,
we shall be able to do a good deal of work
for Gujarat.

There are many things which have to be
tackled in time. Unemployment, imrigation
and many other problems of India are there.
I am sure, with the help of Government
and with the help of the Opposition which,
1 hope, will change its attitude and not
adopt a negative attitude which they used to
adopt in the Fourth Lok Sabha—they have
%is0 made some promises to the electorate
and they have to fulfil their promises ; by
this negative attitude which they adopt to-
wards this Government, they will not be
“able to fulfil their own promises—we shall
be able to tackle all the problems of India
very soon.

SHRI SURENDRA MOHANTY
(Kendrapaga) : M. Chairman, at the outset

CHAITRA 4, 1893 (S4KA)

D.G.A 166

1 should like to preface my remarks on the
Budget by congratulating the Finance Minis-
ter for the massive majority which his party
has obtained in the last general clections
under the leadership of Shrimati Indira
Gandhi. But I would only humbly submit
that the Government should not gloat over
this situation day in and day out. In the
President’s Address we had told that the
Congress Party had attained a majority. In
the Budget it has been repeated. I would
only submit that this victory is an occasion
for self-introspection, for quiet thinking and
for a pledge to implement the garibl hatao
programme which the Congress Party had
given out to the masses.

Having said so, I had expected that in
this Budget there would not be generalised
features and vague intentions. It was expected
that the Finance Minister will spell out some
concrete programmes as to how he is going
to implement the various assurances,

In that context, I would like to invite the
atiention of the House to the aspect of
employment. The hon. Finance Minister
has repeated an old scheme of providing
Rs. 50 crores for giving employment to each
wage earner in a family. The hon. Finance
Minister is intelligent enough to note that
Rs. 50 crores is a mere pittance, a drop in
the ocean. We thought it to be a political
gimmick when this employment programme
had been spelt out about six months ago.
This is no new programme that has been
spelt out in the Budget Speech of the hon.
Finance Minister. I think, long before this
election, this programme had been spelt out
as an immediate measure, as an urgent
measure, f{o tackle the wnemployment
problem.

Now, this Rs. 50 crores programme is
going 1o spread over 4000 blocks with the
target of providing Rs. 100 per menth to
every wage carner in a family, We had
expected that the Government of Jndia
should have in the meantime identified
the districts, identified the blocks, in
which the programme is going to be imple-
mented. But what 1 understand from the
Budget Speech of the hon. Finance Minister
is that the State Government have
been asked to formulate the achemes.
Now this will go on between (he
Government of India and the State Governe
ments, If I am not pessimistic emough, it
is going to be in the doldrums, Even out of
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this dmount of Rs. 50 crores, according to
my reckoning, at least one-third will go
towards the adminisirative cost. 1If Rs, 16
¢rores are earmarked for the adminiserative
cost dlone. the only persons who will benefit
under this employment schéme is cither a
Secretary or a Deputy Secretary and hordes
of other aiministration staff, and not the
poor rural people for whom this programme
is ostensibly meant.

We were told that there were speciaf
development schemes for 45 districts. This
was another the schemes which had been
spelt out by the Government of India to
urgently tackle the developmeni problem in
the rural arcas. These development agencics
which will address themselves to the aspect of
agriculture, irrigation, etc. a¢ nothing new.
They were there in the Plans and 1t was for
the Finance Minister to have made an honest
assessment of the situation and to have told
us how thess development agencies or, as a
matter of fact, for that this Rs. 50 crores
schemes is going to mitigate the hardships in
the rural sector.

T would like to invite the attention of
this House to another aspect of the mitier.
it is not the uncmployment problem m the
rural sector that is so much facing us. But
what is staring at us today 15 the problem of
unemployent in the urban sector. It has
been fashionable of late to say that unemp-
Joyment is not confined to urban sector
alone. There is a refusal to recognise the
agonies of the educa‘ed unemployed. With
all humility, I would submit that uncducated
person is never unemployed.

Supposc a man runs a tea shop or a
pan shop. He engages five other persons
and a cultivator who is uneducated main-
tains a whole famuly. But that is not the
case in the case of the educated unomployed.

According to  published figures, till
October 1970 we had educated unemployed
in this country to the order of about 4
million, It is surprising that a responsidfe
Government headod by Mr. Chavan and a
socialist Hke Shrimati Indita Gandhi should
have remained sifeat over the priblem of
educated unempioyed. With all emphasis
at my commiand, I would like tw submit
that gnemployment of & gtowing population
is the greatcst damger t0 & sodidlist demo-
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cracy that we profess to bring about through
the ballot box,

Sir, there s another aspect to which 1
would like to invite the attention of this
House. The Finance Minister has sought
to assure us that the price situation in the
country i> rogistering downward trend. If
1 remember correctly, according to him,
though the price index has registered an up-
ward trend i the case of manufactured
articles and the cost of living index has gone
up, the food prices have gone down to the
order of 6 10 7 per cent. While it may be
true of wheat, 1 should inform the Finance
Minister that the casc is chactly the opposite
in the case of rice. Sir, I comuc front a
rice-growing and rice-cating area and 1 tell
you that the rice price has gone up fantasti.
cally high in spite of the green Revolution
about which the Government v boasting so
much. Having said so, | would urge upon
the Government to huild up enough buffer
rice stocks so that the ricc-cating population
18 not Ieft to the merey of the corrupt hoar-
ders  And ia that context, 1 would lrhe o
know ay fo what has happened to state-
trading in foodgrains of which so much had
been said in the Bombay session ! the Ail
India Congress Committee and which forms
su important a part and so important a plan
of the socialistic programme of the Cengress
headed by Shrimati Indita Gandhi. 1 hope,
Sir, Government owe an answer to this
Housc on this very wvital pomnt because, in
spite of the increased foodgrains production,
the prices are also increasing and they arc
running a most on parallel lines which are
going to meet nowhere.

Sir, the time being very short, 1 would
like to dwell on another important aspect,
which, according to me, is the only aspect
of the Central Budget today and that is the
devolution of finances to the States. |
would request the hon. Finance Minister
that he would be kind enough to furnish us
with a statement of indices regarding Central
investraont in various States in the different
sectors of our economy. The figures are
jumbled up in the Demands for Grants in
this Budget and unless one is adept enough,
ome cannot immedjately find the various
kinds of State Grants and Special Grants,
etc., which are being given to the different
States. My grievance is that as we proceed
ih our pisnning, we are procéeding wot to-
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wards social equality but towards social
inequality and political inquity. Socialism
does not cnly mean removal of disparity
between & citizen and a citizen ; between a
class of men and a class of men but also
between States and States. There arc under-
developed States. There are aeveloped
States, There are some  States for whom it
is a perpetual and eternal problem as to how
thelr non-Plan cxpenditure is 10 bé met or
even how to meet their administrative costs
and there arc States which gencrate suffi-
cient surpluses for implementing their
Plans. Therefore, Sir, in this context, any res-
ponsible Finance Minister has to review and
cxamine this Central Budget, the central
problem of which is, according to me, the
devolution of Central Finances to the
States.

Whan our Constitution Assembly was
seized of tins question, the issue was very
limited.

The 1ssue was devolution of Central
Finances 10 the States according (o Art. 280
of the Constitution, which had contemplated
that there would be & Finance Commission
a quinquinnial affairs, which would make
awards from tume w0 time to State Govern-
ments 10 meet their temporary liabilitics,

When the Consttuent Assembly had
framed Art. 280 of the Constitution, the con-
cept of the Plan had not come into existence.
But, in the given context of today, it is the
Plan and the Plan alone, which has trans-
cended all the limited horizons of Art. 280.
And, today, when we are confronted with a
situation in with there are some States which
have to depend upon the Central loan for
meeting their aaministrative expenditure, it
will be for the Finance Minister, to tell us
as to how those States are going to tackle
with their problems of planned development
and growth. And, if, in those States, ano-
mosities grow, bitterncss increase ; and pose
& challenge to our nation, then, certainly, the
responsibility squarely will rest on the
shoulders of the Finance Minister.

Sir, in this context, 1 would like to
remind you of oune point. When Shri Yidya
Charan Shukla was replying to the Debatc
on the Suppiementary Demands he said that
such Swates which want to give increased
Déarness Allowance can Jook to the Centre
for joans, T was almost tempted to
sk him ! How thise lpans are going to be
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serviced by the State Governments ? There
are States like Orissa which have received
huge loans from the Government of India.
In servicing those loans, all the Grants and
the Special Grants which they have been
receiving, are being consumed. Therefore,
the issuc today is, as to what radical
measures the Government of India can
evolve, for the devolution of the finances to
States ke Omssa for the planned progress.

In this context, 1 find that the Special
Grants which the Government of India had
been giving are registering today diminishing
return. We find that the non-plan Grants
are on the dwindle and we would like to
koow from the hon. Finance Minister as to
what it is that has necesssitated this
situation.

For instance, in the Revised Budget, the
non-Plan Grants were of the order of
Rs. 141.83 crores. In 1971-72, it has been
reduced to Rs. 136,87 crores. Whereas this
reduction may not mean anything to richer
and more resourceful States, certainly, it is
going to mean a great hardship for States
like Orissa, Madhya Pradesh, Rajasthan and
Assam, There is another aspect. In the
scheme of Central assistance to the States,
70 per cent component of this is loan ‘and
30 per cent is grant. Variations are made
in case of certain States like Assam,
Nagaland, Jammu and Kashmir, ete., where
the position is exactly reversed. The ratio
or the component of loan there js 10 per cent
whereas the grant is 90 per cent, If a
rational classification is made, 1 do not see
why any difference should be made in case of
States like Orissa. If Assam can get 10 per
cent Juan and 90 per cent grant, certainly it
is for the Government of India to give an
answer as (o why similarly placed, and
underdeveloped States, in Similar situations,
should not get that same consideration.
I do not wish tn join issuc with the
Government of India at this moment on
this point, because the subject requires
more detailed examination. But at this
stage, 1 would only make a humble plea to
the hon. Finance Minister that he should see
that more redical measures are evolved so
that under-developed States do not suffer
from any handicap and do not recede to the
backwaters of siagnation.

With these words, 1 commend the budget
for the consideration of the House,



m Genl. Budger &

o forr me fom (F97) : swfa
g, gt fawr welt Yt X e
o w ¥ 7 &7 I A g e A
e mr S i ar T &
wer & wrm st g dfew faw
Toe ¥ #Y v deq w@r T orav oy,
aY Y T ¢, ¥W AT ) 7AW & Mg
& du< Al g1 guTw AT & ar frel
o 8w &7 qUE g qg I AW ® arfaw
FTAHA FT OF Gha FAT § | g
frg wifgw AR R AFT W GgAT
wrgaT § = fewe omar wgay &, @
v w A ¥ gt wfge a1 faw
TRANIGAIT @I o5
wa Y ag § Fr oA @ H qww w0
Y F1 qrawT f5ar § IQATT FY A
Qo W & fog & fazza swar
agat § fo g0 T & A3 wifgw
THTH B AR 97 ¥ ) F7@r 7 ek
et @ Wl gAR IR IER Wg A
# g afft 31 gw ag sy W%
vy T FIawa & f& wmar & 19Q
g 99E $0¥ syar W frar g WR
wr¢ 399 A TIAT § 1 3g swrw g
waar 1 A8 fowr &) N fama s
q g aaT frar § st 9 Fasirerey
o 8§ 9w fammw whkoem
ATAT WY AT WY U FA aAveT 4
e AT o § Ay A am
&I § W QT ¥R ¥ fAT Fer aoit
AT N g F g Wy ¥ f
wites fawar fad, 70T &1 gy Ig
g, T8 e Fard ¥ araw qdd, 0
st wr § aawY g9 N avar oA
g arA At €)1 oF D A
o oo & & 1 Afr arrare ¥ A vy
W NEAC ey g ¥ E R
ww g ¥ e e ff wdy uy
%mgwﬁig’dﬁrﬁﬁi L
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®Y g ¥ wgt worrAr wrgr, g ofrrfasy
} oW ¥ fem ATE & TAOTAT ArgT, XN
w9 IR | g & e Sl
¥ arx & et T ww yEY §, wAw R
sToe demar wifge | g A aea
are ¥ IEW aTAT ¥ 91 HrER I8 &
MY TTHTT I7 T F7T A T T
B 1 vuwT a7 AT § B g oA AT
¥ a9 O TR ¥ A7 oF G99
F 9T § 1 9wt ww frdg AW
AR Frdg a7 w7 wod €7 ¥ TER W
¥ ¥ 9T FIRA FIAT ATZA § 1 AT BT
W WA 9 WX ST YA @ A8
F AFAY Y, IAFY A@F g AAAT T W
&7 gt & qrg IwT fam & qFAT
oY wat o fafem &, Tt o EEwdY
ot | 3] TR TR AT I9T § T% 36 qE
w1 g wfer a1 fF Um axE Al °g
arraT & @At §) fRem i gy g1ar
o1 g0 s g A & mwe s faed
¥ agrEE A )

o ay § few 3w ¥ ey w
%, JuW wN a8 @ F 1 A T A
YATHT § A% FE 9mar & ? S {AgC IAH
FH £ § NI A 16-16 w7 18-18
o FT W §, W WY vg a5y §
TH qAZ & GT7T IAXT WA IAFT GATH
firer kT ? war gAY @R wagd W
femr /&% 7 g7 o oY que # o1 @y
g g

T ag Y e § fr anarafent
A A gt ¥ agy feasr o o,
sregaTiedt 1 feaar o v | Afew oW
wifaw Afeat Az, sfaw s ¥
YT & sl o st fer wpdt @
Agw ¥ gudt ag Wy frr g Wi 9w
ST & oW R 9T e shtw § v
fowr mgoer P, @Y Y o e
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€ waR § wyar wgar g fp afx
o w Y wft wifaw sniww & At
Wt EETY Ay sy | e s ¢ fe
wT W) it FrEe gq WAL e §
waT TE AWe ¥ wAar AT WrRtATH €
qfr gw we o & 7 & gwwar § fw ol
Lo i 4

W W ooF wrr & gt § B
v g Bt @r 1 gy dWeqEw
cfaforam &w o § | Formr e vt oy
o AT § 9" AT oA wsEy @Y ore €
Wi 27 WA @27 § 5 a raeqew W
mar ¢ afsT gz e AdY &) Fom a
Fui &9 @1 w1t & Wi fawrd & araa )y
g I AT FEIT A9 EEA wew
§ AT & 1 T AT TEY W A A
w¢ oar wifgd Wl AR & qroT gEAr
F@ 3fd W e sem T ¥
O el ar ) P Al & g1y wefw
At &, Jaw fm wefta w1 waew gAr
wrfem | o ore sl § &few faareit
afi &, sk fe faost &7 sraaTT &
wifem 1 & g &7 gwm T Wi,
¢ w3 afe qara 9rfgd, W @ frand
W aYgangi €1 grq ¥ v wfgw | v
T wET &1 AT oF gare &) fewd d
gt yag vl o @ ¥ femr @Y
aHl g wE fg aw @Ay
vaaT a¥T w3 § fn dex o aw saw
waX gre W At T aw q% qg O Ay
£ W | e waw afe g &
A wg I T T g T ) ¥ 6
i & frg aoe & gy gir Wi
97 | qF oK ¥E a0 ¥ Wl T N
Y g § ax aw weal FwHAR N
woray ) A ¥ wE, gt awT g
¥ Gkt Y af) W ARy )

ot yur de §, sewt @ & frg AA
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wifgy 1 fam & qw & gro ¥ Aesh
FoEQ T gHar §, 78 W@ Ffrr aff
AT R ) ¥ vy A gdt ¥ R WA
gy § ) W7 ureN ¥ F Y|y STAWTA
wter § foad ot wagd AT I, AW
#agd faw g ? & fdxa wr Qg
g frgmawe § w1 Yar swrewrd At
firgraqr § fo Y Wit w7 woar
gri, gawY w1 fas ardar | @ e
wmeEn & fag owre F0¥ @ ) ufv
mﬂgttﬂ%uﬁi‘mﬁm gt
@ wawaAr § 6 o) & aw-qd q amt
F TR & WX 1 g Wy § fe
il #Y F & "reT LT IE, arfe 37
£ warmwde @@ § ' 1 & fae
weit & e e B oy o aor ¥
TA a7 7 A @ (% AAAT 6 AATE
w & o ag = A §

AT gt W ¥ =
o §, AT 9% grd v QAm wwd Wy
wrawasar § | fas aof ¥ 91§ 2ew )
auar ¢, W ¥ ¥ wrE w0 g 9w
ST F TE I, NIy ¥ f vy
=t g& & 1 3few ford @ age dar §
S eI § ag qar FAy o A ¥
¥ T Wl g7 qe ¥ wd § ook
W AN d g | o awiefe oR
@ § aqr gord uardfs § faw ey
qrERd IW I W W wg wi
ITHT A XA T AT W T afw I
%t foafa ot @1 fradr W a¥ ad
Fat §, ITw! AT &x ¥ firar ang
I a% dm A fear adm oX aw
q'ofiaTg FgaT W W AR AW & fag
4 ¥ I FTQ AT QAT )

dgrfe i og g, &% & oA &
foq & feer woft w1 @R W
¥ grery % & owt w9 Ay
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[sf g arwr Fog]
v, ¥ 9§ 9g NNOr w4 e g
ar-agromet & feft-od fon f&d)
qUTR & W ®4T | T weWT wga
qUe T YW § W W SEeY T
Ay O @ W wer v wT
fogrw ww g% §, Afew gt W= §
wmiwr § el ot @ &Y @, g
I fog erawy fear mdwr ) fae vl
WY wre e g Ak ¥ fagin awT
Wiar %% 1
gt swafer qx @ifas s ary ) o
yra wfafom awafe §, ag ey gaman
fed & @ a4y R g F-
Zgea ¥ ¢ Qi AN e, A g
M g& Smar IwwT @A &G
AW & OF 7 §, WYL FRIAAT 9T
Y ST 9 aAvar s, @ 9w W §)
¥ Sraar TE g W gRA Aar &
arax oY arey fpar @ aw qor AR A
QIR |

VIR ZR Soar §Y wrgarel §1 gfe
§ T ¥ 3, a1 aTETE FT A9
fazar | g3 afewelt d ol ¥ H
AR ¥ @au 3w faw g 9fs
% & ama Wt anfas urw a4 @i,
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DG4, 1%

T e w1 W ol o, wefew X
TR gardy WY AvwETdt @ WA 0w
7% g fafewa wifas wriws @ 93
o\ %Y oF fear faw o€, oY ¥ ot
TR 9T 97 77 | Afew v o AW ®
T ¥79 T4 A wwar & @R ey o
arEl &1 g TE frar v, &Y Wi gawy
g ufuw ad wa w1 s M qw
awar § 1 gafag arerT Fy ddr Aifa o<
awar wifgy, form® gasy ® wrerwsl
frofafl 76| Jwax WAz H Ay
gy agr v s fom & 9@ aw
gorfer 8, &g ® wigs awafe afaw
AFTLEE, AX I AR WE AT W@
AR ARAT |

& wror At @ fs Wl wEiRT wrR
AT TAZ H A qaT FT FAAT FQ@
X sar #t /@t srwamst £ ofd
FIN

MR. CHAIRMAN : Shri Sarjoo Pandey—
he will start tomorrow.

‘The House stands adjourned ull 11 A.M.
tomorrow.

17.59 brs.

The Lok Sabha then adfourned 1t
Eleven of the Clock on Friday, March 26,
1971 [Chaitra 5, 1893 (Saka).
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